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 HOUSE  OF  THE  PEOPLE

 Tuesday,  4th  April,  953

 The  House  met  at  a  Quarter  Past  Eight i  of  the  Clock.

 [Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 ARMED  POLICE  Force,  HYDERABAD

 #1275,  Shri  8.  (४,  Samanta:  Will  the
 Minister  of  States  be  pleased  to  state hcw  many  units  of  the  Armed  Police
 Force  borrowed  by  the  Hyderabad
 Government  have  been  replaced  by

 Avcal  recruitment?

 Tae  Minister  of  Home  Affairg  and
 States  (Dr.  Katju):  All  the  Armed
 Police  Units  borrowed  by  the  Hydera-
 bad  Government  have  been  replaced

 by  local  recruitment.

 Shri  S.  C.  Samanta:  May  I  know  how
 many  units,  and  from  which  States,

 were  lent  to  Hyderabad?

 «a  Dr.  Katju:  From  Bombay,  Uttar
 Pradesh  and  Madhya  Pradesh  and  the
 Central  Reserve  Police.

 Sari  8,  C.  Samanta:  May  I  know
 ‘who  bore  the  expenses  while  they  were
 in  action  there?

 Dr.  Katju:  The  Hyderabad  Govern-
 ment.

 «Shri  S,  C.  Samanta:  Has  not  the  Cen-
 ‘tral  Government  borne  any  portion  of
 the  expenses  incurred  there?

 Dr.  Katju:  I  should  require  notice.

 Shri  Nambiar:  May  4  know  how
 much  expenditure  in  total  the  Hydera-
 bad  Government  had  to  bear  by  taking

 ‘the  Armed  Police  Force  from  outside
 Hyderabad?
 6]  P.  8.  D.
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 Dr.  Katju:  I  require  notice.  The  ques- tion  wags  only......
 Mr.  Speaker:  I  am  going  to  the  next

 question.
 Free  RATIONS  TO  OFFICERS  IN  JAMMU  AND

 KASHMIR  AREA
 #1277,  Shri  Lakshman  Singh  Charak:

 Will  the  Minister  of  Defence  be  pvleas-
 ed  to  state  what  are  the  reasons  for
 continuing  grant  of  free  rations  to
 Indian  Other  Ranks  and  Junior  Com-
 missioned  Officers  after  the  cease-fire  in
 Jammu  and  Kashmir  Area?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  Under  the  rules
 J.C.Os.  and  O.Rs.  are  entitled  to  free
 rations

 eget
 to  the  prescribed scale.  In  operational  areas.  to  meet

 the  stress  and  strain  of  d'fficult  and
 abnormal  conditions.  they  are  entitled
 to  an  increaseq  scale  of  ratiun.  Four
 this  purpose  the  Jammu  and  Kashmir
 area  is  regarded  as  an  operational area.

 As  regards  officers,  they  have  been
 given  the  concession  of  free  rations

 for  similar  operational  reasons.
 I  am  afraid  ag  long  as_  operational

 conditions  exist  in  the  area  these  con-
 cessions  cannot  be  withdrawn.

 Shri  M.  8S.  Gurupadaswamy:  May  I
 know  whether  the  Government  0
 Kashmir  is  bearing  any  expenditure
 in  this  regard?

 Shri  Tyagi:  No,  Sir.
 Shri  Punnoose:  May  I  know  the

 quantity  of  rations  given  to  the  armed
 forces  in  Jammu  and  Kashmir?

 Shri  Tyagi:  Sir,  it  is  a  detailed  list.
 Mr.  Speaker:  Does  the  hon.  Member

 want  to  know  per  person?
 Shri  Punnoose:  Yes,  Sir,  per  person.
 Shri  Tyagi:  Per  person  2l  oz.  of  atta is  the  normal  ration  given  in  India

 and  in  the  operatiorfal  area  it  is  24  oz.
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 Tal  is  3  oz.  here  and  43  oz.  in  the  oper-
 ational  area.  Likewise  there  is  a  long
 list.  If  my  hon.  friend  wants  I  can  pro-
 vide  him  with  a  complete  list.

 Shri  Punnoose:  Are  Government
 aware  that  our  forces  there,  especially
 those  taken  from  South  India,  are  ex-
 periencing  much  difficulty  due  to  the.
 lack  of  rice  supply?

 Shri  Tyagi:  They  are  being  given rice  al]  right.  In  lieu  of  atta  rice  is
 given—16  oz.  of  rice  and  8  oz.  of  atta.

 EVACUER  PROPERTY  DISPUTE

 #1278,  Shri  Bahadur  Singh:  Wil)
 the  Minister  of  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  8  reminder  has  been  sent  to  the
 Prime  Minister  of  Pakistan  regarding
 the  need  of  settling  the  evacuee  pro-
 perty  dispute;

 (b)  whether  any  concrete  sugges-
 tions  have  been  made  in  the  reminder
 or  in  the  original  communication  for
 the  settlement  of  this  dispute;  apd

 (c)  whether  any  reply  has  been  re-
 ceived  so  far?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  to  (ce).
 Yes,  a  reminder  was  issued  and  a  reply
 has  been  received.  Suggestions  made
 by  India  were  mentioned  in  detail  in
 the  reply  to  Starred  Question  No.  2
 by  Shri  A.  M.  Thomas  on  5th  Novem-
 ber,  1952.

 Shri  Bahadur  Singh:  What  is  the
 text  of  that  reply,  may  I  know?

 Shri  J.  K.  Bhonsle:  In  reply  the  Pak-
 istan  Government  have—

 (!)  refused  to  agree  to  the  method
 of  settlement  suggested  by  the  Govern-
 ment  of  India:

 (2)  indicated  that  they  are  willing
 to  submit  the  question  of  evacuee  pro-
 perty  to  arbitration  provided  all  other
 major  issues  between  the  two  countries
 are  settled  simultaneously  on  the  same
 basis;

 (3)  characterized  the  proposal  of  the
 Government  of  India  as  a  violation  of
 the  existing  agreement  of  January
 1949,  amounting  to  expropriation  of
 evacuee  property;  and

 (4)  repeated  the  suggestions  which
 have  been  examined  on  more  than
 one  occasion  and  rejected  by  the  Gov-
 ernment  of  India.

 Sari  Bahadur  Singh:  May  |  know
 how  the  evacuee  property  is  going  to
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 be  utilised  for  payment  of  compensa-
 tion  to  the  displaced  persons?

 The  Minister  of  Rehabilitation  (Shri
 A,  P.  Jain):  That  question  is  under
 examination.

 Shri  Gidwani;  Is  it  a  fact  that  all
 conferences  and  meetings  held  and
 agreements  entered  into  so  far  _  net-
 ween  the  Governments  of  India  and‘
 Pakistan  have  resulted  in  failure  and
 have  not  been  implemented  by  Pakis-
 tan?

 Shri  A.  P.  Jain:  Quite  a  large  num-
 ber  of  conferences  and  negotiations
 have  failed,  but  it  cannot  be  said  that
 every  conference  or  negotiation  has
 failed.

 EXCHANGE  OF  PAKISTAN  SECURITIPS  ६

 *1279  Shri  Bahadur  Singh:  (a)  Wil!
 the  Minister  of  Finance  be  pleased  to
 refer  to  the  reply  to  Short  Notice
 Question  No.  94  asked  on  the  2th
 December.  952  and  state  whether
 Government  are  now  in  a  position  to
 say  whether  at  any  time  since  the
 Partition,  the  question  of  exchange  of
 Pakistan  securities  and  shares  with
 Indian  securities  and  shares  held  in
 Pakistan  has  been  discussed  with
 Pakistan?  .

 (b)  If  so.  what  was  the.  result  of
 those  discussions?

 (c)  If  not,  do  the  Government  of
 India  propose  now  to  take  up  this
 issue  separately  with  that  country?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Government  do  not  consider  it
 necessary  to  discuss  the  issue  sepa-
 rately  with  the  Pakistan  Government
 it  could,  however,  form  a  subject  of  any
 discussion  that  may  take  place  in  re-
 gard  to  facilities  for  capital  transfers

 Shri  Bahadur  Singh:  May  I  know
 whether  the  Government  i3  now  in  a

 Position  to  state  the  total  amount  of
 Pakistan  shares  and  securities  hela  by
 Indians  today?

 Shri  A.  C.  Guha:  I  would  like  to
 have  notice  of  that  question.

 Shri  Bahadur  Singh:  What  was  the
 amount  of  the  securities  and  shares

 on  the  5th  August,  ‘1947?
 Shri  A.  C.  Guha:  I  do  not  think  I  am

 in  a  position  to  give  exact  figures.  I
 would  like  to  have  notice.
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 Shri  Bahadur  Singh:  What  is  the
 amount  whose  exchange  or  liquiduticn
 was  officially  permitted  through  the
 Reserve  Bank  durirmg  these  five  yerrs?

 Shri  A,  C.  Guha;  Sir,  all  these
 supplementaries  relate  to  the  exact
 amounts  involved.  I  am  afraid  I  have
 not  got  the  information.

 Shri  Damodara  Menon:  May  I  know
 whether  Government  have  fixed  17-4-49
 as  the  date  on  which  the  securities
 held  could  be  exchanged?

 Shri  A.  ९.  Guha:  Yes,  Sir,  that  is
 the  date.  The  position  is  that  exchange
 of  Indian  and  Pakistan  securities  is
 allowed  on  certain  conditions  and  one
 of  the  conditions  is  that  these  securi-
 ties  must  have  been  held  prior  to  that
 date  when  there  was  created  some
 thing  like  a  standstill  position  between
 India  and  Pakistan  currency  and  that

 is  the  devaluation  date.

 Shri  Damodara  Menon:  What  hap-
 pens  to  the  securities  that  have  passed
 nands  after  ‘17-9-49?

 Shri  A.  C.  Guha:  If  any  securities
 are  acquired  after  7-09-49,  up  to  (27-2-81,
 it  hag  to  be  proved  that  they  are  bona
 fide  transactions.

 Shri  Damodara  Menon:  May  I  koow
 whether  Government  have  decided  that
 these  seturities  can  be  exchanged  only
 at  par  and  not  at  the  official  rate  of  ex-
 change?

 Shri  A.  C.  Guha:  That  ‘s  the  position.
 The  value  must  be  on  the  basis  of
 parity  between  the  two  currencies.

 DIsPLacED  PERSONS  IN  YOLE  CAMP e
 °1280,  Shri  Bahadur  Singh:  (a)  Will

 the  Minister  of  Rehabfiitation  he
 Pleased  to  state  what  is  the  total  num-
 her  of  displaced  persons  stil  in  Yole
 Camp,  Kangra?

 (b)  Where  are  they  going  to  be  re-
 habilitated?

 (c)  Are  they  getting  any  doles?
 (da)  What  is  the  number  of  families

 in  the  Camp  that  are  without  a  male
 adult  earning  member?

 The  Deputy  Minister  of  Rehabilita-
 Mion  (Shri  J.  हू,  Bhonsle):  (a)  On  30th
 March,  1953,  there  were  ‘1,759  families
 comprising  5,625  persons.

 (b)  Between  April  Ist  and  I0th  39]
 families  were  sent  to  J.  &  K.  State  on
 land,  300  to  Pathankot  and  20  to  Prem
 Nagar  (Dehra  Dun).  In  addition  235
 families  left  Yole  under  the  Voluntary
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 Dispersal  Scheme.  The  remaining  faml-
 lies  were  offered  rehabilitation  in
 J.  &K.  State  and  at  Old  Kangra  Town,
 Ahmedabad  and  Kolhapur  and_  also
 under  the  Voluntary  Dispersal  Scheme
 at  places  of  their  own  choice.

 (c)  Yes.

 (d)  562,  on  30th  March,  1953.

 Shri  Bahadur  Singh:  Is  it  a  fact  that
 free  doles  were  stopped  more  than  a
 month  before  the  dispersal  of  these
 persons?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jam):  They  were  stopped  in  the
 case  of  those  who  refused  to  go,  but
 after  they  agreed  to  go  according  to
 the  scheme  they  had  been  restored.

 Shri  Bahadur  Singh:  Have  Govern-
 ment  received  any  complaints  that  the
 displaced  persons  have  been  separated
 from  their  near-relatives?

 Shri  A,  P.  Jain:  There  are  no  such
 complaints.

 Shri  Bahadur  Singh:  What  arrange-
 ments  have  been  made  for  those  fami-
 lies  who  have  no  earning  members?

 Shri  A.  P.  Jain:  Those  families  which
 have  no  earning  members  are  being
 sent  to  Rajpura  Permanent  Liability
 Home.

 Shri  Gidwani:  What  is  the  number
 of  displaced  persons  stil]  living  in  Yole
 Camp?

 ~~
 Shri  A.  P.  Jain:  I  cannot  give  the

 latest  figure  because  recently  some  800
 families  have  dispersed,  but  on  the
 30th  March  the  figure  wag  5,625.

 RELEASE  OF  Dust-!.00se  MICA  SPLITTINGA

 *1282,  Shri  N.  P.  Sinha:  (a)  Will
 the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased

 to  state  whether  the  Mica
 Factories  Assuciation  of  Giridih
 (Bihar)  had  requested  the  Govern-
 ment  of  India  to  exert  its  influence
 over’  the  Ministry  of  Materials  (Direc-
 torate  of  Sundry  Materials)  London,
 for  getting  the  tenders.  invited  by
 Messrs.  Cox  and  Kings  (Agents)  Ltd.,
 Calcutta,  for  re'ease  in  Indian  markets
 a  huge  quantity  of  No.  6  Dust-loose
 Mica  splittings  stored  in  Bihar  to  the
 credit  of  the  Government  of  U.K.,
 cancelled  or  Withdrawn  or  kept  in
 abeyance  until  the  position  of  the  Mica
 Industry  improved?

 (b)  If  so.  did  Government  respond
 to  the  wish  of  the  Association?
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 (c)  What  happened  so  far  as  with-
 drawal!  or  cancellation  of  the  tenders
 was  concerned?

 (d)  What  were  the  views  of  the
 Central  Mica  Advisory  Committee?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  to  (d).  A  state-
 ment  giving  the  information  required
 is  laid  on  the  Table  of  the  Hcuse.  [See
 Appendix  IX,  annexure  No.  1

 Shri  N.  P.  Sinha:  In  para.  4  of  the
 statement  to  release  that  a  the
 arrangement  to  release  the  stock  was
 in  accordance  with  the  terms  of  the
 Mica  Disposals  Agreement”.  May  I

 know  in  this  connection  whether  the
 Agreement  contains  any  stipulation
 that  the  whole  stock  should  be  releas-
 ed  at  once  or  it  should  be  released  bit

 by  bit?

 Shri  K.  D.  Malaviya:  The  principle
 of  the  Agreement  was  to  assure  a  gra-
 dua]  marketing  of  the  mica.

 Shri  Namblar:  May  I  know  why  this
 6  lakhs  lbs.  of  mica  are  to  be  released

 at  once?  Will  it  not  interfere  with  our
 export  policy  of  mica?  Will  it  not
 affect  our  industry?

 Shri  हैं,  0,  Malaviya:  The  whole
 question  was  examined  by  the  Mica
 Disposals  Panel  but  they  thought  that
 it  was  not  too  great  a  quantity  to  be
 curtailed

 Shri  Nambiar:  May  I  know  wheher
 there  were  complaints  from  the  mica
 industrialists  in  India  that  by  this  re-
 lease  our  industry  will  be  affected?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  the
 question  was  considered  and  the  views
 of  our  Associations  were  conveyed  to
 the  Panel  but  they  thought  that  they
 were  acting  within  the  terms  of  the
 Agreement.  The  Government  therefore
 could  not  do  anything  more  in_  the
 matter.

 Shri  N.  P.  Sinha:  May  I  know  if  the
 stocks  have  already  been  released  or
 not?

 Shri  K.  D.  Malaviya:  I  cannot  say
 about  that  but  I  can  inform  the  hon.
 Member  that  out  of  the  total  stocks,
 less  than  half  remains.

 SMUGGLING  OF  GOLD

 #1983.  Shri  L.  N.  Mishra:  hi  the

 ae  ier
 of  Finance  he  pleased  te

 state:

 (a)  the  quantity  of  gold  reported  to
 have  been  smuggled  from  India  to  nei-
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 ghbouring  foreign
 tries  jn  1952-53;

 (b)  the
 smuggling  detected  in
 Year  4952-53;  and

 pockets  and  voun-

 gold
 in  the

 number  of  cases  of
 India

 (c)  the  steps  taken  against  the  cul-
 prits?

 The  Deputy  Minister  of  Finance  (Shri
 A.  C.  Guha):  (a)  and  (b).  It  is  possi-
 ble  to  state  only  how  much  gold  has
 been  detected  in  the  act  of  smuggling.
 The  total  quantity  of  gold  as  detected
 Guring  ‘1952-53,  while  being  smuggled
 from  India  to  the  foreign  pockets  in
 India  or  to  the  neighbouring  foreign

 countries  is  829  tolas  and  the  number
 of  suck  detections  is  227,

 The  number  of  cases  in  which  gold
 was  detected  in  1952-53  while  being
 smuggled  into  India  is  256.  The  total
 number  of  cases  detected  in  India  in
 1952-53,  thus,  comes  to  483.

 (c)  In  respect  of  the  offences  adjudi-
 cuted  so  far  hy  the  Collectors  of  Cus-
 toms,  action  has  usually  been  taken

 under  Section  167,  Clause  8  of  the  Sea
 Customs  Act.  The  offending  gold  has
 been  confiscated  with  the  owners  being
 given  the  option  to  pay  heavy  fines  in
 lieu  thereof,  and  monetary  penalties

 have  been  imposed  on  the  persons  con-
 cerned  in  the  offence  wherever  called
 for.  Apart  from  this  departmental]  ac-
 tions  under  the  Sea  Customs  Act.  in  a
 tew  cases,  offenders  were  also  prose-
 cuted  in  Courts  and  sentenced  to  vari-

 pe
 terms  of  imprisonments  and  to  pay

 nes.

 Shri  L.  N.  Mishra:  May  I  know  the
 names  of  foreign  pockets  and  countries
 to  which  gold  wag  attempted  to  be
 smuggled  from  India?

 Shri  A.  C.  Guha:  Gold  is  smuggled
 generally  inside  India  rather  than  out
 of  India.  As  far  as  smuggling  of  gold
 outside  India  is  concerned,  mostly  it  is
 smuggled  to  neighbouring  foicign

 countries  like  Pakistan.  As  far  as  smug-
 gling  inside  India  is  concerned,  it  is
 mostly  from  the  foreign  possessions  in
 India  and  from  Persian  Gulf.

 Shri  L.  N.  Mishra:  How  does  the  fig-.
 ure  of  smuggling  in  1952-53  compare
 with  the  figures  of  the  last  two  years?
 Is  it  on  the  increase  ur  decrease?

 Shri  A.  C.  Guha:  I  cannot  say  whe-
 ther  smuggling  has  increased  or  dec-
 reased  but  I  can  say  that  the  figures
 of  detected  cases  this  year  are  smaller
 than  the  figures  last  year.  I  think  pre-

 viously.  oh  another  oceaston,  Mr.  Tyagi
 gave  the  same  reply.
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 Sori  Jaipal  Singh:  May  I  know  whe
 ther  there  are  any  instances  of  smug-
 gling  being  done  by  aircraft?  Tf  the  an-
 swer  is  in  the  affirmative,  what  are  the
 name:  of  the  airlines  involved?

 Shri  A.  C.  Guha:  It  is  often  smug-
 gled  by  aircraft,  particularly  in  Bom-
 bay  and  Calcutta.  but  it  is  not  possible
 for  me  to  give  the  names  of  the  air-
 lines.  I  have  not  got  that  information.

 Sari  V.  P.  Nayar:  In  yesterday’s
 Times  of  India  it  was  reported  that
 69,000  tolas  of  gold  worth  Rs,  63  crores
 have  been  smuggled  in  India.  May  I
 know  whether  it  is  a  fact?

 Shri  A.  C.  Guha:  I  have  no  suci:  in-
 formation  at.  present  with  me.

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shoia):  Rs.  63  crores  is
 practically  a  wrong  figure.  69,000  tolas
 means  about  Rs.  63  lakhs  or  so.

 ESTABLISHMENT  OF  BRANCHES  OF  RESERVE
 BANK

 91284,  Shri  L.  N.  Mishra:  (a)  Will
 the  Minister  of  Finance  be  pleased  to
 state  whether  there  is  some  propusal
 that  Reserve  Bank  should  establish  its
 branches  on  a  wider  basis?

 (0)  If  so,  what  is  the  number  of
 bran-hes  to  be  opened  together  with
 the  ames  of  the  places?

 The
 ata

 Minister  of  Finance
 (Shr,  A.  C,  ha):  (a)  Yes,  Sir.

 (t)  The  Bank's  immediate  pro
 gramme  is  to  open  a  branch  each  at
 Bangalore,  Nagpur  and  Patna.

 Shri  L.  N.  Mishra:  May  I  know
 ,  When  the  Patna  branch  is  likely  to

 start  functioning?

 Sari  A.  0.  Guha:  The  difficulty  is,  in
 most  cases  the  Bank  has  to  vonstruct
 its  own  building  for  opening  a  new
 branch.  Land  is  going  to  be  acquired
 in  Patna  in  consultation  with  the
 State  Government.

 Shri  L.  N.  Mishra:  May  I  know  the
 Policy  behind  the  opening  of  these
 branches?

 Shri  A.  C.  Guha:  The  Rural  Bank-
 ing  Enquiry  Committee  makes  a_  re-
 commendation  that  the  Reserve  Bank
 should  open  more  branches  50  that
 thev  may  facilitate  the  rural  trading
 system  and  the  Reserve  Bank  is  under-
 taking  a  scheme  to  open  more  branch-

 es.  At  present  it  is  going  to  open
 these  three  branches
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 Shri  T.  S.  A.  Chettiar:  Is  there  any
 legal  bar  for  the  Reserve  Bank  open-

 ing  any  branches  outside  capitals  of
 State  Governments?

 Shri  A.  0.  Guna  !  do  not  think  there
 iz  any  such  legal  bar.

 Shri  A.  M.  Thomas:  The  provisions
 of  the  Indian  Banking  Companies  A
 such  as  the  necessity  to  keep  a  certain
 percentage  of  deposits  as  reserve  in

 cash  or  in  the  branches  of  the  Reserve
 Bank  or  the  Imperial  Bank  have  now
 been  applied  to  Part  B  States.  May  I
 know  whether  the  Government  is
 aware  of  the  difficulties  experienced

 by  small  banks  with  branches  in  semi-
 urban  areas  to  deposit  their  money  in
 the  Reserve  Bank  whose  branches  are
 not  distributed  all  over  the  country?

 Shri  A.  C.  Guha:  I  have  no  informa-
 tion.  I  would  like  to  have  notice.

 Shri  L.  N.  Mishra:  If  the  idea  is  to
 utilise  the  resources  of  the  Reserve
 Bank  for  credit  facilities  in  rural
 areas  then  in  whet  way  are  these  faci-
 lities  to  be  provided?

 Shri  A.  C.  Guha:  I  do  not  think  there
 is  arly  such  immediate  programme  but
 I''can  only  say  that  the  recommenda
 tions  of  the  Rural  Banking  Enquiry
 Committee  provide  for  morc  ‘branchet

 INDIAN  CURRENCY

 #1285.  Shri  Lakshman  Singh  Charak:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  in  how  many  parts  of  the
 country  Indian  Currency  is  not  in
 circulation?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0.  Guha):  Indian  Currency  Is
 at  present  circulating  as  legal  tender
 throughout  the  Union  of  India

 earl  P.  T.  Chacko:  May  I  know  whe-
 ‘ther  the  Government  are  aware  that
 since  the  withdrawal  of  Travancore

 coins,  there  {s  great  scarcity  for  Indian
 coins  in  that  area?

 Shri  A.  0.  Guha:  We  have  no  such
 information,

 GRANTS  TO  PaNJAB  UNIVERSITY

 #1288,  Prof.  D.  C.  Sharma:  (a)  Will
 the  Minister  of  Edacation  be  pleased  to
 state  what  amount.  if  any,  the  Govern-
 ment.  of  India  have  granted  to  the

 anjan  University  during  the  year
 1952-53?

 (b)  Do  Government  propose  to  allo-
 cate  More  amount  during  the  year
 1953-54?

 (९)  If  so.  what  is  that  amount?
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 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Siri
 K.  D.  Malaviya):  (a)  A  grant  totalling
 Rs.  3  lakhs  has  been  made  to  the  Pan-

 jab  University  during  the  year  ‘1952-53,
 for  Scientific  and  Technical  Education
 under  the  Five  Year  Plan.  A  sum  of
 Rs.  2  lakhs  has  also  been  advanced

 “to  the  Panjab  Government  for  assis-
 tance  in  rehabilitation  and  replenish-
 ment  of  libraries  and  laboratories  of
 the  Panjab  University  subject  to  the
 approval  of  specific  schemes  and  also
 subject  to  the  State  Government  shar-
 ing  a  portion  of  the  expenditure.

 (b)  and  (c).  The  matter  is
 consideration.

 Prof.  D.  C.  Sharma:  May  I  know  if
 there  is  any  attempt  to  open  a  depart-
 ment  of  Geology  in  the  Panjab  Uni-
 versity?

 Shri  K.  D.  Malaviya:  I  do  not  know.
 Mr.  Speaker:  It  is  a  matter  of  detail.

 under

 The  University  knows  best  all  these
 details.

 Shri  Radha  Raman:  May  I  know
 whether  this  grant  is  made  for  any
 specific  purpose?

 Shri  K.  D.  Malaviya:  Which  does  the
 hon,  Member  refer  to?  There  are  two
 separate  grants.

 Shri  Radha  Raman:  The
 the  Panjab  University.

 Shri  K.  D.  Malaviya:  There  are  two
 grants  made  separately.  The  three  lakh
 grant  is  under  the  Five  Year  Plan  for
 scientific  and  technological  education;
 the  two  lakh  grant  is  for  general  purpos-

 es  on  certain  condicions  which  have  to
 be  fulfilled  by  the  Panjab  University
 before  they  get  it.

 grant  to

 Shri  Matthen:  On  what  principle  or
 on  whose  recommendation  are  grants
 made?

 ee  Sel  Saul  ज  Rate

 Wyn  )  ह्  ४७४५  Ree)  है

 ी  ST  ett  ४  onl:  (  obf
 =  2  ा  ८०४  Oy

 [The  Minister  of  Education  and  Na-
 fural  Resources  and  Scientific  Re-
 search  (Maulana  Asad):  The  Govern-
 ment

 ;
 India  themselves  decide  this

 issue.
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 Shri  Matthen:  I  do  not  understand.

 Mr.  Speaker:  Order,  order.

 Shri  K.  D.  Malaviya:  The  Govern-
 ment  of  India  take  the  decision.

 Prof.  D.  C.  Sharma:  The  Panjab  Uni-
 versity  being  a  displaced  University,  it
 does  not  possess  much  resources  of  its
 own.  May  I  know  if  any  special  grant

 is  going  to  be  given  to  this  University
 in  order  to  have  its  buildings  construc-
 ted  at  Chandigarh,  etc.?

 द्  ST  Dahasygs  :  oll  3p

 9S  Sw  ३६  Ute  tein  Ul

 leaky  hal  aS  Sdoy  grb

 By  (300  elle  ga  5  Ra  yphige

 core  oat  us  heln  £  adage

 कि  |  592  कड  uel  cha  5  eo

 (Maulana  Azad:  I  am  not  in  a  posi-
 tion  to  give  any  categorical  answer.
 The  difficulties  facing  the  Panjab  Uni-

 versity,  however,  are  receiving  a  very
 sympathetic  consideration.}

 MERGING  OF  AMRELI  WITH  SAURASHTRA

 *1290.  Sardar  A.  S,  Saigal:  (a)  Will
 the  Minister  of  States  be  pleased  to
 refer  to  the  answer  to  Unstarred
 Question  No.  6]  on  the  80  March
 953  and  state  whether  Government
 propose  to  consider  the  view  points
 raised  by  the  deputation  referred  to
 therein?

 (b)  Has  the  Government  of  Bombay
 agreed  to  the  suggestion  and  have  they

 ant  ea
 their  view  point  to  Govern-

 men

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  No
 deputation  waited  eithcr  on  the  Prime

 Minister  or  the  Minister  for  States  re-
 garding  the  merger  of  Amreli  with
 Saurashtra.  The  representations  recei-.
 ved  from  the  Praja  Socialist  Party  on

 the  subject  were  duly  considered  by
 the  Government.  As  there  does  not
 appear  to  be  any  widespread  demand
 in  favour  of  the  merger  the  Govern-
 ment  of  India  do  not  consider  it  neces-
 sary  to  take  any  initia‘ive  in  the
 matter.  Since  January  950  no  refer-
 ence  has  been  received  in  the  matter
 from  the  Government  of  Bombay.



 2007  Oral  Answers

 RECOVERY  OF  ARMS  FROM  COMMUNISTS  7
 MANIPUR

 *29l,  Shri  L.  J.  Simgh:  Will  the
 Minister  of  States  be  pleased  to  stata’

 (a)  the  number  and  the  names  af
 various  arms  recovered  from  the  Com
 munists  of  Manipur  from  947  to
 February,  1953;  and

 है.  (b)_  whether  Government  are  still  re-
 covering  arms  from  the  Communists  of
 Manipur?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Following  are
 the  particulars  of  the  arms  recovered
 érom  tke  possession  of  Communists  in
 Manipur  from  947  to  February  1953:

 Rifles  0
 k  Jap  Rifle

 Sten  Guns
 Hand  Grenades
 Country  made  gun
 Bayonet
 Barrels
 Explosives  2  seers.
 Ammunition  of  all.  kinds.  2,825.

 (b)  Attempts  are  always  made  to
 Avecover  unlicenced  arms  from  illegal

 holders  including  Conrmunists.

 Shri  L.  J.  Singh:  May  I  know  whe-
 ther  there  has  been  a  continuous  flow
 of  arms  from  the  Communists  in  Bur-
 ma  to  the  Communists  in  Manipur?

 Crm

 ©
 ap

 Dr.  Katju:  Communists  are  commu-
 nists  everywhere  whether  they  are
 from  Burma  cr  Manipur.  lf  they  are
 in  Manipur,  the  arms  are  recovered.
 «Mr.  Speaker:  He  refers  to  a  conti-

 muous  flow  of  arms  from  the  Burmese
 Communists.

 Dr.  Katju:  I  cannot  say  about  that
 with  any  certainty.

 Sari  L.  J.  Singh:  May  I  know  whe-
 ther  there  are  any  latest  Russian  or
 Chinese  types  of  arms  recovered?

 Dr.  Katju:  Of  Russian  manufecture?
 vy ‘Shri  L.  J.  Singh:  Latest  Russian  or

 Chinese  types  of  arms?

 Dr.  Katju:  I  cannot  answer  that
 question.  If  you  like,  I  can  make  en-
 quiries.

 Shri  Nambiar:  May  I  know’  what
 is  the  proof  that  the  Government  have
 Zot  to  show  that  these  arms  are  re-
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 covered  from  the  Communists  or  from
 the  Communist  party  or  anybody  be-
 longing  to  the  Communist  party?

 Dr.  Katju:  Government  have  infor-
 mation  as  to  which  people  are  Com-
 munists  and  which  are  not.  If  arms  are
 recovered  from  those  people  whom
 Government  consider  Communists,
 answer  is  given  accordingly.

 Mr.  Speaker:  Let  us  go  to  the  next
 question.  .

 Shri  Nambiar:  I  want  to  have  a  clari-
 fication,  Thig  is  a  very  serious  ques-
 tion.

 Mr.  Speaker:  We  are  entering  into
 an  argument.

 Shri  Nambiar:  It  is  a
 that  I  want.

 Mr.  Speaker:  Next  question.
 Shri  Nambiar:  This  is  a  very  serious

 thing.
 Mr,  Speaker:  Order,  order.  He  ig  en-

 tering  into  an  argumént.
 Shrj  Nambiar:  I  want  a  clarification.

 I  want  to  know......
 Mr.  Speaker:  I  know  what  he  wants

 to  know.  That  is  an  argument.
 Shri  Nambiar:  This  is  a  very  serious

 thing.

 AGENCY  FOR  SPENDING  THE  SUM  PROVIDSD
 ror  Locat  Works

 #1294.  Shri  T.  S.  A.  Chettiar:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  agency  through  which ©  the
 sum  of  Rs,  3  crores,  provided  for
 Joral  works.  is  proposed  to  be  spent—
 whether  through  the  States  alone  or
 through  both  the  State  Governments
 and  independent  non-official  social  ser-
 vice  organisations;  and

 (b)  whether  any  proportion  has
 been  fixed  between  the  two,  in  case
 both  the  agenices  are  utilised?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  and  (b).  Out  of  the
 provision  of  Rs.  3  crores.  a  sum  of  Rs.
 2°5.crores  has  been  alluttea  for  being

 spent  through  the  State  Governments
 on  the  basis  of  the  population  of  the
 States.  The  balance  of  Rs.  50  lakhs
 has  been  kept  in  reserve  for  grants  to
 be  made  directly  by  ‘the  Ministry  of
 Finance  on  the  advice  of  the  Planning
 Commission.  This  amount  ig  intended
 to  be  utilised  for  affording  opposctuni-
 ties  to  existing  or  new  voluntary  or-

 clarification
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 ganisations  who  may  apply  direct  for
 carrying  ०५  specific  developmental
 activities  in  rural  areas.

 -Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  they  have  formulated  §  any
 principles  on  which  these  grants  are
 to  be  distributed?

 Shri  0.  0.  Deshmukh:  The  grants
 will  be  distributed  with  reference  to
 ‘wo  principles:  one  ig  that  preference
 should  be  given  to  areas’  which  have
 not  already  benefited  directly  from
 the  schemes  included  in  the  Plan,

 special  attention  being  given  to  the
 needs  of  the  backward  areas;  the
 second  is  that  some  measure  of  local
 effort  must  be  fortficoming  in  the
 form  either  of  cash  or  of  voluntary
 labour  to  supplement  the  funds  pro-
 vided  by  the  Government.

 Shri  T.  S.  A.  Chettiar:  Has  any  set
 proportion  been  fixed  when  local  pub-
 lic  service  institutions  take  up  the  task
 as  to  what  amount  they  will  have  to
 contribute?

 Shri  C.  D.  Deshmukh:  It  has  been
 indicated  that  the  voluntary  contribu-
 tion  should  normally  be  about  50  per
 cent.  of  the  cost  of  the  schemes.

 Shri  S.  N.  Das:  May  I  kndéw  whether
 the  State  Governments  have  been  asked

 to  supply  lists  of  ९४528  to  which  allo-
 cation  is  to  be  made?

 Shri  C.  D.  Des&amukh:  Yes,  Sir.
 These  lists  will  be  forwarded  to  the
 Planning  Commission  through  the  Min-
 istry.

 Kumari  Annie  Mascarene:  May  I
 know  whether  any  amount  is  spent  by

 the  Bharat  Sevak  Samaj?

 Shri  0.  D.  Deshmukh:  Ag  I  said,  the
 hulk  of  the  amount  is  intended  to  be
 spent  through  the  State  Governments;
 not  by  the  State  Governments,  but
 through  the  State  Governments.  The

 balance  has  been  reserved  for  grants
 to  be  made  directly  by  the  Ministry  of
 Finance.  It  is  proposed  -that  these
 amounts  should  be  utilised  for  afford-
 ing  opportunities  to  voluntary  organi-
 sations  either  with  a  good  record  of
 work  or  those  which  may  be  establish-
 ed  specially  for  carrying  out  these  ac-
 tivities  in  the  rural  areas.  That  inclu-
 des  also  the  Bharat  Sevak  Samaj.

 Shri  K.  K.  Basu:  May  I  know  whe-
 ther  any  time  schedule  has  been  fixed
 for  the  disbursement  of  such  funds?

 Shri  C.  D.  Deshmukh;  A  letter  has
 heen  addressed  to  the  State  Govern-
 ments  sent  in  the  beginning  of  April

 ‘14  APRIL  953  Oral  Answers  2070

 1953,  and  they  have  been  asked  to  for-
 ward  their  recommendations  by  the
 end  of  June  1953.

 Shri  B.  S.  Murthy:  May  I  know  whe-
 ther  any  grants  are  being  made  or  will
 be  made  to  Rayalaseema  in  view  of  its.
 backwardness?

 Shri  C.  D.  Deshmukh:  That  will  be
 a  matter  for  the  Madras  State  Govern-  ,
 ment  to  consider.

 Shri  S.  V.  Ramaswamy:  Will  the
 amount  be  distributed  Siute-wise?

 What  is  the  amount  allotted  io  Madras?

 Shri  Cc  9.  Deshmukh:  Yes,  Sir;  Rs.
 40  lakhs.

 TRANSIT  CAMPS  IN  TRIPURA

 #1295,  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Rehabilitation  be~
 pleased  to  state  how  many  transit
 camps  still  exist  in  Tripura  and  how
 many  displaced  persons  are  dwelling
 in  each  of  them?

 (b)  How  many  colonies  have  so  far
 been  made  for  rehabilitation  of  dis-.
 placed  persons  in  Tripura  and  how
 many  displaced  persons  have  already
 been  rehabilitated  in  each  of  those
 colonies?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and  (b)..
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House:

 in  due  course.

 INADEQUATE  SUPPLY  OF  WATER  IN  SECUNDERA--
 BAD  CANTONMENT

 1297,  Shri  Vital  Rao:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  complaints  have  beem
 received  by  Government  from  the  resi-
 dents  of  various  localities  in  Secundera-
 bad  Cantonment  about  the  inadequate
 supply  of  water  and  absence  of  street.
 lighting;  and

 (b)  if  so,  whether  any  steps
 been  taken.  in  this  regard?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No  specific:
 complaints  have  been  received  by  the.
 Ministry.  Government  are  aware  of  a
 wng  standing  demand  from  the  resi-
 ients  of  Bolaram  for  water  connection:
 mm  their  houses  and  the  difficulty  of
 providing  adequate  lighting  in  the
 Cantonment.

 have:

 (0)  The  Cantonment  Board  has  in
 hand  a  scheme  for  the  erection  of  @
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 separate  reservior  at  Bolarum  and  the
 llyderabad  P.W.D.  are  duplicating  the
 water  mains  to  Bolarum;  when  these
 are  laid,  it  will  be  possible  to  give
 water  connection  to  the  residents  of
 Bolarum.

 As  for  street  Jightiny.  the  question
 is  one  of  funds  being  available.  The
 Cantonment  Board  has  been,  within

 the  funds  available,  doing  its  best  and
 things  have  progressively  improved.
 Rs.  60,000/-  has  been  provided  in  the
 budget  during  the  current  year  and
 Rs.  10,000/-  in  the  next  year  for  this
 purpose.  The  hon.  Members  _  will,
 I  hope,  appreciate  the  big  task  of  pro-
 viding  adequate  lighting  in  this  big
 outstretched  Cantonment  where  the
 distance  between  Secunderabad  ind
 Bo!arum  alone  is  abou!  9  miles.

 Shri  Vittal  Rao:  May  I  know  if  Go-
 vernment  are  aware  of  the  fact  that
 in  localities  other  than  Bolarum  and
 localities  where  military  personnel
 reside,  there  is  absolutely  no  water
 supply  arrangement?

 Sardar  Majithia:  The  question  re-
 lated  to  the  Cantonment  Board.  If  it
 js  outside  the  Cantonment  Board,  it  is
 naturally  the  State  Government's  con-

 cern.

 Shri  Vittal  Rao:  I  am  referring  to
 the  localities  in  the  Cantonment  area
 itself.  While  there  is  water  supply  ad-
 Jacent  to  it  for  military  personnel,  for
 people  other  than  military  personnel,
 there  is  absolutely  no  water  supply.

 Sardar  Majithia:  That  is  not  a  fact.
 I  do  appreciate  there  are  difficulties,
 because  in  the  area  in  Bolarum  which
 is  just  adjacent  to  this  Cantonment
 Board  the  hei

 ignt
 of  the  ground  is  verv

 much  high  er  than  the  pumping  station
 with  the  result  that  the  pressure  is
 definitely  low.  And  it  ix  with  a  vielw
 to  improve  that,  that  we  have,  as  I
 have  already  stated  in  my  answer,  got
 a  scheme  to  build  a_  reservoir  and
 also  duplicating  of  the  pipe  lines,  as
 a  result  of  which  the  water  supply  will
 definitely  be  improved.

 Mr.  Speaker:  We  will  go  to  the  next
 question.

 COMPENSATION  FOR  PROPERTIES  LEFT  IN
 PAKISTAN

 #1298.  Shri  Gidwani:  (a)  Will  the
 Minister  of  Rehabijitatien  be  plensed
 to  state  whether  the  altention  of  Gov-
 ernment  has  been  drawn  to  the  resolu-
 tions  passed  unanimously  by  the  Delhi
 State  Legislative  Assembly  and  the
 Punjab  Legislative  Council  on  the
 °5th  and  the  26th  March,  953  resper-
 tively  requesting  Government  that  the
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 compensation  for  properties  left  in
 Pakistan,  be  given  to  the  displaced
 persons  at-an  earty  date?

 (b)  Has  the  stheme  of  compensa-
 tion,  submitted  by  the  Rehabilitation
 Ministry  to  the  Cabinet,  been  consiaer-
 ed?

 (c)  If  so,  what  is  the  decision  of
 Governnient  in  the  matter?

 (d)  When  do  Government  propose
 {nm  pay  such  compensation?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Sari  J.  K.  Bhonsle):  (a)  Yes.

 (b)  to  (d).  The  compensation  scheme
 is  under  active  consideration.  Pay-
 ments  will  be  started  after  the  scheme
 is  sanctioned.

 Shri  Gidwani:  Is  it  a  fact  that  Gov-
 ernment  have  appointed  a  Cabinet
 Committee  to  consider  the  compensa-
 tion  scheme  submitted  by  the  Rehabi-
 litation  Ministry.

 Shri  J.  K.  Bhonsle:  Yes,  Sir.
 Shri  Gidwani:  What  are  the  terms

 of  reference  of  that  Committee  and’
 when  will  the  Committee  submit  its-
 report?

 Shri  J.  K,  Bhonsle:  No  terms  of  ref-
 erence  except  to  examine  the  scheme
 in  detail  and  submit  a  report.

 Shri  Gidwani;  When  will  the  report
 be  submitted?

 Shri  J.  K.  Bionsle:  As  soon  as  they
 have  gone  into  the  scheme.

 papa  My!  ed  papel  wif  phaude

 Dye)  ६5)  Sag tL,  ७०४  :))«

 रेशए  etd  st  रु  2  (  olf

 निक  yt  2  ,  as  ot  ute  spe

 pS  ted  ४  है  ००  Ob  OG

 wat)

 [The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Arad):  No  definite  date  has
 been  fixed  for  that,  but  the  Committee
 in  question  will  start  working  as  soon
 as  possible.]

 Mr.  Speaker:  We  wil)  go  to  the  next
 question.
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 TUNGSTEN

 91299,  Shri  Balwant  Sinha  Mehta:
 (a)  Will  the  Minister  of  Natural  Re-

 sources  and  Scientific  Research  be
 ‘pleased  to  state  where  and  in  what
 ‘quantity  Tungsten  is  found  in  our
 country?

 (b)  Where  is  it  exported  to?
 (९)  If  it  ig  not  exported,  how  much

 _and  of  what  value  is  lying  unsold?
 (d)  What  is  our  present  require-

 ment  and  what  steps  are  being  taken
 to  increase  its  production?

 (e)  What  is  the  price  of  one  ton  of
 ore  of  Tungsten  at  present  and  what.
 was  it  two  years  back?

 The  Deputy  Minister  of  Natural  Re- sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  and  (e).  A  state- ment  giving  the  available  information
 is  laid  on  the  Table  of  the  House.

 (b)  to  (d).  Information  ig  being
 ‘collected  and  will  be  laid  on  the  Table
 -of  the  House,  when  received.

 STATEMENT
 (a)  The  Director,  Geological  Survey

 ‘of  India  has  reported  that  the  only
 fairly  promising  and  also  producing
 deposits  of  wolfram  (tungsten  ore)  in India  are  those  of  Degana  (26°50’:
 4°20’)  in  Jodhpur,  Rajasthan.  The
 occurrences  mentioned  below  of  this
 mineral  in  this  country  have  proved

 ‘to  be  of  little  or  no  economic  value.
 (l)  ‘Chhen

 १0४7
 (22°5’:  86°45’),

 ‘Bankura  Dt.,  Bengal.
 (2)  Kalimati  (22°46’:  36°7°),  Singh-

 ‘bhum  Dt.,  Bihar.
 (3)  Jher  (22°35’:  73°42’),  and  Paila

 (22°34’:  73°42’)  Baria,  Bombay.
 (4)  Agargaon  (79°29’:  2.°6’)  Nagpur

 District,  M.P.

 (e)  The  information  given  in  Janu-
 ‘ary  18,  95l  issue  of  the

 pay
 ineering

 and  Mining  Journal,  New  York,  shows
 that  the  price  of  tungsten-ore  WO;

 Ore  of  good  quality  was  Rs.  21,517  per
 short  ton  or  Rs.  2  4000  per  long  ton.

 The  prevailing  market  rates  are  not
 known.

 Shri  Balwant  Sinha  Mehta:  May  I
 ‘know  whether  any  technical  foreign
 advice  was  sought  for  Degana  Mines
 in  Rajasthan?  If  so,  what  are  its  main
 recommendations?  If  not,  do  Govern-
 ‘ment  propose  to  do  80?

 Shri  K.  D.  Malaviya:  I  do  not  think
 there  is  any  necessity  to  seek  any  for-
 eign  advice  on  this  matter.  Our  experts
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 the  I.B.M.  know  fully  well  about it.

 Shri  Balwant  Sinha  Mehta:  May  I
 know  whether  it  is  a  fact  that  in  Rajas- than,  tungsten  was  not  allowed  to  be
 exported  when  it  was  fetching  a  good price,  and  compelled  to  sell  here  at  a
 lower  price?

 Shri  K,  D.  Malaviya:  I  do  not  know
 that  but  it  is  a  fact  that  the  mining in  the  Jodhpur  area  may  be  sealed  off under  the  recommendations  of
 Indian  Bureau  of  Mines.

 Shri  Vv.  P.  Nayar:  May  I  know,  Sir, what  is  the  requirement  of  tungsten for  alloy  tools  for  electric  lamp  fila-
 ments  and  radio  tubes  in  the  country, and  also  how  muck  of  this  internal
 phil

 is  met  by  tungsten  available
 ere?

 Mr.  Speuxer:  I  think  it  is  a  question to  be  put  to  the  hon.  Minister  for  Com-
 merce  and  Jndustry.

 Shri  V.  P.  Nair:  No,  Sir.  The  ques- tion  is:  ‘whether  and  in  what  quantity
 tungsten  is  found  in  our  country”. ह

 Shri  K.  D.  Malaviya:  As  regards  the
 quantity  at  present  available  in  the
 country,  there  is  stock  of  20  to  30  tons

 in  Rajasthan.  The  Tata  Iron  and  Steel
 Co.  do  not  at  present’  consume  any
 quantity.  Slightly  more  accumulation

 of  stock  is  expected,  but  the  Rajasthan
 Government  is  exporting  it  to  other
 countries,

 Mr.  Speaker:  Next  question.

 PROTESTS  BY  KANNADIGAS  AGAINST  INCLUSION
 OF  BELLARY  TALUK  IN  ANDHRA  STATE
 *1300,  Shri  A.  N.  Vidyalankar:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  strong
 protests  have  been  lodged  by  the
 Kanhadigas  against  the  inclusion  of
 the  Bellary  Taluk  in  the  newly  estah-
 lished  Andhra  State;

 (b)  whether  Government  are  pre-
 pared  to  re-examine  the  case  of  Bel-
 lary  Taluk  in  view  of  these  protests;
 and

 (c)  whether  the  Boundary  Commis-
 sion  would  be  allowed  to  go  into  this
 question  thoroughly  and  to  recommend
 any  change  if  found  necessary?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (7)  Yes:  certain
 representations  have  ‘een  received.

 (b)  As  explained  in  the  Prime  Min-
 ister’s  statement  made  in  the  House  on
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 25th  March,  1953,  the  question  with
 #regard  to  the  Bellary  Taluk  is  _  still

 under  consideration  and  a  decision  will
 be  taken  early.

 (c)  The  position  in  regard  to  the
 Boundary  Commission  has  been  al-

 ready  explained  in  the  Prime  Minister’s
 statement  to  which  I  have  nothing  to
 add.

 Shri  A.  N.  Vidyalankar:  Will  the
 people  of  the  district  be  consulted  in
 this  matter?

 Shri  Datar:  The  people's  represen-
 tations  are  already  before  the  Govern-
 ment.

 Shri  T.  Subrahmanyam:  Have  any
 communications  been  received  expres-
 sing  dissatisfaction  at  the  position  in
 which  Bellary  Taluk  has  been  kept,
 and  if  the  answer  is  in  the  affirmative,
 how  many?

 Shri  Datar:  We  are  receiving  a  very
 large  number  of  representations.  Al-

 ready  they  exceed  one  hundred.

 Shri  Raghuramaiah:  May  I_  know,
 Sir,  whether  the  Municipal  Council  of
 Bellary  unanimously  passed  a  Resolu-
 tion  urging  inclusion  of  Bellary  with-
 in  the  Andhra  State,  and  whether  in
 Bellary  Municipality  itself  and  the
 two  adjoining  Firkas.  Rupanagudi  and
 Moka,  taken  together,  the  Andhras
 over-number  the  Canarese,  and  whe-

 ther  due  weight  has  been  given  to  this
 ‘position  by  the  Government?

 Mr.  Speaker:  The  hon.  Member  _  is
 more  giving  information  than  seeking
 it.  Order,  order.  Mr.  Vidyalanker.

 Sari  A.  N.  Vidyalankar:  What  is  the
 opinion  of  the  Andhra  people  on  this

 question?

 ‘Shri  Datar:  We  are  receiving  the
 opinion  of  the  Andhras  and  also  the
 Kannadigas.

 Shri  A.  N.  Vidyalankar:  I  asked
 what  is  the  opinion  of  the  Andhras.

 Mr,  Speaker:  This  is  a  question  more
 for  debate  than  for  carrying  on  a  de-
 Hate  here  now.  Next  question.

 Pacsrane  Mii.  ४  cacitwi-  ४०)  two

 *36l.  Prof.  D.  0.  Sharma:  Wil!  the
 Minister  of  Rehabilitation  be  pleased
 to  state  how  many  Pakistani  Muslims
 entered  into  India  with  permits  or
 Passports  during  the  year  1952?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  The  infor-
 mation  asked  for  is  not  readily  availa-
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 ble.  It  will  be  laid  on  the  Table House  as  soon  ag  it  has  been  colleen
 जन  संघ  आयोजित  के  सम्बन्ध  में  गिरफ्तार

 किये  गये  व्यक्ति

 +१३०३,  श्री  रघुनाथ  सिह  :
 क्या  गृह

 कार्य  मंत्री  यह  बतलाना  की  कृपा  करेंगे
 कि  दिल्‍ली  राज्य  में  अब  तक  जन  संघ
 आंदोलन  के  सम्बन्ध  में  कितने  व्यक्तियों
 को  गिरफ्तार  कया  गया,  कितनों  को  क्षमा
 मांगे  जाने  पर  छोड़  दिया  गया  तथा  कितनों
 को  दंड  दिया  गया  ?

 The  Deputy  Minis  lome Affairs  (Shri  Datar):  sil
 —

 1953,  was
 eased  after

 were  con-

 ;
 श्री  रघुनाथ  सिह  :  बया  इस  आन्दोलन

 में  जम्मू  और  काश्मीर  के  लोगों  ने  भी
 भाग  लिया  था  या  नहीं  ?
 Shri  Datar:  The  number  of  Kagh- mir  and  Jammu

 mely small,  if  not  negiigine
 ‘S  extre

 sey  oD  wer  ioe  di
 t  r

 the  Preventive  Detention  Act?
 under

 Shri  Datar:  This  question  doe relate  to  Preventive  Detention  at  at It  is  a  question  of  pr
 Victor

 Prosecution  and  con-

 Several  Hon,  Members  rose—
 Mr.  Speaker:  Only  one  at Mr.  Deshpande.

 a  time.

 Shri  V.  6,  Deshpande:  Ma  I
 whether  trials  were  held  in  Tai  ae
 Police  Stations,  and  whether  the  Satya- grahis  were  beaten  after  they  were  ar- rested.  and  many  of  the  Sat

 were  handcuffed?  atyagrahis

 Shri  Datar:  No  h
 a

 ne  has  been  beaten

 Shri  द  G.  Deshpande:  About cuffs  and  trials  in  jails..  dn  ०४०  अल
 Mr.  Speaker:  Let  there  be  no He  is  only  asking  for  information»
 Shri  V.  6,  Deshpande:  I  s

 whether  there  were  complaints  “aoe
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 beating  of  the  prisoners  and  whether
 the  prisoners  were  handculfed  and  the

 trials  were  held  in  Pa  ice  Stations  and
 within  the  jai)?

 Shri  Datar:  We  have  not  received
 any  complaints.  Those  that  were  re-
 ceived  were  found  to  be  entirely  un-
 founded.

 Shri  V.  G.  Deshpande:  My  question
 hag  not  been  answered  at  all.

 Mr.  Speaker:  It  has  been  answered.
 No  complaints  of  that  type  were  re-
 ceived.

 Dr.  S.  P.  Mookerjee:  I  myself  sent  a
 complaint  to  the  Home  Minister  and
 spoke  to  him.

 Mr.  Speaker:  The  hon.  Member,  in
 the,  guise  of  giving  informnation,  is
 now

 Dr.  S.  P.  Mookerjee:  If  the  answer
 is  absolutely  inaccurate?

 Mr.  Speaker:  He  may  put  a  ques-
 tion  or  he  may  ask  for  a  debate  on  the
 question.

 Shri  Radha  Raman:  May  I  know  the
 names  of  the  States  from  which  the
 volunteers  have  come  and  _  have  been

 arrested?

 Shri  Datar:  Most  of  these  volunteers
 are  coming  from  U.P.

 Kumari  Annie  Mascarene:  May  I
 know  whether  the  Government  is
 aware  that  the  inhuman  methods
 adopted  by  the  Police  are  said  to  be
 printed  and  circulated  in  the  City?

 Mr,  Speaker:  We  need  not  go  into
 these  details.

 Shri  Datar:  I  should  like  to  make  one
 correction,  Sir.  There  were  no  persons
 from  Kashmir,  who  were  arrested  07
 prosecuted  in  this  connection.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  I  am  going  to  the  next
 question.

 ARTIFICIAL  RICE

 #1276.  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Natural  Resources  and

 a
 Research  be  pleased  to

 state:
 made  in  the  pro- (a)  the  progress

 of  artificial  rice cess  of  manufacture
 up-to-date;

 (b)  whether  the  process  accords  any
 promice  of  the  possibility  of  more  pro-
 cucticn  to  be’  able  to  meet  the  rire
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 shortage  in  the  country  in  the  near
 future:  e

 (c)  whether  any  quantity  of  rice  as
 been  produced  so  far;  and

 (d)  if  so.  how  much?
 The  Deputy  Minister  of  Natural.

 urces  and  Scientific  Research

 a
 K.  0,  Malaviya):  (a)  and  (b). he  Government  of  India  have  sent

 the  Director,  Central  Fucd  Technologi-. ca]  Research  Institute,  Mysore,  abroad
 to  study  in  detail  the  possibilities  of:
 large  scale  production  of  synthetic  rice.
 generally  and  more  particularly  the
 nature  of  equipment  required  and  its
 working  conditions.  This  Officer  will
 submit  a  report  to  the  Government  ०5६
 India  for  consideration.

 (c)  and  (d).  Only  =  experimentat
 quantities  (3,000  lbs.)  have  been  pro- duced  in  the  Central  Food  Technologi-
 cal  Research  Institute,  Mysore.

 Shri  M,  L.  Dwivedi:  May  I  know
 what  is  the  sum  earmarked  in  connec-
 tion  with  this  scheme?

 Sari  K.  D.  Malaviya:  No  sum  _  has
 been  earmarked,  because  the  scheme
 has  not  yet  been  decided  upon  by  the-
 Government.

 Shri  M.  L.  Dwivedi:  As  it  has  been
 reported  in  the  newspapers,  an  expert.

 has  gone  to  establish  contacts  with
 foreign  firms,  for  purchase  of  plants
 and  other  equipment.  May  I  know,  if
 money  has  not  been  earmarked  for  this
 purpose,  how  he  will  be  able  to  enter
 into  any  contract  with  any  firms?

 Shri  K.  D.  Malaviya:  No  money  has.
 been  allotted  for  the  purchase  of  plants:
 etc.  Only  some  money  hag  been  sanc-
 tioned  to  cover  the  expenditure  of  the
 officer  who  has  gone  there  to  make
 these  investigations.

 Shri  K.  C.  Sodhia:  Do  the  Govern-
 ment  feel  the  necessity  of  going  on  with
 the  Grow  More  Food  Campaign,  in
 view  of  the  success  of  the  scheme?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  The
 G.  M.  F.  Campaign  will  go  on.

 Shri  B.  S.  Murthy:  May  ‘I  know  when
 the  officer  is  expected  to  be  back  in
 India?

 Shri  K.  D.  Malaviya:  Very  soon,  Sir..
 In  a  few  weeks.

 Shri  Sarangadhar  Das:  Are  the  Gov-
 ernment  aware  that  there  is  an  Indian
 technologist  in  America,  who  has  deve-
 loped  another  process,  and  that  process
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 eis  being  taken  up  by  the  Pakistan  Gov-
 ernment,  while  it  has  been  refused  by
 the  Government  of  India,

 Shri  K.  D.  Malaviya:  We  have  got  our
 -own  methods  of  producing  synthetic
 rice.  e

 Shri  Sarangadhar  Das:  May  I  know
 ~whether  that  process  was  offered  to
 India  and  was  rejected  by  the  Govern-
 ment  of  India?

 Shri  हूं,  9,  Malaviya:.  No.  But  I  read
 -about  the  process  in  the  newspapers.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  it  is  in  view  of  the  fact  that  the
 per  acre  yield  of  rice  is  continuously
 declining  in  India,  that  Government
 resort  to  this  manufacture  of  artificial

 rice?

 Shri  K.  D.  Malaviya:  No,  Sir.  That
 is  not  the  reason.

 Short  No‘ice  questions  and  Answers

 RESTRICTIONS  ON  TRADE  WITH  CHINA
 Shri  H.  N.  Mukerjee:  Wili  the  Prime

 ‘Minister  be  pleased  to  state:
 (a)  Whether  the  attention  of  Govern-

 ment  -has_  been  drawn  to  ress
 reports  that  the  Government  of  India

 are  in  consultation  with  the  U.K.  Go-
 vernment  about  the  latter’s  decision  to
 tighten  restrictions  «.  trade  with

 China.

 (b)  What  is  the  attitude  of  Govern-
 ment  in  regard  to  this  matter

 The  Prime  Minister  (Shri  Jawahar-
 dal  Nehru):  (a)  Yes.

 (b)  India  was  not  a  party  to  the  U.N.
 Resolution  of  l8th  May,  95l,  banning
 the  supply  of  strategic  material  to
 China.  The  Government  of  India  con-
 tinue  to  adhere  to  the  same  policy  and
 have  not  accepte?  any  commitment
 restricting  trade  with  any  foreign
 country.

 Shri  H.  N.  Mukerjee:  May  I  know
 whether  there  is  any  link  between

 these  consultations  with  the  U.K.  Gov-
 ernment,  and  the  report  in
 ‘The  Hindustan  Times’,  of  the  llth
 April,  that  India  has  suddenly  banned
 the  export  of  iron  and  steel  to  Tibet.
 and  has  detained  hundreds  of  loads  of
 merchandise,  on  the  450  mile  check-
 post  on  the  Gangtok-Yatung  road  en
 route  to  Lhasa?

 Shri  Jawaharial  Nehru:  First  of  all.
 there  are  no  consultations  .with  the
 U.K.  Government.  I  do  not  know  what
 the  hon.  Member  refers  to.  Secondly
 this  is  the  first  time  I  have  heard
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 about  this  matter  of  banning  any  ex-
 port  to  Tibet.  I  know  nothing  about
 it.  I  should  be  very  greatly  surprised
 if  there  is  any  such  thing.  I  do  not
 know,  there  might  be  difficulties  of
 transport  and  other  things.  But  any-
 thing  based  on  any  policy,  I  do  not

 aa
 there  is  no  application  of  it

 ere.

 Shri  हर.  N.  Mukerjee:  Can  I  have  a
 categorical  negative  reply  to  a  report

 that  Mr.  John  Josh,  Under  Secretary
 for  Commonwealth  Relations  said  in

 London  on  the  23rd  March  that  con-
 sultations  on  this  subject,  that  is  to
 say.  of  tightening  of  restrictions  on
 British  shipping  trade  with  China  are
 now  taking  place  with  India,  Pakistan,
 Ceylon  as  well  as  other  Governments?
 This  is  in  conformity  with  the  state-
 ment  made  by  Mr.  Eden  in  the  House
 of  Commons  on  the  l7th  March.

 Shri  Jawaharlal  Nehru:  Obviously  I
 cannot  reply  on  behalf  of  the  various
 Governments,  Pakistan,  Ceylon  etc.  So

 far  as  the  Government  of  India  are  con-
 cerned,  we  received  from  time  to  time,
 what  I  might  call,  circulars  containing
 some  information.  But  there  are  no
 consultations  as  such.  We  have  some

 kind  of  information  which  remains  in
 the  file  somewhere.  There  have  been
 no  consultation  on  this  subject.

 Shri  H.  N.  Mukerjee:  Is  it  a  fact  that
 export  to  Tibet,  of  photographic  ma-
 terials,  petrol,  electrical  goods  and
 the  like  was  banned  some  time  ६8०?

 This  appeared  in  ‘The  Hindustan
 Times’  of  lth  April.

 Shri  Jawaharlal  Nehru:  I  am  afraid
 I  do  not  know.  I  do  not  think  the
 question  of  export  of  photographic
 materials  to  Tibet  has  ever  been  con-
 sidered  by  us.  I  doubt  if  there  are
 many  cameras  in  Tibet.

 3
 Shri  H.  N.  Mukerjee:  May

 ir...

 Mr,  Speaker:  Let  us  now  stop  it  here.
 These  are  all  details.

 Shri  H.  N.  Mukerjee:  There  is  one
 question  on  which  clarification  is
 necessary.  There  is  a_  statement  in
 ‘The  Hindustan  Times’,  of  llth  April,
 that  there  has  been  a  telegram  from
 the  Kalimpong  Chamber  of  Commerce.

 I  do  not  know  the  veracity  of  this...
 Mr.  Speaker:  Order,  order.  It  is  no

 use  going  over  the  whole  world,  as  to
 what  other  people  and  statements  have
 said.

 Shri  H.  N.  Mukerjee:  I  want  to  know
 whether  the  Government  are  in  receipt:
 of  a  telegram  reported  in  the  news-
 paper,  to  have  been  sent  to  Mr.  Nehru

 I  ask,
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 aud  others,  in  which  reference  is  made
 to  this  stoppage  of  export  to  Tibet,
 Sikkim  and  nearby  places.

 Shri  Jawaharlal  Nehru:  I  cannot
 answer  for  every  Ministry  of  the  Go-
 vernment.  Maybe,  the  Ministry  of
 Commerce  may  have  received  some-
 thing,—I  do  not  know.  I  am  totally
 unaware  of  the  various  facts  or  state-
 ments  that  the  hon.  Member  has  made.
 But  I  am  perfectly  prepared  to  inquire.

 Shri.  झ.  N.  Mukerjee  and  Shri  Joa-
 chim  Alva  rose—

 Mr.  Speaker:  We  will  now  go  over
 to  the  next  question.

 DEMONETICATION  OF  HHDERABAD  CUR-
 RENCY

 Shri  Madhao  Reddi:  (a)  Will  ithe
 Minister  of  Finance  be  pleased  to
 state  whether  it  is  a  fact  that  the  Go-
 vernment  of  Hyderabad  have  changed
 all  the  money  transactions  into  the
 IG.  currency  from  ist  April  in  spite
 of  0.  S.  currency  remaining  legal  ten-
 der  for  two  years  more?

 (b)  Is  it  a  fact  that  the  Hyderabad
 State  Bank,  the  agent  of  the  Reserve

 Bank  in  Hyderabad,  hag  been  asked
 not  to  issue  os.  currency  in  exchange
 of  IG.  currency  to  the  public?

 (c)  Are  Government  aware  that  due
 to  this  practice,  the  exchange  value
 of  os.  currency  is  rising  day  by  day
 and  causing  great  anxiety  to  the  lower
 income  groups?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  Yes,  Sir.  Hyderabad
 Government  transactions  wil]  be  in
 Indian  currency  which  is  legal  tender
 in  the  State  along  with  the  Hali  Sicca
 currency.

 (b)  As  part  of  the  scheme  for  the
 gradual  withdrawal  of  State  currency

 Hali  Sicca  currency  notes  and  ane-
 rupee  notes  will  not  be  reissued.

 (c)  Some  complaints  have  been  re-
 ceived  about  the  rise  in  the  exchange
 rates  but  as  Hali  Sicca  small  coin  is
 being  made  freely  available  in  ex-
 change  for  Indian  currency  lower  in-

 ii
 groups  should  not  be  affected  by

 this.

 Shri  Madhao  Reddi:  May  I  know,
 Sir.  whether  it  is  not  a  fact  that  the
 exchange  rate  of  the  os.  currency
 went  as  low  as  08  OS.  per  400  IG.
 currency  and  that  prices  .of  all  daily
 ‘necessaries  went  up,  creating  panic  in

 the
 people

 as  a  result  of  this  change-
 over?
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 Shri  C.  D.  Deshmukh:  I  do  not  think
 that  statement  is  true  in  its  generality.
 There  have  been  some  complaints  of
 rise  in  the  exchange  rate  and  in  prices.
 but  that  is  obviously  due  to  specula-
 tive  elements.

 Shri  Madfiao  Reddi:  May  I  know  in
 the  light  of  the  assurances  given  by
 the  hon.  the  Deputy  Minister  for  Fi-
 nance  the  other  day  that  the  change-
 over  would  be  very  slow  and  orderly,
 what  are  the  measures  taken  to  meet

 this  emergency’  and  whether  the  State
 Government  has  asked  for  any  help
 from  the  Centre?

 Shri  0.  0,  Deshmuk:  Well,  this  mat-
 ter  was  discussed  the  other  day,  Sir,
 when  legislation  was  passed,  and  as
 I  have  already  stated,  the  Hali  Sicca
 currency  will  continue  to  be  legal
 tender  for  a  further  period  of  two
 years.  In  addition  widespread  facilities
 are  being  provided  in  the  Treasuries,
 Sub-treasuries  and  branches  of  the
 Hyderabad  State  Bank  for  the  ex-
 change  of  local  currency  into  Indian
 currency.  I  don’t  see  what  more  one
 can  do.  The  Hyderabad  Government
 have  thought  in  terms  of  continuing
 to  issue  the  higher  denomination  notes,
 but  if  that  process  ig  continued,  then

 obviously  the  actual  date  of  demoneti-
 sation  will  be  further  postponed  and
 the  same  order  of  difficulties  is  likely
 to  arise  again.

 Mr.  Speaker:  Is
 the  House?

 Shri  Mohiuddin:  Yes.  May  I  know,
 Sir,  whether  the  Hyderabad  Chief  Min-
 ister  has  stated  in  a  Press  interview

 that  the  Government  of  India  would
 issue  a  notification  making  black  mar-
 keting  in  currency  a  penal  offence?  Has
 any  notification  been  issued?

 Shri  C.  0.  Deshmukh:  |  do  not  know
 about  the  statement  ascribed  to  the
 Hyderabad  Chief  Minister,  Sir.  But

 this  question  of  making  it  an  offence
 to  trade  in  the  currency  at  rates  other

 than  the  officials  rate  is  under  sepa-
 rate  examination.  That  does  not  imply
 that  in  our  view.  at  the  moment  such

 a  transaction  is  not  illegal.
 Shri  Mohiuddin:  May  I  know.  Sir,

 whether  the  present  crisis  can  be  re-
 lieved  by  making  greater  facilities
 available  for  supply  of  O.S.  currency
 for  the  time  being.  provided  the  net

 withdrawal  from  the  circulation  is
 shown  at  the  end  of  the  month  or  at
 the  end  of  the  quarter?

 Shri  C.  9.  Deshmukh:  As  I  have  al-
 ready  stated,  Sir,  that  is  the  one  thing
 that  we  are  not  prepared  to  do,  that  is

 Mr.  Mohiuddin  in



 3०23  Written  Answers

 to  say,  to  continue’  to

 sigemohetia

 cur-
 rcency  whickt  Ras  bee  tised.  I
 think  the  proper  rem  8  take
 steps  (a)  against:  the

 ae
 ele-

 ments,  and  (b).tg
 enstte supplies  of  essential
 “gern

 e  :made
 freely  availablg-to  the  ic  of  Hy-
 derabad

 Shri  Madhao  Reddi:  May  I  know,
 Sir,  whether  in  view  of  the  fact  that
 all  the  trade  uniong  in  the  State,  re-
 presenting  some  90,000  workers  have
 given  notice  of  a  general  strike,  and
 there  is  widespread  panic,  Govern-
 ment  will  consider  the  demand  for
 payment  of  an  equal  amount  in  ex-
 change  in  the  I.G.  currency?

 Shri  C.  D.  Deshmukh:  No,  Sir.  We
 are  aware  that  a  threat  to  strike  has
 been  made  by  the  various  labour  orga-
 nisations.  But  we  shal]  have  to  deal
 with  the  situation  when  it  arises

 Shri  B.  Ss.  Murthy:  May  I  know,  Sir,
 whether  with  a  view  to  stopping  black-
 marketing  in  O.S.  currency  and  rising
 prices,  Government  propose  to  give
 facilities  to  the  loca]  banks  for  issuing
 0.8.  currency  in  exchange  for  I
 currency

 Sari  C.  D.  Deshmukh:  That  is  the
 same  question,  Sir,  which  I  have  an-
 swered  that  we  do  not  wish  to  counte-
 nance  the  issue  of  further  O.S.  curren-
 cy  except  to  the  extent  I  have  indicat-
 ed,  namely,  in  respect  of  small  coins
 of  8  annas  and  under,  which  will  be
 freely  issued.

 Mr.  Speaker:  We  will  now  go  to  the
 main  business.

 WRITTEN  ANSWERS  TO  QUESTIONS

 EVALUATION  OF  IMMOVBABLE  EVACUBB
 PROPERTY

 Sardar  Hukam  Singh:
 272.4  Shri  Ajit  Singh:
 (a)  Will  the  Minister  of  Rehabilita-

 tion  be  pleased  to  state  whether  ‘he
 evaluation  of  the  immoveable  evacuee
 property  left  by  Muslims  in  India  nas
 been  completed?

 (b)  If  not,  how  long  is  it  likely  to
 take?

 The  ty  Minister  of  Kehabilita-
 (Shri  J.  K.  Bhonsle):  (a)  and  (b)

 Valuation  is  in  progress.  Time  re-
 quired  for  completion  depends  on  the
 decision  as  to  the  different  modeg  of
 disposa]  which  are  adopted  for  differ-
 ent  types  of  properties.
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 Dr.  BaxsHt  Trek  CHAND  COMMITTEE

 .  Sardar  Hukam  Siggh:
 um,  f  Shri  Ajit  Singh:

 Will  the  Minister  of  Rehabilitation.
 be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  report  ०  Dr.  Bakshi  Tek
 Chand  Committee,  appointed  to  advise

 n  the  question  of  the  utilisation  of!
 Muslim  evacuee  property  in  India;  and

 (b)  if  so,  whether  any  finai  decision.
 has  been  taken  in  the  matter?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  A  final  derision  jg  likely  to  be
 reached  soon.

 EVACUEE  PooL

 4274  J  Sardar  Hukam  Singh: *  ic  Shri  Ajit  Singh:
 (a)  Will  the  Minister  of  Rehabilita-

 tion  be  pleased  to  state  whether  the
 Government  of  India  have  come  to  a
 decision  on  _  the  contribution  to  be
 made  to  the  Evacuee  Pool  which  is  to
 be  distributed  among’  the  displaced
 persuns  from  the  West  Punjab  as  a
 recompense  for  the  properties  left  be-
 hind  by  them?

 tb)  If  not,  when  is  this  decision.
 likely  to  be  taken?

 The  Deputy  Minister  of  Rehablilita-
 tion  (Shri  a  K.  Bhonsle);  (a)  and  (b).
 The  matter  is  under  active  considera-
 tion  and  a  decision  is  expected  to  be-
 taken  soon.

 TRANSFER  OF  DESTITUTES  FROM  HARNI  AND:
 WARASIA  CAMPS

 *328l.  Dr.  Amin:  (a)  Will  the  Minis-
 ter  cf  Rehabilitation  be  pleased  to
 state  what  ere  the  reasons  for  trans-
 ferring  destitute  persons  from  Harni
 and  Warasia  Camps  of  Baroda  to
 Ahmedabad  and  Kandla?

 (b)  When  were  they  settled  at  these
 Camps"  and  what  was  the  period  of
 their  stay  there  before  their  transfer
 to  Ahntedabad  and  Kundla?

 (c)  Was  there  any  proposal  for
 starting  a  Destitute  Home  at  Baroda
 on  the  lines  of  the  Homes  started  at
 Ahmedabad,  Rajixot  and  Junagadn?

 The  Deputy  Mimister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhousle)  (a)  For  want
 of  regular  Homes,  the  destitute  dis--

 pl  persons  in  the  Bombay  State
 were  initially  scattered  all  over  the
 State  in  the  various  Colonies  of  dis-
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 placed  persons,  After  a  review  of  the
 situation,  it  was  considered  desirable
 that  they  should  be  accommodated  in
 a  few  regular  Homes  organised  in  the
 State.  Action  has  accordingly  been
 taken  to  transfer  the  destitute  rer-
 sons  from  Harni  and  Warasia  Camps
 to  the  Homes  recently  set  up  at  Ahme-
 dabad  and  Kandla.

 (b)  These  persons  have  been  stay-
 ing  in  the  Camps  in  Baroda  since  the

 ‘opening  of  these  Camps,  i.e.  soon  after
 the  Partition.

 (c)  There  was  a  proposal  for  start-
 ‘ing  a  Home  at  Warasia  in  the  Baroda
 ‘State,  but  it  was  dropped  as  it  was
 found  necessary  to  construct  more
 ‘buildings  there  at  a  considerable  cost.

 Fact  FINDING  COMMITTEE

 #1285.  Shri  Biren  Dutt:  Will  the
 ‘Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  the  Fact  Finding  Com-
 ‘mittee  will  include  Tripura  in  its  sphere
 -of  activity;

 (b)  whether  it  is  a  fact  that  a  large
 number  of  cultivated  plots  of  the
 peasantry  has  been  requisitioned  by
 ‘Government  in  the  Malagbar  area  of
 ‘Tripura  for  the  rehabilitation  of  the
 displaced  persons  and  that  huts  have
 been,  erected  on  these  plots;  and

 (c)  if  so,  what  steps  Government  pro-
 pose  to  take  to  rehabilitate  the  evicted
 peasantry?

 The  Deputy  Minister  of  Rehabilita-
 ‘tion  (Shri  J.  K.  Bhonsle):  (a)  No.

 (b)  No.

 (c)  Does  not  arise.

 DEVELOPMENT  SCHEMES  OF  TRIPURA  UNDER
 THE  Five  YEAR  PLAN

 ©1286,  Shri  Biren  Dutt:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  the  Government  of
 ‘Tripura  propose  to  inform  the  pubiic
 as  to  how  they  have  spent  Rs.  33  lakhs
 during  the  first  two  years  of  the  Five-
 Year  Plan;  and

 (b)  how  soon  the  Government  of
 Tripura  expect  to  complete  the  cons-
 truction  of  the  Hospital  whose  founda-
 tion  stone  was  laid  by  the  Prime  Minis-
 ter  months  ago?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  informa-
 tion  will  be  included  in  a  booklet  to  be
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 published
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 by  the  Chief  Com-
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 incurred  inthe  first
 two  -Btan  is  expected  to

 ovdef  of  Rs.”  6  lakhs,

 (०)  The  Bgspital.  the  foundation
 stone  of  which  was  laid  on  the  25th
 October  1952,  is  expected.  to  .be  -com-
 pleted  and  opened  this  month.

 विश्वविद्यालय  शिक्षा  क॑  लिये  र/ज्थों  को

 अनुदान

 #+१२८९  सेठ  गोबिन्द  दास  (क)
 क्या  शिक्षा  मंत्री  यह  बतलान  की  कृपा
 करेंगे

 कि  सन्‌  १९५२  में  किस  राज्य  को
 विश्वविद्यालय  शिक्षा  के  प्रयोजनार्थ  केंद्रीय

 सरकार  से  सर्वाधिक  आर्थिक  सहायता
 मिली

 (ख)  उच्चतम  शिक्षा  देने  वाली-

 संस्थाओं  में  कितना  (2)  अंग्रेज़ी  माध्यम

 प्रधान,  (२)  प्रान्तीय  भाषा  माध्यम  प्रधान,
 तथा  (३)  राष्ट्र  भाषा  माध्यम  प्रधान  हैं  ?

 The  Minister  of  Education  and  Na-
 tural]  Rresources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  A  state-
 ment  showing  grants  to  Universities
 other  than  Central  Universities  during
 1952-53,  is  laid  on  the  Table  of  the
 House.  [See  Appendix  IX,  annexure
 No.  2)

 (b)  The  information  collected  from
 twenty-two  Universities  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IX,  annexure  No.  3]

 Information  is  awaited  from  _  other
 Universities  and  will  also  be  laid  on
 the  Table  of  the  House  in  due  course.

 ARMED  ForCES  PENSION  REVISION
 COMMITTEE

 ©3292,  Shri  श्र,  M.  Mukne:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  the  re-
 commendations  of  the  Armed  Forces
 Pension  Revision  Committee,  submitted
 to  Government  three  years  ago,  have
 not  been

 ag
 and  implemented  80

 far  and  that  the  Military  personnel  are
 still  given  the  same  rates  of  |  pension
 which  were  sanctioned  in  97  in  spite
 of  the  revision  of  pay  in  1947?

 (b)  Is  it  a  fact  that  the  above  Com-
 mittee  recommended  a  formula  for  cal-



 2027  Written  Answers

 culating  the  pensions  oof  Jawans,
 Ratings  and  airmen  which  brought  uni-
 formity  in  the  three  services  ba  R parity
 with  civil  Government  servants  after
 25  years  of  service?

 (c)  If  so,  have  Government  accepted
 this  recommendation?

 (d)  Are  Government  aware  that  ac-
 ceptance  of  the  Gadgil  Committee  re-
 port  will  further  liberalise  the  pen-
 sion  of  the  civil  servants  and  increase

 orl
 disparity  between  the  pensions  of
 tary  and  civil  servants?

 (e)  Do  Government  propose  to
 apply  the  recommendations  of  the
 Gadgil  Committee  to  the  Defence  Ser-
 vice  personnel?

 The  Minister  of  Defence  Organisa- Won  (Shri  Tyagi):  (a)  to  (e).  The
 report  of  the  Armed  Forces  Pension
 Revision  Committee  was  submitted  to
 Government  on  the  Ist  August  1950,
 The  recommendations  of  the  Com-

 mittee  were  not  unanimous,  The  pen-
 sionary  rules  are  numerous  and  com-
 plex  and  their  revision  involves  con-
 siderable  financial  implications.  The

 detailed  examination  of  the  Commit-
 tee’s  recommendations  has  now  been
 practically  completed  and  it  is  hoped
 that  final  conciusions  on  various  as-
 pects  of  the  revision  of  the  present
 pension  code  will  be  reached  within
 the  next  3  months.  Meanwhile,  the
 present  rates  of  pension,  which  have
 been  in  force  from  various  dates  since
 ‘1947,  continue  to  be  payable,  supple-
 mented,  in  the  case  of  small  pensions

 of  Rs.  100/-  and  below,  by  temporary
 increases  sanctioned  to  meet  the  extra
 cost  of  living.  The  recent  decisions  of
 Government  on  the  report  of  the  Gad-
 gil  Committee  will  be  duly  taken  into
 account  in  formulating  the  new  pen-
 sion  code  for  personne]  of  the  armed
 forces.

 RENT  CONTROL  ACT  IN  TRIPURA

 #1293,  Shri  Biren  Dutt;  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  there  is  any  Rent  Con-
 trol  Act  in  Tripura  State;  and

 (b)  if  not,  what  steps  Government
 Propose  to  take  to  give  protection  to

 se  rents
 against  ejectment  by  land-

 0708?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju)  (a)  No.

 (b)  The  question  of  the  extension  of
 the  West  Bengal  Rent  Control  Act  to
 Tripura  with  suitable  modifications  is
 under  the  consideration  of  the  Govern-
 ment.
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 RENEWAL  OF  SCHOLARSHIPS  *

 *1296,  Shri  Buchhikotalah:  (a)  Will
 the  Minister  of  Education  be  pieased
 to  state  whether  any  circular  has  been
 issued  recently  regarding  the  “Renewal
 of  scholarships  to  Scheduled  Castes  and
 Scheduled  Tribes  students”  during  the
 year  ‘1953-54?

 (b)  If  so,  what  are  the  contents  of
 the  circular?  क्र

 (९)  When  was  it  issued?

 The  Minister  of  Miucation  and  Natu-
 ral  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  Yes.

 (b)  A  copy  of  the  circular  letter  is
 placed  on  the  Table  of  the  House.  [See
 Appendix  IX,  annexure  No.  4]

 (c)  The  circular  letter  accompunied
 each  letter  of  payment  of  Ist  half-
 yearly  instalment  for  ‘1952-53  scho!lar-
 ships  issued  from  October,  4952  to
 March,  1953.

 LACCADIVE  ISLANDS

 #1302,  Shri  N.  P.  Damodaran:  (a)
 Will‘  the  Minister  of  Defence  be  pleas-
 ed  to  state  whether  Government  have
 considered  for  purposes  of  the  defence
 of  our  country,  the  importance  of  the
 Laccadive  Islands,  off  the  Coast  of
 Malabar,  in  the  Arabian  Sea?

 {b)  If  so,  what  steps  have  Govern-
 ment  taken  for  the  defence  of  these
 islands?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (b).  As  the
 hon.  Member  would  expect,  our  de-
 fence  plan  takes  note  of  these  Islands

 but  obviously  the  details  qgannot  be
 divulged  without  detriment  to  public
 interests,

 Stores  PURCHASED  BY  THE  MINISTRY  OF
 DEFENCE

 #1304,  Shri  Bansal:  9)  Will  the
 Minister  of  Defence  be  pleased  to  lay
 on  the  Table  of  the  House  a  statemcnt
 showing  details  of  the  stores  purchas-
 ed  by  the  Ministry  during  the  financi-
 al  years  950-5l,  ‘1951-52,  and  1952-537

 (b)  Had  adequate  consideration  been
 given  for  finding  supplies  in  the
 country  at  the  time  of  purchasing
 stores  from  abroad?

 The  ty  Minister  of  Defence
 (Shri  sate h  Chandra):  (n)  A_  state-

 ment  giving  the  broad  categories  and
 value  of  stores  purchased  against  De-
 fence  requirements  is  placed  on  the
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 a
 of  the  House.  [See  Appendix

 ,  annexure  No.  5.]

 (b)  Yes.  The  Director  General  Sup-
 plies  and  Disposals,  who  is  kept  inform-
 ed  of  all  indents  for  stores  placed
 on  procuring  agencies  abroad,  ex-

 plores  all  possibilities  of  procuring
 the  stores  from  within  the
 country.  The  Imported  Stores  Screen-
 ing  Committee  also  continuously
 stugjes  the  possibility  of  indigenous

 a@manufacture  of  items  which  are  at
 present  imported.

 Stocks  oF  MICA

 1023.  Shri  N.  P.  Sinha:  (a)  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  rleaseti  to  state
 (State-wise),  the  different  quantities

 and  qualities  of  Mica  belonging  to
 His  Majesty’s  Government  of  the
 United  Kingdom  lying  in  India  still,

 out  of  the  surplus  stock  of  purchases
 made  by  the  Joint  Mica  Mission
 during  World  War  II?

 (b)  What  would  be  their  approxi-
 mate  value?

 (c)  What  amount  do  the  Govern-
 ment  of  India  spend  annually  over
 care-taking  of  such  mica  in  India?

 The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Researeh
 (Maulana  3290):  (a)  to  (c).  A  state-
 ment  giving  the  information  requéred
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  IX,  annexure  No.  Gy

 Crass  IV  EMPLOYEES,  SURVEY  OF  INDIA

 1024.  Shri  H,  N,  Mukerjee:  Will
 the  Minister  of  Natural  Resources

 and  Scientific  Research  be  pleased  to
 gtate:  @e

 (a)  the  number  of  Class  IV.  em-
 ployees  of  the  Survey  of  India  placed
 On  departmental  leave  in  1952-53;

 (b)  what  is  the  provision  made  for
 payment  of  wages  to  such  employees
 when  they  are  on  departmental  leave;

 (c)  whether  the
 of  the  Pay  Commission  regarding
 their  leave  emoluments  have  been
 given  effect  to;  and

 (d)  whether  it  is  a”  fact  that  em-
 “loyees  sent  out  on  departm>ntal
 leave  in  the  Survey  of  India  are  often
 not  taken  back  into  service?

 The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientifie  ‘Research
 (Maulana  Azad):  (a)  340.

 (b)  A  statement  giving  the  informa-
 tion  required  is  laid  on  tke  Table  of

 recommendations
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 the  House,  [See  Appendix  IX,  annexure
 No.  7.]

 (c)  The  Pay  Commission  did  not  re-
 commend  any  scale  of  leave  emolue
 ments.

 (d)  No,  Sir.

 Cass  IV  PERSONNEL  IN  Map  PUBLICATION
 Orrick,  SURVEY  OF  INDIA

 1025.  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Natural  Resources  and
 Scientific  ReSearch  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Class
 IV  service  personnel  in  the  Map  Publi-
 cation  Office,  Survey  of  India,  Dehra
 Dun,  are  under  orders  of  Government
 eligible  for  permanency  only  after  5
 years  continuous  and  _  satisfactory
 service;

 (b)  whether  it  is  a  fact  that  the
 Surveyor-General  had  _  stated  before
 the  Pay  Commission  in  1947,  that  he
 proposed  restriction  of  the  maximum
 period  of  temporary  service  to  ten
 years;

 (c)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  Pay  ,
 Commission's  view  that  a  ten  year
 period  of  temporary  service  was  un-
 desirable;  and

 (d)  whether  any  steps  have  been
 taken,  or  are  in  contemplation,  regard-
 ing  thig  matter?

 The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  Yes  Sir,  but  the
 entire  period  of  temporary  service
 followed  by  permanent  service  counts
 in  full  for  pension.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  The  matter  is  under  considera-
 ation  of  the  Government  of  India.

 TRIBAL  WELFARE

 1029.  Shri  Bheekha  Bhai;  Will  the
 Minister  of  Home  Affairg  be  pleased
 to  state:

 (a)  whether  the  Government  have
 considered  the  recommendations  of
 the  Planning  Commission  with  regard
 to  the  Tribal  Welfare  in  different
 States;  and

 (b)  what  steps  the  Government  have
 taken  or  intend  to  take  for  the  im-
 plementation  of  the  recommendations
 made  by  the  Planning  Commission?

 The  Depaty  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  and  (b).  The  wel-
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 fare  of,  Scheduled  Tribes  is  primarily
 the  responsibility  of  the  State  Govera-
 ments  cencerned,  The  various  recom-
 mendations  made  by  the  Planning
 Commissicn  in  the  Five  Year  Plan  are,
 therefore,  mainly  for  the  State  Govern-
 ments.  However,  grants  amounting  to
 Rs.-75  lakhs  and  479.65  lakhs  were
 made  to  the  various  Part  A  and  Part
 8  States  during  the  year  95l-52  and
 1952-53  under  Article  275  of  the  Con-

 ‘stitution  to  assist  the  State  Govern-
 ments  in  implementing  schemes  for
 the  welfare  of  Scheduled  Tribes  and
 raising  the  level  of  administration  of
 Scheduled  Areas.  A  sum  of  Rs.  14555,

 lakhs  was  sanctioned  during  the  year
 1952-53  for  Tribal  Welfare  Schemes  in
 Part  C  States.  During  the  year  1953-
 54.  a  provision  of  Rs.  225  lakhs  for
 Part  A  and  Part  B  States  and  Rs,  39  lakh

 for  Part  C  States  has  been  made.  It  is
 open  to  the  State  Governments  ६0  in-

 ‘clude  any  schemes,  including  those  pre-
 pared  by  them  for  the  Five  Year  Plan,

 in  the  annual  schemes  which  they  sub-
 mit  to  the  Government  of  India  for

 .grants-in-aid  under  Article  275.

 CENTRAL  AGENCY  SECTION

 1030,  Sardar  Hukam  Singh:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  number  of  cases,  dealt
 with  by  the  Central  Agency  Section.

 eae
 the  Supreme  Court  during  ‘1952;

 an
 .b)  the  total  expenditure  of  this

 section  during  this  year  and  the  con-
 tribution  made  by  States  towards  this
 expenditure?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  0.  C.  Biswas)  (a)  The

 ‘Central  Agency  Section  dealt  with  409

 res
 before  the  Supreme  Court  during

 (b)  The  total  expenditure  of  the
 Central  Agency  Section  from  1-2-52.  to

 ‘3l-2-52  was  Rs.  '79,107/9/-  and  the  con-
 tributions  made  by  States  during  this

 Period  was  Rs.  54,259/2/-.  During  952
 accounts  were  made  for  !  months
 and  hence  the  figures  for  that  period
 are  given.  The  remaining  one  month
 of  952  was  included  in  the  accounts
 wf  the  previous  year,

 FOREIGN  INVESTMENTS  IN  INDIA

 §  Shri  Damodara  Menon:
 203I.  ‘L  Shri  Kelappan:
 Will  the  Minister  of  Finance  be

 ‘pleased  to  refer  to  the  answer  given
 .on  the  9th  February,  953  to  unstarr-

 ed  question  No.  74  and  state  the  share
 ‘of  each  foreign  country  having  its  in-
 vestments  in  India  and  the  concerns
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 in  which  the  investments  have  been

 ee
 in  the  years  ‘1951-62  and  1953-

 3

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  A  statement  showing  the
 share  of  each  of  the  foreign  countries
 from  which  the  private  remittances  for
 investment  were  received  during  the
 years  ‘1951-52  and  1952-53.  (upto  Jan-
 uary  953  only)  is  attacheed.  [See
 Appendix  IX,  annexure  No.  8.]

 Government.  do  not  consider  it  pro-
 per  to  give  the  names  of  the  individual
 concerns  in  which  those  amounts  have
 been  invested  as  the  information  is
 treated  as  confidential.

 e  BERYL  (PRODUCTION)

 1032.  Dr.  Amin:  (a)  Wi!l  the  Minis-
 ter  of  Natural  Resources  and  Scienti-
 fic  Research  be  pleased  to  state  the
 total  quantity  of  Beryl  produced  in  our
 country  during  the  years  1949,  1950,
 95l  and  1952?

 (b)  Are  the  figures  for  annual  pro-
 duction  of  Be-y)  in  our  country  pub-
 lished?

 (c)  If  not,  what  are  the  reasons
 therefor?

 ४

 The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Research
 (Maulana  Aad):  (a)  It  is  not  desir-
 able  in  the  public  interest  to  disclose

 ‘this  information.

 (b)  No,  Sir.

 (c)  For  reasons  of  security,

 AMOUNT  SPENT  ON  IMPORT  OF  CAPITAL
 Goobs  ETc.

 1033.  Dr.  Amin:  Will  the  Minister of  Finance  be  pleased  to  state  the total  amount  spent  so  far  by  the  Gov-
 ernment  of  India  on  the  import  of
 capital  goods,  consumers’  goods  and technical  assistance  out  of  the  total aid  and  !oans  received  from  the  U.S.A. so  far?

 The  Minister  of  Finance  (Suri  0.  D.
 Deshmukh):  The  amount  spent  {s  ap- proximately  Rs.  97.50  crores.

 ROYALTY  ON  SALE  OF  THATCHES
 1034,  Shri  Biren  Dutt:  (a)  Ww

 Minister  of  States  be  Oia  Hager whether  it  is  a  fact  that  the  Divisional Forest  Officer.  SADAR  of  the  Govern- ment  of  Tripura  is  charging  roy: on  the  sale  of  thatch  ay jotdars  un  their  own  lila  by
 (b)  If  so,  und  t

 being  chareods
 ler  what  law  is  this
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 The  Minister  of  Home  Affairg  and
 States  (Dr.  Katju):  (a)  and  (b).  Under
 Section  2(4)(b)(II)  of  the  Indian
 Forest  Act,  Thatch  (Chhangrass)

 eat
 is

 forest  produce  and  royalty  is  real:
 if  free  pass  ig  not  obtained  from  the
 Divisional  Forest  Officer.  This  is  re-
 quired  under  Rule  II(II)  of  Tripura
 Forest.  Notification  No.  2  dated  April
 29,  ‘1952,  issued  under  section  4l  of  the
 Indian  Forest  Act,  1927,

 SECTION  44  IN  TRIPURA
 1035.  Shri  Biren  Dutt:  Will  the

 Minister  of  States  be  pleased  to  state
 how  many  times  Section  144,  Criminal
 Procedure  Code  was  promulgated  in
 Tripura  in  the  year  1952-53?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  During  the  year
 1952-53,  orders  under  Section  44  of  the
 Code  of  Criminal  Procedure  were  pro-
 mulgated  twice,  once  in  May,  952  and
 the  other  in  November,  1952.

 REQUISITIONING  OF  LAND  FOR  DISPLACED
 PERSONS  IN  TRIPURA

 1036.  Shri  Biren  Dutt:  (a)  Will  the
 Minister  of  States  be  pleased  to  state
 how  much  land  was  requisitioned  for
 displaced  persons  in  Biloria  Division
 in  Tripura  from  the  private  persons?

 (b)  What  is  the  amount  of  payment
 of  compensation  given  to  them  per
 komi  of  land?

 (c)  How  many  people  have  not  re-
 ceived  compensation;

 (d)  What  steps  do  Government  pro-
 pose  to  give  compensation  at  an  early
 date?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  238  Acres.

 (b)  and  (c).  Payment  has  not  yet
 been  made.

 (d)  The  matter  is  under  considera-
 tion  of  the  Government  of  India.

 War  TIME  LAND  REQUISITION
 1037.  Shri  Biren  Dutt:  (a)  Will  the

 Minister  of  Defence  be  pleased  to  state
 the  number  of  persons  who  have  not
 yet  received  compensation  for  war
 time  Jand  requisition?

 (b)  How  many  petitions  are.  still

 lying
 with  Government  in  this  connec-

 tion?
 (c)  What  steps  do  Government  pro-

 pose  to  give  compensation  without  any
 further  delay?

 The  Minister  of  Defence  Organisa-
 tiem  (Shri  Tyagi):  (a)  to  (c).  The  in-
 formation  is  not  readily  avaiable  and
 its  collection  from  all  over  India  will
 take  considerable  time.
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 The  hon.  Member  would  probably  be-
 more  interested  in  Tripura  about
 which  there  is  some  information  avail--
 able  as  given  below:

 There  are  ,33l  claimants  of  whom
 1,083  are  Pakistan  nationals  living.
 outside  Tripura  in  whose  case  pay-
 ments  have  been  withheld  sine  die.
 under  the  provisions  of  the  Evacuee-
 Property  Act,  1949.  Payments  in  res--
 pect  of  the  claims  of  the  remaining:
 248  persons,  who  are  Indian  Nationals,
 are  being  made  and  will  be  finished  as:

 early  ag  possible.

 fend  विभाग

 १०३८,  शौ  एम०  एल०  हि बेवी:

 क्या  दिक्षा  मंत्री  यह  बतलाने  की  कृपा

 करेंगे  कि  :

 (क)  शिक्षा  मंत्रालय  के  हिन्दी  विभाग

 पर  उसकी  स्थापना  क॑  समय  से  ३१  मा,

 १९५३  तक  कल  कितना  व्यय  हुआ  ;

 तथा

 (ख)  उक्त  विभाग  द्वारा  अब  तक

 हिन्दी  में  कि:ना  कार्य  फिया  गया

 (पर्ण  विवि  सहित)  ?

 The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Kesearch
 (Maulana  Azad):  (a)  and  (0).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  IX,  annexure  No.  9.]

 TAXES  REALISED  FROM  Part  ‘  C  ’  STATES

 1039.  Pandit  M.  B.  Bhargava:  Will  ~
 the  Minister  of  Finance  be  pleased  to
 state  the  total  income  from  Inco:me-
 tax,  Super-tax,  Excess  Profit  tax,
 Capital  Gain  tax  realised  trom  each
 of  the  Part  ‘C’  States  during  the  yeare
 1948-49,  1949-50,  950-5i,  95i-52  and
 1952-53  and  what  is  the  avproximrte
 estimate  of  such  income  during  che
 year  ‘1953-54?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  A  statement  is  at-
 tached  showing  the  total  income-tax
 collection  in  Part  C  Stateg  including
 collection  of  super-tax,'  excess  profits
 tax  and  capital  gains  tax.  [See  Appen-
 dix  IX,  annexure  No.  i0]

 Collection  figures  for  1952-53,  are
 available  upto  February  4953  only.
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  l4th  April,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-7  aM.
 PAPER  LAID  ON  THE  TABLE

 CENTRAL  Excise  NoriFicaTion  No.  8

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Central  Ex-
 cise  Notification  No.  8,  dated  the  2Ist
 February,  1953,  in  accordance  with
 Section  38  of  the  Central  Excises  ands
 Salt  Act,  ‘1944.  [Placed  in  Library.
 See  No.  S—30/55.]

 तर्क

 ELECTION  TO  COMMITTEE

 NATIONAL  Foop  AND  AGRICULTURE
 ORGANISATION  LIAISON  COMMITTEE.
 Mr,  Speaker:  I  have  to  inform  the

 House  that  the  following  Members
 have  been  elected  to  serve  on  the
 National  Food  and  Agriculture  Or-
 ganisation  Liaison  Committee:

 qd)  Shri  K.  Janardhan*  Reddy,
 (2)  Prof.  Ram  Saran,
 (3)  Shri  Tekur  Subrahmanyam, and
 (4)  Shri  Choithram  Partabrai  Giad-

 wani,

 4756
 SEA  CUSTOMS  (AMENDMENT)

 BILL
 The  Minister  of  Finance  (Shri  C.  D.

 Deshmukh):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Sea  Customs  Act,  1878,

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 isa  Customs  Act,  +1878.”

 The  motion  was  adopted.
 Shri  C.  D.  Deshmukh:  I  *introduce the  Bill.

 FINANCE  BILL
 The  Minister  of  Finance  (Shri  C,  D.

 Deshmukh):  I  beg  to  maoave:**
 “That  tbe  Bill  to  give  effect  to the  financial  proposals  of  the Central  Government  for  the  Fin-

 ancial  year  1953-54,  be  taxen  into
 consideration.”
 In  my  speech  introducing  the  Bud-

 get.  I  had  explained  the  various  oro
 visions  of  the  Bill  while  dealing  with
 the  Budget  proposals.  The  Bill  does
 nqt  make  any  substantial  change  in the  existing  position,  but,  with  your permission,  Sir,  I  shall  briefly  explain the  various  provisions  so  as_  tv  at-
 tempt  to  assist  the  House  in  dealing with  this  measure.

 I  shall  first  deal  with  the  provisions
 relating  to  income-tax.  We  are  not making  any  change  in  the  existing rates  of  taxation,  but,  in  the  case  of personal  income-tax,  as  the  House  is
 already  aware,  the  exemption  limit is  being  raised  in  the  case  of  indivi- duals  from  Rs.  3,600  to  Rs,  4.200  and
 in  the  case  of  Hindu  undivided  fami- lies  from  Rs,  7,200  to  Rs.  8,400.
 (एफ,  Deputy-SpEaKER  in  the  Chair}

 I  hope  that  the  House  will  welcome this  concession  which,  while  giving
 *Introduced  with  the  recommenda- tion  of  the  President.

 59  PSD
 **Moved  with  the  recommendation of  the  President.
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 (Shri  C.  D.  Deshmukh}

 same  relief  to  the  Income-tax  depart-
 Ment,  also  benefits  assessees,  a  large
 number  ‘of  them,  in  the  lower  income
 brackets.  As  I  mentioned  earlier  in
 the  House,  this  change  will  result  in
 a  reduction  of  the  number  of  assess-
 ments  by  about  70.000  and  I  hope that  the  time  thus  saved  will  be  used
 by  the  department  to  give  attention
 to  bigger  and  more  important  cases.

 The  next  concession  is  in  respect
 of  super-tax  payable  on  dividends
 from  wholly  subsidiary  Indian  com-
 panies.  For  the  last  one  or  two
 years,  it  has  been  noticed  that
 foreign  companies  carrying  on  busi-
 ness  in  India  preferred  to  do  so  either
 through  a  branch  or  a  foreign  subsi-
 diary  as  the  income-tax  payable  in
 either  case  was  invariably  less  than
 the  aggregate  income-tax  payable  (in-
 cluding  the  super-tax  payable  by  the
 foreign  parent  company  on  dividends
 received  from  the  Indian  subsidiary)
 if  the  business  were  carried  on
 through  a  wholly  Indian  subsidiary.
 The  pattern  of  taxation  was,  there-
 fore,  in  a  measure  a  disincentive  to
 the  formation  by  them  of  Indian  sub-
 sidiaries  which,  in  our  view,  are
 more  beneficial  to  the  economy  of
 the  country.  They  are  more  subject
 to  our  control  and  regulations.  Now,
 to  remedy  this  disadvantageous  situa-
 tion.  we  thought  it  necessary  to  re-
 duce  the  disparity  between  the  tax
 payable  when  a  foreign  company  car-
 ried  on  business  through  a  branch
 of  a  foreign

 subsidiary
 and  when  it

 carried  on  business  through  a  wholly
 owned  Indian  subsidiary.  This  ob-
 ject  is  partly  achieved  by  reducing
 from  one  anna  to  six  pies  in  the
 Tupee  the  super-tax  rebate  admissi-
 ble  to  a  foreign  company  on  its
 Indian  income  other  than  income
 from  dividends  received  from  the
 wholly  subsidiary  company.  It  has
 now  been  urged  that  the  confining  of
 the  rebate  to  one  anna  to  dividends
 of  a  wholly  subsidiary  company,  will
 deter  the  foreign  company  from  al-
 lowing  Indian  shareholders  to  hold
 any  shares  in  the  subsidiary  com-
 panies.  As_  the  participation  of
 Indian  shareholders  is  also  one  of
 the  desiderata,  it  is  proposed  to  re-
 lax  the  condition  of  ‘wholly  subsi-
 diary’  and  to  allow  super-tax  rebate
 of  one  anna  _  on  dividends  received from  a  subsidiary  company>  This
 would  enable  foreign  companies  to
 allot  or  transfer  some  shares  of  their
 Indian  subsidiary  companies  to
 Indian  shareholders  without  reducing the  super-tax  rebate  admissible  to
 the  parent  company.  But  the  reduc-
 tion  in  rebate  from  one  anna  to  six
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 ‘pies  does  not  reduce  the  disparity  to
 a  sufficient  extent.  I  therefore,  in-
 tend  to  increase  the  rebate  admissi-
 ble  on  dividends  received  by  a  foreign
 company  from  its  Indian  subsidiary
 from  one  anna.  to  one  and  a  half
 annas.  By  dving  so,  the  existing  dis-
 parity  will  be  halved  and  then  per-
 haps  at  another  stage  we  can  remove
 it  completely.

 The  Bill  also  makes  certain  changes
 in  the  Income-Tax  Act  which  I  shall
 now  briefly  exnpjain.  The  first  is  a
 minor  one  and  relates  to  exemption
 of  house’  reserved  by  the  owner  for
 his  own  residence  but  which  he  is
 unable  tu  occupy  on  account  of  his
 occupation  or  employment  elsewhere
 where  he  owns  no  house  and  resides
 in  a  rented  house.  If  virtually  he
 derives  no  benefit  from  his  own
 house,  it  is  only  fair  that  he  should
 not  be  made  to  pay  any  tax  on  its
 notional  income.

 The  second  amendment  proposed
 gives  relief  to  authors  of  literary
 and  artistic  works  who  can  claim  that
 their  income  from  royalties  or  covy-
 right  fees  had  spread  over  a  period
 of  two  or  three  years  according  to
 the  time  spent  by  them  in  producing the  literary  or  artistic  work.

 The  third  amendment  is  to  Section
 5-B  uf  the  Income-Tax  Act  relating
 to  exemption  of  donations  to  charit-
 able  institutions.  Although  the  mini-
 mum  has  been  reduced  in.  the  case
 of  persons  other  than  companies from  ten  per  cent.  to  five  per  cent.
 of  the  total  income  and  also  the  maxi-
 mum  limit  from  Rs.  two  and  a  half
 lakhs  to  Rs.  one  lakh,  the  range  of
 charitable  institutions  to  which  dona-
 tions  wo§&i  be  exemrtt  now  under  the
 amendment  has  been  very  much  in-
 creased.  Under  the  existing  law,
 donations  were  exempt  only  if  paid
 to  institutions  approved  by  the  Cen-
 tral  Government  and,  administrative-
 ly,  in  order  to  reduce  or  minimise
 loss  of  revenue,  Government  would
 approve  only  important  institutions
 according  to  a  more  ur  less  arbitrary
 classification.  But  now  _  donations
 can  be  made  to  any  institution,  big or  small,  which  satisfies  the  condi-
 tions  laid  down  in  the  law  itself.
 Therefore,  there  should  be  nv  diffi-
 culty  for  donors  to  find  out  whether
 an  institution  satifies  tne  requisite
 conditions.  As  regards  donations
 paid  prior  to  Ist  April,  1953,  there  is
 Qo  doubt  that  they  are  governed  by
 the  existing  provision,  but  if  neces-

 amendment  can_  be
 made  to  this  effect  for  removal  of
 any  doubts.
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 The  fourth  change  relates  to  the
 restriction  on  set-off  of  lusses  of
 Speculative  transactions  against  pro-
 fits  from  speculative  transactions
 only.  This  amendment  is  necessitat-
 ed  by  the  need  to  check  the  practice
 of  what  is  called  “buying  losses”  and
 claiming  set-off  against  other  in-
 comes.  This  practice  of  buying  los-
 ses  is  part  of  the  archaean  of  the
 stock  exchanges  and  perhaps  not
 very  clear  to  the  ordinary  law-abid-
 ing  layman,  but  it  simply  means  that
 a  certain  transaction  is  transferred
 ex  post  facto  to  a  person  who  has
 made  a  profit  and  who  therefore  is
 liable  to  pay  an  additional  income-
 tax  or  super-tax.  He  buys.  these
 losses  from  people  to  whom  the  sale
 does  not  matter  so  much,  for  a  cer-
 tain  consideration.  It  3s  true  that
 the  Income-Tax  Officer  can  look  into
 these  transactions  and  in  theory  can
 even  now  disallow  such  losses  which,
 as  I  said,  are  spurious.  But  for  this
 purpose  he  must  have  some  circums-
 tantial  evidence  to  enable  him  to
 come  to  this  conclusion.  Now,  the
 accounts  maintained  by  brokers  are,
 however,  such  as  to  make  it  possible
 for  the  buyers  of  losses  to  have  the
 necessary  entries  passed  in  support
 of  their  claim.  Hence,  the  problem that  faces  the  Income-Tax  Officer
 becomes  difficult  in  practice  and  we
 hope  that  by  this  restriction  we  can
 at  least  protect  the  revenue  due  on
 incomes  other  than  profits  and  gains
 of  speculation.

 I  have  had  discussion  on  this  ques-
 tion  with  the  representatives  of  some
 stock  exchanges—really  the  two  im-
 portant  ones.  viz.,  Bombay  and  Cal-
 cutta—and  the  East  Indian  Cotton
 Association  who  came  to  see  me  the
 other  day.  They  laid  stress  on  one
 particular  point  namely,  that  the
 brokers  of  recognised  stock  exchanges.
 and  forward  markets  had  to  enter
 into  contracts  of  the  nature  of  job-
 bing  and  arbitrage  in  the  normal
 course  of  their  business  and  therefore
 such  transactions,  they  suggested
 should  be  taken  out  of  the  category
 of  speculative  transactions  just  as
 the  hedging  contracts  made  by  a  per-
 son  in  the  course  of  his  manufactur-
 ing  or  merchanting  business  have
 been  exempted.  On  _  consideration
 this  seems  to  me  to  be  feasible  with-
 out  very  materially  reducing  the  effi-
 cacy  of  the  provision  and  I  propuse
 to  move  the  necessary  amendment  to
 this  effect.

 The  other  points  made  by  the  re-
 presentatives  of  the  stock  exchanges
 can  be  secured  by  necessary  execu-
 tive  instructions.  It  has  always  been
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 the  intention  that  speculative  trans-
 actions  in  different  commodities  and
 in  different  markets  woyld  be  re-
 garded  as  one  business  and  the  pro-
 fit  and  loss  determined  by  combining
 all  these  transactions,

 With  regard  to  hedging,  the  depart-
 ment  will  not  be  too  particular  about
 the  quantities  and  timing.  so  long  as
 it  is  satisfied  that  the  transactiuns  do
 constitute  genuine  hedging

 In  the  case  of  private  limited  com-
 panies,  the  genuine  speculation  losses
 incurred  by  them  which  are  not  set-
 off  against  other  incomes  will
 taken  into  account  in  considering
 whether  Section  23-A  should  be  ap-
 plied  or  not.

 The  fifth  amendment  empowers  the
 Central  Government  to  negotiate
 agreements  with  foreign  Govern-
 ments,  if  necessary,  for  relief  from
 or  avoidance  of  double  taxation

 The  sixth  amendment  relates  to
 the  exemption  of  super-tax  to  divi-
 dends  received  by  a  company  from  an
 Indian  company  engaged  in  specified
 basic  industries.  The  exemption  ap-
 plies  both  in  respect  of  investments
 in  new  companies  .or  in  respect  of
 investments  in  fresh  capital  raised  bv
 public  subscriptions  by  an  old  com-
 pany  engaged  in  these  basic  indus-
 tries.  In  the  case  vf  the  new  com-
 panies.  it  is  proposed  to  extend  the
 concession  to  those  formed  after  the
 3lst  March,  952  instead  of  after  the
 28th  February,  1953,  as  the  former
 are  practically  on  the  same  footing
 as  new  companies  for  the  reason
 that  they  are  not  likely  to  have  com-
 menced  production,  and  the  proposed concession  will  be  of  assistance  to
 oem

 in  having  their  capital  subscrib-
 ed.

 Now  I  turn  to  the  proposals  regard-
 ing  customs  and  central  excise  duties
 The  additional  duties  on  customs,  or
 surcharges,  are  being  retained  for  an-
 other.  year.  The  revenue  collected
 thereby  is  estimated  at  about  Rs.  ten
 crores.

 A  number  of  changes  have  also
 been  made  in  the  customs  duties  by the  First  Schedule.  As  briefly  ex-
 plained  in  the  nutes  on  clauses,  new
 duties  are  imposed  on  horses  costing over  Rs.  2.000  and  ovrecious  stones
 and  the  like.  On  the  other  hand,
 duties  are  being  reduced  on  milk
 foods  for  infants  §  and  invalids,  on certain  essential  medical  supplies like  penicillin  in  bulk,  antibiotics and  sulpha  drugs,  scientific  and  surgi- cal  instruments  and  on  prints,  en-
 gravings  and  pictures  etc.  Duties  on
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 a  number  of  items  are  also  being  in-
 creased  to  yield  some  additional  re- venue.  With  the  simultaneous  libe-
 ralisation  of  the  import  policy  in  res-
 pect  of  some  of  these  articles,  it  is
 expected  that  there  will  be  an  addi- tion  to  the  revenue.  The  principal increase  under  impurt  duties  is  by
 about  two  annas  per  lb.  on  betel  nuts.
 Owing  to  the  progressive  and  conti-
 nual  fall  in  prices  vis-a-vis  imported
 nuts,  indigenous  growers  of  betel
 nuts  have  pressed  for  a  high  import
 duty,  so  that  there  will  be  a  reason-
 able  return  on  their  products.  The
 result  of  all  these  changes  is  expect-
 ed  to  yield  an  additional  Rs.  three
 and  a  half  crores.

 On  the  central  excise  side,  the  main
 change  has  been  the  substitution  of
 specific  duties  for  the  present  sys-
 tem  of  ad  valorem  assessment  of  fine
 and  superfine  cloth.  The  law  pro-
 vides  for  ad  valorem  assessments.
 On  account  vf  the  fall  in  prices  early
 last  year,  certain  specific  duties  were
 fixed  by  notification  as  an  alternative
 to  the  ad  valorem  rates.  With  the  fur-
 ther  fall  in  prices,  however,  the
 ad  valorem  rates  again  continued  to
 be  the  effective  rates  as  they  yielded
 a  Jower  revenue.  In  order  to  avoid
 administrative  inconvemience  in  fix-
 ing  the  real  value  of  fine  and  super-
 fine  cloth  for  the  purpose  of  such
 assessment,  I  have  decided  to  fre
 place  the  present  ad  valorem  rates
 by  the  specific  duties  indicated  in
 clause  6,  if  the  House  accepts  this
 proposal.  The  surcharges  on  Cen-
 tral  excise  duties  are  also  being  con-
 tinued  for  another  year.

 The  Bill  makes  two  changes  in  the
 inland  postage  rates.  Postage  on
 book,  pattern  and  sample  packets  is
 being  raised  from  nine  pies  for  the
 first  five  tolas  and  three  pies  for
 every  additional  two  and  a  half  tolas
 to  one  anna  and  six  pies  respectively.
 The  existing  rate  of  six  annas_  for
 every  forty  tolas  for  parcels  is  being
 Taised  to  eight  annas.  As  I  explain-
 ed  in  my  Budget  speech,  these  in-
 creases,  together  with  an  increase  in
 the  Registration  and  Insurance  fecx
 which  has  been  made  with  effect
 from  the  Ist  April,  953  by  executive
 order  have  been  necessitated  by  the
 deficit  in  the  working  of  the  Postal
 Services  which  this  will  only  partly cover.  The  incidence  of  ‘these  im-
 creases  is  unlikely  to  fall  on  the
 poorer  sections  of  the  community,
 and  I  am  convinced  that  in  the  exist-
 ing  situation  there  was  no  alternative

 but  to  increase  these  rates  for
 strengthening  the  postal  finances.
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 Mr.  Deputy-Speaker:
 moved:

 “That  the  Bill  to  give  effect  to
 the  financial  propusals  of  the  Cen-
 tral  Government  for  the  financial
 year  ‘1953-54,  be  taken  into  con-
 sideration.”

 Motion

 The  House  is  already  aware  that four  days,  namely,  4th,  5th,  l6th and:  l8th  April,  1953,  have  been  al- lotted  for  consideration  and  passing of  the  Finance  Bill,  1953.  We  shall now  proceed  with  the  first  stage  of the  consideration  motion  involving general  discussion.
 If  the  House  agrees,  the  general

 discussion  on  the  consideration  mo- tion  may  conclude  day  after  tomor- row,  that  is,  the  6th  April,  953
 (three  days  are  thus  allotted  for
 general  discussion)  subject  to  the
 right  of  reply  by  the  Finance  Minis- ter  for  which,  I  believe,  he  will  have about  an  hour.

 Shri  0.  D.  Deshmukh:  That  will be  at  the  end  of  the  third  day.
 Mr.  Deputy-Speaker:  Then  we will  proceed  to  clause  by  clause  dis- cussion  on  the  last  day,  that  is,  the l8th,  at  1415,  p.m.  precisely  on  that day,  discussion  on  the  whole  Bill,  in-

 cluding  the  third  reading  must  be over.
 I  would  invite  suggestions  as  to whether  we  should  devote  any  parti- cular  portion  for  the  third  reading. If  not,  the  clause  by  clause  conside-

 ration  may  take  place  and  the  third reading  will  be  a  formal  affair.  If,
 however,  leaders  of  groups  would  like to  say  anything,  I  have  no  objection to  allot  half  an  hour  to  three  quarters
 of  an  hour  on  the  last  day  for  the third  reading.  One  hour  will  be  re- served  for  the  leaders  of  various groups  from  2  to  l.  From  !  for  fit-
 teen  minutes  the  hon.  the  Finance Minister  may  reply.

 Thus  from  9-15,  to  2  o'clock  on  the 8th  we,  shall  dispose  of  the  clauses.
 At  72  o'clock  I  will  apply  the  guillo- tine  to  all  the  remaining  clauses  and
 amendments,  At  2  the  third  read-
 ing  will  start.  The  hon.  the  Finance Minister  will  reply  at  74  o’clock  and the  whole  thing  will  conclude  at  ‘1-15,

 As  a  number  of  hon.  Members  are
 desirous  of  participating  in  the  dis- cussion,  I  believe  fifteen  minutes  may be  taken  by  each  speaker.  If,  how- ever,  leaders  of  groups  would  like  to
 have  some  more  time,  I  have  no  ob- jection  to  allot  them  20  minutes,
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 That  will  satisfy  most  of  the  Mem-
 bers.  There  is  a  provision  in  the
 rules  that  time  may  be  allotted.....

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  It  may  be  a  little  flexible.

 Mr.  Deputy-Speaker:  Flexibility
 does  not  mean  from  20  minutes.  to
 two  hours,  I  have  always  been  flexi-
 ble.  Shri  Meghnad  Saha.  Absent.

 Dr.  $.  P.  Mookerjee:  That  is  the
 difficulty  of  rigidity,  Sir

 Mr.  Deputy-Speaker:  Otherwise  ६
 am  afraid  of  becoming  too  flexible.
 Let  hon.  Members  now  catch  my  eye.
 Shri  Harihar  Nath  Shasiri.

 Shri  H.  N.  Shastri  (Kanpur  Distt.—
 Central):  When  the  Budget  was  pre-
 sented  last  munth  and  a  general  dis-
 cussion  took  place  over  it,  I  was  ab-
 sent  fram  the  House  due  to  unavoid-
 able  reasons,  I  would,  therefore,  Sir,
 crave  your  indulgence  even  at
 late  stage  to  offer  my  tributes  to  the
 Finance  Minister  for  the  care  and
 foresight  with  which  he  handled  the
 finances  of  our  country.  Some  years
 back  it  seemed  as  if  we  were  in  a
 shaky  position,  but  it  is  gratifying  to
 note  that  by  now  complete  confidence
 has  been  restored  in  the  financial
 stability  of  our  country.

 The  Finance  Minister  no  doubt  de-
 serves  appreciation  for  this  improved situation.  The  energies  of  the  aation
 are  already  set  in  full  motion  towards
 the  implementation  of  the  Five  Year
 Plan  and  naturally  our  people  are
 looking  forward  with  hope  and  opti- mism  towards  the  realisation  of  an
 era  of  prosperity  for  them.  While
 offering  my  tributes  to  the  hon.  Minis-
 ter  I  shall  be  failing  in  my  duty  if  I
 do  not  point  out  certain  disquieting
 trends  that  are  causing  deep  concern
 and  which  if  not  properly  looked  into
 and  firmly  checked  are  bound  to  seri-
 ously  impede  the  progress  of  the
 Five  Year  Plan.

 Last  week  while  speaking  in  the
 House  on  Labour  Demands.  [  had  ex-
 pressed  grave  anxiety  over  deteriora-
 tion  in  employmen;  position  in  pri-
 vate  sectors  of  the  industry.  Toduy  I
 am  pained  to  observe  that  the  posi- tion  in  many  of  the  public  sectors  or
 in  sectors  controlled  by  the  Govern-
 ment  is  in  no  sense  very  encouraging I  have  just  returned  after  a  brief  tour
 of  the  coal-mining  areas  of  Jharia
 in  Bihar.  Although  the  coal  industry
 is  a  private  enterprise  conditions  of
 work  and  industrial  relations  are  re-
 gulated  by  the  Government  of  India.
 Now  the  conditions  under  which  the
 workers  in  the  coal  mining  industry
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 are  to  work  and  live  are  extremely
 unsatisfactory.  During  the  last  six
 years  there  has  been  no  improvement
 in  working  conditions.  Some  time
 back  the  I.N.T.U.C.  having  the  largest
 membership  in  the  cval  industry
 urged  on  the  Government  of  India  to
 set  up  a  Board  of  Conciliation  for
 effecting  revision  in  the  service  con-
 ditions.  I  reliably  understand  that
 while  the  Ministry  of  Labour  is  in
 favour  of  appointng  such  a  Board
 the  Production  Ministry  has  resisted
 the  proposal  on  the  ground  that  such
 an  appointment  would  result  in  rise
 in  coal  prices.  No  one  would  be  more

 Dr.  S.  P.  Mookerjee:  Are  these
 Cabinet  secrets?

 Shri  H.  N.  Shastri:  Since  the  hon.
 Member  himself  had  been  a  Minister
 or  rhe

 Cabinet,  he  should  know  it
 etter.

 No  one  would  be  more  anxious  than
 myself  in  the  desire  to  check  rise  in
 prices.  But  I  submit  that  it  is  an
 extremely  short-sighted  policy  to  per-
 mit  on  the  one  hand  constant  increase
 in  managerial  and  other  expenses
 and  on  the  other  hand  to  subject  labour
 to  a  state  of  semi-starvation  and  sub-
 human  conditions  of  work  in  the  name
 of  economy.

 Now  I  would  like  to  say  a  few
 words  about  some  of  the  industrial
 concerns  that  are  directly  under  the
 control  of  the  Government  of  India.
 We  have  been  hearing  a  good  deal
 about  our  river  valley  projects.  They
 have  aroused  considerable  interest  not
 only  in  this  country  but  also  abroad.
 But  it  is  a  pity  that  there  is  no
 machinery  existing  to  look  after  the
 interests  of  thousands  of  workers  who
 are  employed  in  these  projects.  When
 their  grievances  are  brought  to  the
 notice  of  the  Government,  their  com:
 plaints  are  brushed  aside  on  the  plea
 that  those  workers  are  under  the  con-
 trol  of  the  contractors,  The  contrac-
 tors,  on  the  other  hand,  in  the  gene-
 rality  of  cases,  treat  them  in  a  most
 inhuman  way.  I  should  feel  that  in
 the  execution  of  these  projects  the
 main  responsibility  to  safeguard  the
 interests  of  the  workers  is  that  of
 the  Governmen;+  and  it  iy  necessary
 that  before  any  contract  is  given, there  should  be  a  definite  assurance
 about  minimum  wages  and  _  proper
 conditions  of  work.

 I  should  Uke  to  say  a  few  words
 about  the  Defence  installations
 There  are  a  number  of  Ordnance  Fac-
 tories,  as  you  may  be  aware,  through-
 out  the  country.  During  the  four
 years  after  the  termination  of  the



 4765  Finance  Bill

 {Shri  H.  N.  Shastri]
 war,  more  than  30  per  cent.  workers
 were  thrown  out  of  employment.
 There  was  a  halt  for  some  time  and

 ‘there  was  an  assurance  that  there
 would  be  no  further  retrenchment.
 Suddenly,  the  Defence  Ministry.  seems
 to  have  come  to  the  conclusion  that
 there  is  a  surplus  in  these  industrial
 establishments  06  the  Defence  Minis-
 try.  It  may  be  of  interest  to  note
 that  in  the  Defence  installations,
 while  there  has  been  an  over-all  re-
 trenchment  of  40  per  cent.  workers,
 during  the  post  war  period,  the  num-
 ber  of  high  grade  officers  has  more
 than  doubled.  I  have,  frankly  speak-
 ing,  begun  to  suspect  that  the  screw
 is  loose  somewhere  with  the  result....

 An  Hon.  Member:  Whose
 is  loose?

 Shri  H.  N.  Shastri:  On  both  sides.
 You  have  also  to  share  the  responsi-
 bility.

 screw

 with  the  result  that  while  the
 Government  is,  un  the  one  hand  pur-
 suing  the  Five  Year  Plan,  on  the
 other  hand,  in  the  conduct  of  the
 affairs  of  some  of  its  departments,  it
 is  lacking  planning  sense.

 One  latest  statement  from  a  Central
 Minister  has  caused  me  a  rude  shock.
 Some  days  back,  Sir,  under  your
 chairmanship,  some  short  notice  ques-
 tions  were  put  in  regard  to  retrench-
 ments  in  the  Hindustan  Shipyard.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  In  the  Hindustan  Shipyard.

 Shri  a  N.  Shastri:  In  the  Hindu-
 stan  Shipyard.  The  House  may  be
 aware  that  about  000  workers  were
 retrenched  there.  They  were  sum-
 marily  retrenched  without  any  proper
 consultation  with  the  workers  or
 without  any  notice  It  is  a  pity  that
 this  action  has  been  taken  in  repudia- tion  of  the  solemn  undertaking  given
 personally  by  the  Minister  some
 months  ago  that  there  would  be  no
 retrenchment.  The  answer  given  by
 the  Minister  to  the  short  notice  ques-
 tion  and  supplementaries  was  most
 unconvincing  and  disappointing  but
 what  has  most  amazed  me  and  upset
 me  is  that  part  of  the  reply  in  which
 the  Production  Minister  has  justified
 his  stand  on  the  plea  that  he  had  re-
 ceived  legal  advice  from  the  Law
 Ministry  to  the  effect  that  the  sum-
 mary  retrenchments’  were  legally
 justified.  I  do  not  know  whether  the
 Law  Minister,  who  is  really  a  very
 capable  man,  gave  this  precious  and
 curious  advice  in  a  fit  of  absent-

 4  APRIL  3953  Finance  Bill  4766

 mindedness  oor  does  this  form  the
 basis  of  the  State  policy  in  this  coun-
 try.

 Anvther  disquieting  information  has
 been  received  this  morning  to  the
 effect  that  while,  on  the  one  hand,
 these  1000  persons  have  been  retrench-
 ed,  on  the  other  hand,  recruitment  of

 labour  has  already

 Dr,  S.  P.  Mookerjee:  That  is  also
 legally  justified.

 the  desire  of  the  Government  to  ig-
 nore  all  canons  of  equity  in  industrial
 relations  and  to  pursue  its  vwn  course
 by  flouting  the  feelings  of  workers,
 only  some  miracle  can  save  this  coun-
 try.

 The  policy  of  the  majority  trade
 Unions  in  this  country  during  the  last

 esix  years  has  consistently  been  to
 offer  the  maximum  possible  co-opera-
 tion  to  the  Government,  in  its  task  of
 stabilising  freedom  and  ensuring  in-
 dustrial  peace.  We  are  not  sorry  for
 that  policy;  it  has  served  the  interests
 of  the  workers  and  of  the  country  as
 a  whole.  Even  today,  the  majority  of
 organised  labour  has  pledged  its  sup-
 port  to  the  Five  Year  Plan.  But  the
 way  in  which  things  have,  for  some
 time  past,  been  moving  is  very  dis-
 quieting  and  this  has  led  to  growing
 discontent  among  the  working  classes
 not  only  in  the  private  sector  but  also
 in  the  public  sector,  The  present
 situation  is  making  it  increasingly
 difficult  for  labour  to  continue  its
 policy  of  unstinted  co-operation  with
 the  Government.  I  am  afraid

 ea
 if

 the  present  complacency  0n  the  part
 vf  Government  in  handling  the  labour
 problems  does  not  stop  it  is  going  to
 land  our  country  into  unforeseen  diffi-
 culties.  Stable  industrial  relations
 based  on  a  sympathetic  appreciation
 of  the  needs  and  problems  of  the
 working  classes,  constitutes  the  foun-
 dation  of  industrial  peace  and  econo-
 mic  prosperity  in  any  country.  I  re-
 gret  that  an  awareness  of  this  basic
 fact  is  lacking  not  only  in  private  en-
 terprise  but  equally  so  amung  those
 who  are  responsible  for  the  govern-
 ance  of  this  country.

 There  is  no  doubt  there  is  the
 Ministry  of  Labour.  It  is  an  impor:
 tant  Ministry,  which  js  expected  to
 shape  and  control  the  labour  policy  of
 the  Government.  But  the  real  posi-
 tion  is  that  for  all  practical  purposes
 the  Ministry  of  Labour  is  superfluous.
 It  has  no  voice,



 4767  Finance  Bill

 Dr,  S.  P.  Mookerjee:  I  will  just
 make  one  suggestion,  Sir.  In  the
 course  of  the  debate  on  the  Finance
 Bill,  the  activities  of  all  the  impor-
 tant  Ministries  will  come  up  for  dis-
 cussion.  There  is  700  Minister  here
 except  the  Finance  Minister.  At  least
 the  Deputy  Ministers  may  be  asked  to
 come  here  and  listen  to  the  sugges-
 tions,  constructive  and  _  vtherwise,
 which  are  being  made  from  all  sides.

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt—East  cum  Ballia  Distt.—West):
 But,  Sir,  is  it  not  enough  that  the
 Finance  Minister  is  listening  to  the
 debate?

 Hon.  Members:  No,  no.
 Shri  Algu  Rai  Shastri:  I  want  to

 know,  Sir,  when  the  Finance  Minister
 is  present,  others  should  also  be  pre-
 sent?

 Mr,  Deputy-Speaker:  Order,  order.
 All  hon.  Members  will  kindly  resume
 their  seats.  I  really  expect  that  at
 the  last  stage  of  the  Finance  Bill,
 every  hon.  Minister  will  be  nere.
 There  is  no  good  saying  that  the  hon.
 Finance  Minister  is  here.  He  has
 been  here  for  the  last  one  month  bear-
 ing  the  brunt  of  the  whole  burden.
 Every  other  Minister  must  know  ex-
 actly  what  is  being  said  about  his
 Ministry.  Even  now,  it  is  nut  too  late.
 I  expect  the  hon.  Ministers  to  be  here,
 with,  of  course,  some  few  exceptions
 here  and  there;  on  account  of  other
 work  they  may  go  but  they  must  come
 back  and  continue  tu  catch  the  thread
 from  their  Deputy  Ministers.  I  ex-
 pect  it,  seriously.

 Shri  H.  N.  Shastri:  I  was  just
 stating  that  the  Ministry  of  Labour,
 in  the  way  in  which  it  has  been  made
 to  function,  seems  to  be  rather  super-
 fluous.  It  has  no  voice  in  the  labour
 policies  pursued  by  the  States;  some
 of  whom  are  pursuing  pro-employer
 policies.  In  the  public  sector,  the
 position  is  that  every  Ministry  in  the
 Government  of  India  wants  “to  keep
 the  Labour  Ministry  at.a  safe  dis-
 tance.  I  hold  no  brief  for  the  Labour
 Ministry.  But  I  am  quite  clear  in  my
 mind  that  the  Government  of  India
 must  have  a  clear-cut  and  unified
 labour  policy  which  must  be  under
 the  control  of  the  Labour  Minister,  I
 would  rather  suggest  that  if  the  posi- tion  is  not  acceptable  to  the  Govern-
 ment  and  if  the  Labour  Ministry  is to  have  no  voice  in  the  industrial  re-
 lations  of  the  various  Ministeries,
 then,  in  that  case,  I  should  feel  that this  labour  Ministry  should  be  liqui- dated  rather  than  continued  at  the  ex-
 pense  of  the  people.

 Sir,  there  is,  as  you  are  aware,  the Proposed  labour  legislation  which  is
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 yet  to  come  before  Parliament.  And
 I  hear  one  of  the  reasons  why  it  is
 not.  coming  up  is  that  every  Ministry
 wants  to  keep  itself  beyond  the  pur-
 view  of  the  proposed  legislation.  4
 think  it  is  a  dangerous  trend  which
 ough;  to  be  checked.

 Before  I  conclude  I  should  take
 this  upportunity,  as  a  humble  repre- sentative  of  my  peopie  in  this  Parlia- ment,  to  appeal  to  the  Prime  Minister
 who  is  not  only  the  head  of  the  Gov-
 ernment  but  the  most  respected  lea-
 der  of  this  country  to  set  things  right before  it  is  tou  late.  I  fully  ‘realise
 the  fact  that  of  all  persons  our  grime
 Minister  is  the  most  worried”  man
 in  this  country  today.  He  is  gifted
 with  dynamic  imagination.  There
 are  many  things  that  he  is  earnest
 about  doing.  But  unfortunately  he
 is  seriously  handicapped  in  the  exe
 cution  of  his  plans  due_  to  obstruc-
 tions  not  only  from  without  but  also
 from  within,  All  the  same  I  have  a
 deep-rooted  feeling  which  is  shared
 by  an  overwhelming  majority  of  our
 countrymen  that  if  there  is  any  man
 who  rightly  feels  .the  pulse  of  the
 people,  who  is  in  tune  with  ther
 needs  and  aspirations  and  who  is
 in  endowed  with  the  capacity  and
 determination  to  overcome  the  ob
 stacles  and  to  have  his  own  way
 prevail  and  to  give  a  right  lead  to
 the  country,  it  is  he  and  he  alone.

 Dr.  Lanka  Sundaram;  The  House
 has  just  listened  to  a  very  impas-
 sioned  appeal  from  my  hon,  friend
 Shri  Harihar  Nath  Shastri.  as  re
 gards  the  imperative  necessity  for
 keeping  the  working  people  of  this
 land  satisfied  in  the  matter  of  their
 employment  conditions,  for  the  reason
 that  without  such  satisfaction  the  en
 tire  Five  Year  Plan  might  be  imperil- led.  l  would  like  to  add  a  few  more
 observations  to  what  my  hon.  friend
 has  said.  But  before  I  do  sv  I  would
 like  to  have  your  permission  to  say a  couple  of  words  on  the  Finance  Bil]
 proper.

 The  Finance  Minister  said  that
 there  are  not  any  radical  alterations
 in  the  tax  structure  or  the  incidence
 of  taxation,  and  I  entirely  agree  with
 him.  I  should  like  to  congratulate
 him  on  increasing  the  taxable  limit
 so  that  the.  lower  income  brackets
 would  benefit  by  it.  But  I  must  say that  the  reverse  is  true  as  far  as  the
 increases  in  postage  on  books  and
 packets  and_  registration  and_  in-
 surance  fees  are  concerned.  things
 considered  I  would  like  to  state  that this  Finance  Bil:  indicates  a  surt  of  a
 halt,  a  halt  in  the  march  towards  the
 fulfilment  of  the  Five  Year  Plan.  Out
 of  the  five  years  two  years  are  gme
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 already,  and  apparently  the  Finance
 Minister  is  trying  to  stop  in  front  of
 the  mid-stream.  to  take  stock  of  the
 Situation  at  a  moment  when  increased
 expenditure  is  felt  to  a  greater  ex- tent  than  What  has  been  the  case  jur- ing  the  past  two  years.  I  had  expect-
 ed  that  in  this  country  after  nearly eight  years  since  the  conclusion  of the  Second  World  War  there  would be  some  attempt  at  reduction  of  the tax  _  structure.  But  my  hon.  friend the  Finance  Minister  would  say  that
 this  is  a  planning  Budget.  and  he
 wan@money.  Actually  Rs.  400  crores of  the  taxpayer’s  money  is  going  into the  Bill  which  we  are  asked  to  pass. I  have  no  objection  to  passing  even a  bigger  Budget,  provided  an  assurance is  given  that  the  money  sought  to  be
 spent  will  be  spent  properly.

 My  hon,  friend  Shri  Harihar  Nath
 Shastrj_made  a  reference  to  the  Ship- yard.  Here  are  the  figures  as  regards
 the  amounts  of  the  taxpayer's  money which  are  sought  to  be  spent.  In  the
 budget  of  last  year  the  provision  was Rs.  /3.23.79,000,  obviously  for  acquiring the  Yard.  This  year  very_  recently we  passed  an  appropriation  of  9  sup-
 plementary  grant  of  Rs.  69,86,000, making  in  all  a  grand  total  of ‘Rs  _  /3.93,65,000  on  the  Yard  alone.  In
 addition  to  this  appropriation,  the Planning  Commission’s  overall  allot- ment  for  the  expansion  of  the  Yard is  of  the  order  of  Rs  4  crores.

 In  respect  of  these  Rs.  four  crores Provided  last  year  and  this  year  I have  got  detailed  figures  worked  out.
 Rupees  one  crore  and  ten  lakhs  are Biven  as  subsidy  for  building  ships. I  want  the  House  to  remember  as  to
 the  manner  in  which  these  vast  ap-
 Propriations  of  the  taxpayer's  money 876  being  utilised.  Here  I  have  got the  break-up  of  ‘the  figures.  To  the
 French  firm  which  is  now  in  saddle in  the  Shipyard,  after  the  Scindia
 Company  had  built  nearly  a  dozen
 ocean-goingships,  a  commission  of  four per  cent.  on  the  ships.  built  is  allowed. At  the  rate  of  Rs.  68  lakhs  per  ship and  on  the  basis  of  the  schedule  of two  ships  at  a  time  it  comes  to  Rs. five  and  a  half  lakhs.  In  addition  to this.  there  are  the  salaries.  allowances. ete.  from  the  block  ceiling  allotment of  Rs.  three  takhs  a  year  to  this French  firm  of  experts,  and  according to  my  information  Rs.  one  and  a  half lakhs  of  this  have  already  been  spent. And  more  experts  are  expected  to come.  Additional  staff  has  accounted for  more  than  Rs,  one  lakh.  The other  day  my  hon.  friend  the  Minister for  Production  refuted  my  suggestion in  a  question  that  Rs.  one  lakh  has been  spent  on  this,  Here  are  the
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 figures  of  duplication  of  things.
 Managing  Director  Rs.  3,000  (in  ad- dition  to  the  Resident  Representative
 of  the  wld  Scindia  Company  who  is
 still  continuing);  Civil  Engineer
 Rs.  1,600;  Purchase  Officer  Rs.  1,600;
 Board  Secretary  Rs,  500;  Liaison  Offi-
 cer  Rs.  500;  Drawing  Officer  Rs.  500;
 Overseer  Rs.  200.  This  comes  to  a
 total  of  Rs.  7,900  a  month  for  officers
 over  and  above  what  the  Scindia
 Company  has  emplvuyed,  every  one  of
 whom  is  in  employment  today.  In
 addition.  there  jis  the  increased  ray
 of  officers  ranging  from  Rs.  50  to
 Rs.  250  per  month,  involving  double
 and  treble  increments.

 On  the  basis  of  two  ships  built  at
 a  time,  the  total  additional  costs  work
 out  to  considerably  more  than  Rs.
 eight  lakhs  a  year.  They  are  also
 going  to  build  the  third  also  simul-
 taneously.  in  which  case  it  would  comz2
 to  Rs.  twelve  lakhs.  And  the  French firm  has  recommended  the  laying  of
 the  fourth  berth  also,  in  which  case  it
 will  mean  Rs  35  lakhs  a  year.

 What  is  the  position?  My  hon.  friend
 the  Finance  Minister  in  his  budget
 speech  made  a  very  important  point
 —and  I  agree  with  it—namely  6
 mobilisation  of  people’s  emotion  and
 sentiment.  In  addition,  the  Prime
 Minister  said  that  he  has_  declared
 War  on  unemp'oyment,  What  is  the
 net  result  of  all  this  taxpayer’s  money
 being  put  into  the  Yard?

 I  will  give  the  figures.  Under  the
 Scindias,  the  normal  complement  ९6०६
 labour  was  4,600.  Of  this  number  800
 went  away.  When  the  new  company
 with  predominant  Government  parti-
 cipation  took  it  over  the  number  was
 3,800  out  of  which  50  had  left.  Out
 of  the  remaining  number  8l3  are
 sought  to  be  retrenched  without
 notice,  without  legal  process—about
 which  my  hon.  friend  Shri  Harihar
 Nath  Shastri  said  something  eloquent
 just  now.  I  am  not  going  to  repeat
 what  he  has  said.  But  I  want  to
 point  out  the  manner  in  which  the
 taxpayer’s  money  is  being  sunk  into
 the  Yard  for  no  purpose  at  all.  Here
 are  the  examples  of  extravagance
 and  wastage.  I  wish  my  hon.  friend
 the,  Production  Minister  were  here  to
 contradict  me.  For  the  Managing
 Director  to  move  into  his  residence
 a  sum  of  Rs,  22,000  was  spent  on  its
 reconditioning.  Rs.  4,000  on  electrical
 installations  and  Rs.  2,000  on  a  re
 frigerator—totalling  Rs.  28,000.  In
 this,  the  supervisory  charges  are  not
 accounted  for,  because  most  vf  the
 Scindia.  workers  were  turned  on  to
 the  job.  Somebody  must  be  the
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 nawab  somewhere,  and  here  it  is  a
 question  of  the  I.C.S.  people  who  are
 ruling  the  roost  in  the  public  sector,
 which  will  be  a  greatest  tragedy,  be-
 cause  they  are  neither  trained  nor
 equipped  to  do  the  job.  The  present
 Managing  Director  is  a  friend  of
 mine  and  we  have  served  on  the  de-
 legations  to  the  U.N.O,  I  have  nothing
 against  him.  I  am  _  illustrating  a
 point  of  vital  importance  to  the  coun-
 try.  A  man  in  Food  is  sent  to  make
 ships,  and  a  man  in  Communications
 is  perhaps  sent  to  Sindri.  It  has  now
 become  a  carreerist  job,  with  the  re-
 sult  that  all  these  things  are  hanpen-
 ing  under  our  very  nose.  Wrong
 levels  for  slipway  No.  3  this  means
 gradients  were  irregular,  with
 the  result  that  any  damage  might
 happen  to  the  ships.  This  means
 waste  of  money,  time  and  materials.
 For  the  35  ton  crane  on  the  jetty,
 wells  were  dug  slantwise.  and  opiles
 had  to  be  driven  to  support  it.  I  do
 not  know  how  the  heavy  crane  is
 going  to  function  on  this  basis.  90
 per  cent,  of  the  work  is  done  without
 estimating,  Materials  were  spoiled
 due  to  inefficient  supervision  and  care-
 less  use  of  tools  without  knowing  the
 life  of  many  materials.  The  other
 day  I  put  a  question  about  this  which
 was  not  answered.  A  loss  of  about
 Rs.  40,000  was  incurred  by  wrong  and
 careless  punching  of  steel  materials,
 angles,  channels,  etc..  and  248  ship’s
 floors  were  also  wrongly  punched.  I
 would  like  the  Production  Minister
 to  contradict  me  when  the  time
 comes.  I  expect  the  hon.  Finance
 Minister  to  see  that  the  money  which
 ig  raised  from  the  tax-payers’  pockets is  utilised  properly.  This  is  a  matter
 for  the  Estimates  Committee  of  this
 House  to  investigate,  for  the  reason
 that  money  must  be  properly  spent. I  am_  saying  this  not  because  I  am
 the  President  of  the  Labour  Union.
 but  because  of  the  manner  in  which
 vast  sums  of  money  are  being  mis-
 spent  today.

 An  Hon,  Member:  Excepting  Rs.  40
 a  day.

 Dr.  Lanka  Sundaram:  I  consider
 the  Hindustan  Shipyard  as  one  of
 the  mightiest  institutions  of  ital
 significance  to  our  nation.  For  two
 years  I  have  held  my  hand  and  did
 not  publicise  the  affairs  of  the  Yard.
 for  I  expected  the  Government  to  do
 the  right  thing  at  the  right  moment.
 They  have  not  done  the  right  thing.
 On  the  22nd,  the  workers  are  going
 to  strike.  Look  at  the  audacity  of
 the  management.  On  the  8th  vf  this
 month  the  workers  have  given  notice
 of  a  strike.  On  the  l0th  they  get
 an  answer  from  the  management  in
 which  the  following  sentence  occurs:
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 “Keeping  in  view  the  position
 that  the  number  o:  men  retrench-
 ed  cannot  be  altered,  if  you  wish
 to  put  forward  any  concrete  pro-
 posals  in  writing,  we  shall  be  pre-
 pared  to  consider  them.”

 I  hope  my  hon.  friend  Mr.  Shastri  will
 take  note  of  it  in  particular,  The
 position  was  that  notice  was  served
 on  the  30th.  Discharge  took  place  जा
 the  3lst,  without  even  47  hours  notice.
 The  strike  notice  was  served  on_  the
 8th,  and  on  the  l0th  the  above  letter
 comes  saying  that  they  are  prepared
 to  discuss  with  the  Union  keeping  in
 view  the  number  83  being  surplus.
 What  a  travesty  of  procedure?  From
 the  way  in  which  this  institution  is
 being  mismanaged.  I  am  sorry,  very
 soon,  the  country  will  hear  more
 about  the  Shipyard.

 On  the  l0th  of  this  month  the  wor-
 kers  refused  to  take  their  salary.
 There  are  2680  people  whv  are  still
 employed  in  the  Yard.  On  the  same
 day  the  management  closed  down  the
 Yard  for  a  while  in  memory  of  Shri
 Walchand  Hirachand,  who  was  one
 of  the  founders  of  the  Yard.  The
 workers  refused  to  budge  an  inch  and
 staged  what  might:  be  called  a  stay-
 in  strike.  In  addition  to  the  workers,
 the  staff.  the  foremen  and  the  Agree-
 ment  officers  also  joined  in  this  de-
 monstration.  I  warn  the  Govern-
 ment  to  note  the  consequences  of
 this,  because  there  is  resentment  all
 round  in  the  Yard  today.

 Three  years  ago,  the  workers  sur-
 rendered  Rs.  5  per  head  per  month
 of  their  dearness  allowance  to  avoid
 retrenchment.  My  hon.  friend,  the
 Production  Minister  made  8  state-
 ment  last  year  that  there  would  be
 no  retrenchment.  The  entire  history
 is  there.  I  am  making  an  appeal  on
 the  floor  wf  this  House  that  Govern-
 ment  would  not  force  the  Yard  to
 close  down.  I  am  going  away  tomor-
 row,  because  my  duty  lies  there.  I
 have  done  everything  in  my  power  to
 see  that  this  is  not  ruined  simply  be-
 cause  the  present  ruling  I.C.S.  ver-
 sonnel  want  to  spoil  for  a  fight.  Let
 a  Tribunal  be  appointed  Let  the
 Government  justify  the  necessity  for
 discharging  all  these  83  workers,  but
 the  condition  precedent  is  that  each
 one  of  these  must  be  taken  back  into
 the  Yard  before  the  Tribunal  sits.  I
 am  pleading  like  this  on  this  very  im-
 portant  occasion,  not  because  I  am
 President  of  the  Labour  Union,  but
 because  it  is  the  only  Shipyard  of
 this  country  which  is  going  to  be
 turned  into  a  shambles.  The  naval
 base,  the  port  and  other  vital  instal-
 lations  are  cheek  by  jowl  to  the  Ship-
 yard,  The  oil  refineries  are  coming
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 very  soon.  Let  there  not  be  an  indus-
 trial  strife  of  unprecedented  magni-
 tude.  Let  the  Government  g0  before
 the  Industrial  Tribunal  to  justify
 the  discharge  of  8l3  workers.
 0  aM.

 पंडित  ठाकुर  दास  भागने  (गुड़गांव)  :

 जनाब  डिप्टी  स्पीकर  साहब,  में  आप  का

 बहुत  मशकूर  हूं  कि  आप  ने  मुझे  इस  वक्‍त

 हाउस  के  सामने  बोलने  का  मौका  अता  फर-

 माया  ।  हम  पिछले  दिनों  में  जब  यहां  पर  बजट

 के  सिलसिले  में  डिस्कशन  हो  रहा  था,  तो

 बहुत  सारी  बातें  गवर्नमेंट  की  तरफ  से  सुनते

 रहे  हें  कि  गवर्नमेंट  ने  बहुत  सिम्त  में  तरक्की

 की  है  7  में  आज  इस  वक्‍त  आपकी  खिदमत

 में  उन  चन्द  अमूर  का  जिक्र  करना  चाहता

 हूं  कि  जिनके  अन्दर  गवर्नमेंट  मसरूफ़ियत

 की  वजह  से  तवज्जह  नहीं  दे  सकी  ।  यही
 आज  एक  मौका  है  फाइनेंस  बिल  पर  जब

 कि  इस  बिल  को  छोड़  कर  दूसरी  बातों  का

 भी  बड़ी  मुनासबत  से  तज़किरा  किया  जा

 सकता  है  ।

 अव्वल  बात  यह  हैं  कि  इस  देश  के  अन्दर

 आज  परमात्मा  की  कृपा  से  और  गवर्नमेंट

 की  इमदाद  से  ऐसी  शक्ल  बन  गयी  हैं  कि  हमारे

 फूड  मिनिस्टर  साहब  कहते  हैं  कि  देश  ने

 फूड  के  मामले  में  कारनर  टर्न  कर  लिया

 हैं  ओर  यह  चीज़  उम्मीद  दिलाती  है  कि  अब

 गल्ले  के  ऊपर  से  रिस्ट्रिक्शन्स  और  कंट्रोलर
 हट  जायेंगे  ।  लेकिन  प्लानिंग  में  हम  देखते

 हैं  कि  कंट्रोल  को  जरूरी  समझा  गया  है,
 इसलिये  गल्ले  की  कमी  पूरी  हो  जाने  पर  भी

 कंट्रोल  का  उठना  मुशिकल  मालूम  होता  है

 मिनिस्टर  साहब  ने  हमें  बताया  कि  अब  यहां

 देश  में  काफी  गल्ला  पैदा  होने  लगा  है,  क़रीब
 चार  लाख  टन  चावल  पैदा  हो  चुका  है  1
 अकेले  उड़ीसा  में  तकरीबन  दो  लाख

 टन  चना  जिले  हिसार  व  रोहतक  में  पैदा  हों

 चुका  है  और  ज़रूरत  स  ज्यादा  इन  दो,
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 तीन  अगला  में  गल्ला  पैदा  हो  सकता  ह
 और  जो  थोड़ी  बहुत  गल्ले  की  कमी
 रह  भी  जावेगी,  वह  नई  नहर  के  आने  से
 भाखरा  डैम  के  द्वारा  पूरी  हो  जायेगी  और
 तब  हमें  बाहर  से  गल्ला  ज्यादा  नहीं  मंगाना

 डरेगा,  लेकिन  गवर्नमेंट  की  तरफ  से  यह
 कहा  गया  कि  २.४  मिलियन  टन  फूडग्रेन्स
 की  कमी  न  होते  हुये भी  सिर्फ  इसलिये  देश
 में  मंगाया  जायगा,  क्योंकि  लोग  ग्लैमर  करने
 लगेंगे  अगर  हम  बाहर  से  गल्ला  नहीं  मंगायेंगे,
 ऐसा  किदवई  साहब  ने  फरमाया  ।  आज
 गल्ले  की  कमी  दूर  हो  चुकी  है।  और  क्लेयर
 के  डर  से  गल्ले  का  मंगवाना  महज  हिमाकत
 a
 ह्

 गल्ले  से  हट  कर  में  एक  और  जरूरत
 की  चीज  की  तरफ  हाउस  का  ध्यान  दिलाना
 चाहता  हूं  और  वह  दूध  की  हमारे
 देश  में  कमी  हे  1  इस  देश  के  अन्दर  दूध  की  बहुत
 भारी  कमी  वाकई  हो  गयी  है  और  आज  के
 दिन  हम  सब  तरफ  से  यही  सुनते  हें  कि  दूध
 की  हमारे  यहां  एक्यूट  शार्टेज  है  ।  और  यह
 बहुत  ही  अफसोसनाक  बात  हैँ  कि  गवर्नमेंट
 ने  पिछले  चन्द  सालों  में  इस  कमी  को  दूर
 करने  के  लिये  कुटिल  प्रीवेंशन  के  वास्ते
 ओर  नस्ल  बढ़ाने  के  वास्ते  जो  रकम  खर्च
 करनी  चाहिये  थी  वह  खर्च  नहीं  की  1  गवर्नमेंट
 ने  तकरीबन  ८.५  करोड़  रुपया  ग्रो  मोर

 फूड  के  वास्ते  प्रोवाइड  किया,  लेकिन  कैटिच
 के वास्ते  केवल  ६  लाख  रुपया  खर्च  किया
 और  हम  बराबर  जोर  जोर  से  चिल्लाते
 रहे  हें  और  गवर्नमेंट  का  ध्यान  इधर
 दिलाते  रहे  हें  लेकिन  किसी  के  कान  पर

 जूं  नहीं  रेंगी  ।  इसलिये  वक्‍त  का  तकाजा
 यह  हैं  कि आप  इस  तरफ  तवज्जह  दें
 ओर  देश  के  अन्दर  दूध  बढ़ाने  की  कोशिश
 करें।  आज  दूघ  की  कमी  महसूस  की  जा
 रही  ह  मोह  दूध  की  कमी  इस  स  जाहिर  हो
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 सकती  हैं]  कि;  हरियाना  की  नस्ल  की  गायों
 के  नीचे  सोलह  सेर  के  बजाय  उन  गायों  के  नीचे
 आज  कुल  आठ  सेर  दूध  होता  है  t  इससे

 बड़ा  नेशनल  डिजास्टर  में  दूसरा नहीं  समझता।

 यहां  पर  गायों  का  दूध  पहले  के  मुकाबले  में
 कम  हो  गया  है  और  वह  गरीब  आदमी  जो
 छाछ  पर  अपना  गुजारा  कर  लिया  करते  थे
 आज  आप  गावों  में  जाकर  देखें  कि  उन  को
 छाछ  तक  मयस्सर  नहीं  हो  पा  रहा  हैं  a आप

 फाइव  इयर  प्लान  बनाते  हें  और  हेल्‍थ
 सर्विसेज  बनाते  हें  लेकिन  जब  तक  यह  द्र
 की  कमी  दूर  नहीं  की  जाती  और  लोगों
 को  छाछ  मयस्सर  नहीं  हो  पाता,  तब  तक
 आपकी  यह  सारी  स्कीमें  बेकार  हें  और  आप
 कामयाब  नहीं  हो  सकते  ।  इससे  बढ़  कर
 और  कोई  खराबी  इस  देश  के  अन्दर  पैदा

 नहीं  हो  सकती  हैं  i  उन  गरीब  आदमियों
 की  दशा  सुधारने  की  तरफ  आप  तवज्जह
 नहीं  देते  ।  सोलह  फीसदी  कुनबा  को  दूध

 देखने,  को,  भी  नसीब  नहीं  होता,  यह  गिनें-
 मेंट  के  आंकड़े  हैं,  में  चाहता  हूं  कि  गवर्नमेंट

 इस  ओर  अधिक  तवज्जह  दे  ।  आज  काऊ
 प्रोटेक्शन  के  लिये  और  काऊ  स्लाटर  बन्द
 कराने  के  लिये  तो  तवज्जह  दी  जाती  है  और
 उपाय  सोचे  जाते  हैं  कि  इसको  कैसे  किया
 जाय,  लेकिन  काऊ  की  याल्दिन  कैपेसिटी
 कसे  बढ़ायी  जाय  और  गाय  की  नस्ल  को
 क्यों  कर  बेहतर  किया  जाय,  इसकी  तरफ
 जितनी  तवज्जह  दी  जानी  चाहिये,  उतनी

 नहीं  दी  जाती  है  V  में  अजे  करना  चाहता  हूं
 कि  काऊ  स्लाटर  का  मसला  जिसके  ऊपर

 बहुत  सी  सोसायटी  और  लोग  जोर  देते  थे
 कि  यहां  पर  काऊ  प्रोटेक्शन  हो,  तो  वह  मसला
 तो  हल  हो  चुका  है  और  खत्म  हो  चुका
 है  ।  हम  अपने  कॉस्टीट्यूशन  में  तय  कर

 चुके  हैं  कि  इस  देश  में  जहां  पक  गाय  का  सवाल

 है,  काऊ  का  स्लाटर  कतई  बन्द  होगा,  और

 यह  गवर्नमेंट  आफ  इण्डिया  की  पाल्सी  है
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 भर  गवर्नमेंट  की  जो  इस  सम्बन्ध  में  पालिसी
 हैं  वह  मिस्टर  किदवई  साहब  नें  बतलाई
 है  कि  किसी  भी  खराब  जानवर  को  अगर
 कोई  देना  चाहेगा  तो  गवर्नमेंट  उसको  ले  लेगी
 ओर  उसके  बचाव  के  वास्ते  गवर्नमेंट  कोशिश
 करेगी  ।  इसके  लिये  पचास  गौसदन  बनाने
 की  इस  साल  के  लिये  गवर्नमेंट  की  तजवीज
 है  जो  कि  देश  की  जरूरत  का  लिहाज  रखते

 हुये  काफी  होंगे  ।  इस  वास्ते  में  अदब  से  अर्ज
 करना  चाहता  हूं  कि  गवर्नमेंट  ने  इस  सिल-
 सिले  में  कोशिश  शुरू  की  हैं  और  उसने  चार
 करोड़  रूपया  इस  काम  के  वास्ते  रक्खा
 है  और  जरूरत  हे  कि  बिजनेसमैन  और

 दूसरे  लोगों  की  इस  काम  में  मदद  ली  जाय
 और  इस  रकम  को  बढ़ा  कर  बीस  करोड़
 तक  कर  लिया  जाय  और  में  समझता  हूं
 कि  अगर  गव नें मेंट  और  पब्लिक  दोनों  इस
 काम  में  हाथ  बटायें  और  काम  करना  शुरू
 करें  तो  दो,  चार  सालों  में  हम  बीस  करोड़
 रुपये  से  इस  सवाल  को  बखूबी  हाथ  में  ले
 सकते  हें  और  हल  कर  सकते  हें

 थोड़ा  ही  अर्सा  हुआ  गवर्नमेंट  आफ
 इण्डिया  के  एक  एक्स पटे  राइट  साहब  ने
 कहा  था  कि  इस  देश  के  अन्दर  जब  तक  द्र
 का  इस्तेमाल  तकरीबन  दुगना  नहीं  होगा,
 तब  तक  इस  देश  के  लोगों  की  बैलेंस्ड  डाइट
 नहीं  होगी  ।  आज  आसाम  के  अन्दर  हम
 देखते  हें  कि  वहां  पर  लोगों  की  ऐवेरेज  डाइट
 में  रोजाना  दूध  वगरा  का  हिस्सा  डेढ़  छटांक
 से  ज्यादा  नहीं  है,  सिर्फ  एक  पंजाब  का  प्रान्त
 है  जहां  पर  कि  ऐवरेज  अच्छा  खासा  हैं,
 लेकिन  वहां  भी  अक्सर  इलाकों  में  दूध  की

 बहुत  कमी  है  और  में  अदब  से  अर्ज  करूंगा
 कि  आप  अनाज  चाहे  कितना  भी  खिलायें,
 लेकिन  दूध  की  बैलेंस्ड  डाइट  में  अपनी  खास
 इम्पार्टन्स  हैं  और  जब  तक  इस  देश  में  दूघ
 की  जो  मुकम्मल  perfect  डाइट  है  कमी
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 [  पंडित  ठाकुर  दास  भाग  ]

 पूरी  नहीं  होगी  तब  तक  डाइट  बैलेंस्ड  न

 होगी  और  नतीजा  यह  होगा  कि  उस  वक्‍त
 तक  यहां  के  लोगों  की  हेल्‍थ  ठीक  न  हो
 सकेगी  |

 इंस  वास्ते  में  गवर्नमेंट  की  खिदमत  में
 अदब  से  अजे  करना  चाहता  हूं  कि इस  तरफ
 ज्यादा  से  ज्यादा  तवज्जह  दे  और  इसके
 लिये  तकरीबन  बीस  करोड़  रुपया  खर्च  करे
 क्योंकि  इस  तरफ  खर्च  किये  हुये  रुपये  से
 देश  में  बहुत  जल्द  सम्पत्ति  बढ़ेगी  ।

 दूसरी  चीज़  जिसकी  तरफ  में  गवर्नर-
 मेंट  की  तवज्जह  दिलाना  चाहता  हूं  वह  यह
 है  कि  अब  वक्‍त  आ  गया  हैँ  कि  कम्युनिटी
 प्राजेक्टस  की  पाल्सी  को  बदला  जाय  ।
 अभी  तक  कम्युनिटी  प्राजेक्टस  उन  जगहों
 वर  कायम  किये  गये  हें  जहां  पर  बहुत
 अच्छा  पानी  मौजूद  है  और  लोग  खुशहाल
 हैं,  और  यह  पालिसी  सही  थी  क्योंकि  हम
 चाहते  थे  कि  हमारा  फूड  का  प्रोडक्शन
 ज्यादा  से  ज्यादा  बढ़े  ।  लेकिन  अब  हमारा
 फूड  फ्रंट  डिस्ऐप्पीयर  हो  गया  हे  और  अब
 वक्‍त  आ  गया  हैँ  कि  हम  अपनी  कम्युनिटी
 प्राजेक्टस  को  ऐसी  जगहों  पर  कायम  करें

 जहां  पर  अकाल  पड़ता  है।  रोज  हम  रायल-
 सीमा  में  अकाल  की  खबर  सुनते  हें,  महा-
 राष्ट्र  में  अकाल  पड़ा  हुआ  है,  राजस्थान
 में  अकाल  पड़ा  हुआ  है,  मेरे  अपने  इलाके
 में  अकाल  पड़ा  हुआ  हैं  और  वहां  की  हालत
 नागुफ्ताओ  है  ।  वहां  की  मुश्किलात  को  वही
 जान  सकता  हैं  जो  कि  वहां  रहता  है  1  तो
 वक्‍त  आ  गया  है  कि  जब  में  दो  तजवीज
 गवनेमेंट  के  सामने  पेश  करना  चाहता  हूं  ।

 एक  तो  यह  &  कि  एक  नया  फंमीन  फण्ड

 कायम  किया  जाय  जिसमें  आधी  रक़म

 गवर्नमेंट  आफ  इण्डिया  दे  और  आधी  स्टेट

 बर्नेमेंट्स  से  वसूल  की  जाय  और  जहां  भी
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 फेमिना  हो  वहां  पर  इससे  काम  लिया  जाय
 और  पुराने  फै मीन  कोड  के  मुताबिक  यह  न
 कहा  जाय  कि  फेमिना  नहीं  है  पुराना  फै मीन
 कोड  लागू  करने  से  एक  तो  मजदूरों  को
 काफी  वेजेस  नहीं  मिलतीं  और  दूसरे  गवर्नमेंट
 की  जिम्मेदारी  भी  बहुत  बढ़  जाती  है  1  इसलिये
 अब  हम  को  पुरानी  फंमीन  पालिसी  को
 खैर बाद  कहना  चाहिये  ।  इस  वेलफेयर  स्टेट
 में  इस  गवर्नमेंट  का  फर्ज  हैं  कि वह  एक  एक
 आदमी  की  तरफ  तवज्जह  दे  और  कोई
 भी  शख्स  कहत  की  वजह  से  तकलीफ  न  उठाये
 इसलिये  यह  जरूरी  है  कि  अब  पुरानी  फै मीन
 पालिसी  को  बदला  जाय  और  कम्युनिटी
 प्रोजेक्ट्स  को  ऐसी  जगह  बनाया  जाय  जहां
 पर  कि  फ़ंमीन  कंडीशन्स  हों  ।  जिन  इलाकों
 में  कहत  की  हालत  रहती  है  अभी  तक  उन
 का  हाइड्रोक्लोरिक  (Hydrological)
 सर्वे  नहीं  हुआ  है  और  हम  को  नहीं  मालूम
 कि  वहां  पर  सबसाइल  वाटर  की
 क्या  हालत  है  ।  अगर  इस  सब साइल
 वाटर  का  पता  लग  जाय  तो  थोड़े  पम्पिंग
 से  उन  इलाकों  का  कहत  दूर  हो  सकता  है  V
 में  इस  हालत  के  लिये  इस  गवर्नमेंट  को
 जिम्मेदार  नहीं  ठहराता  ।  जो  दो  सौ  वर्ष
 के  फारिन  डामिनेशन  के  खराब  असर  ह
 वह  पांच  बरस  में  दूर  नहीं  हो  सकते  ।  लेकिन
 अब  वक्‍त  झा  गया  है  कि  गवर्नमेंट  इस  तरफ

 तवज्जह  दे  ।  जिस  कॉनल्स्टीट्यूएंसी  से  में
 आता  हूं  वहां  एक  एकड़  जमीन  में  ८०  मन
 जौ  पैदा  हुआ  ।  जब  में  ने  यह  बात  ग्रो  मोर

 फूड  इन्क्वायरी  कमेटी  की  रिपोर्ट  में  लिखी
 तो  यहां  से  अफसरान  यह  देखने  के  लिये

 भेंजे  गये  और  यह  साबित  हुआ  कि  ८०  मन

 जौ  एक  एकड़  जमीन  में  पैदा  हुआ  ्तो  इस

 सारे  इलाक़  में  जो  दिल्ली  के  नजदीक  है  उस
 में  सब साइल  वाटर  बहुत  है  लेकिन  अभी  तक

 इस  एरिया  का  किसी  ने  सर्वे  नहीं  किया  है
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 और  न  यह  देखा  है  कि  इससे  क्‍या  फायदा

 हो  सकता  है  ।  एक  एक  जिला  एसा  हैं  जो
 कि  सारे  देश  की  गल्ले  की  कमी  को  पूरा
 कर  सकता  है  लेकिन  गवर्नमेंट  ने  अभी
 इस  तरफ  तवज्जह  ही  नहीं  दी  है  ।  में  अदब
 से  अजे  करना  चाहता  हूं  कि  अब  कम्युनिटी
 प्रोजेक्ट्स  ऐसी  जगह  रखी  जायं  जहां  पर

 कहत  पड़ता  है  न  कि  ऐसी  जगहों  पर  जहां
 कि  पानी  बहुत  है  और  लोग  खुशहाल  हैं  ।
 ऐसी  जगहों  में  जहां  पर  कि  लोग  फुड  के
 मामले  में  हमेशा  से  तक़लीफ  में  रह  रहे  हें
 वहां  इन  प्रोजेक्ट्स  को  कायम  करना  और
 उन  को  फायदा  पहुंचाना  बहुत  जरूरी  है  ।
 अगर  हम  ऐसा  नहीं  करेंगे  तो  हमारे  काटी-

 ट्यूशन  की  बक़ा  १४  का  असूल  बेमानी  हो
 जायगा  ।  में  चाहता  हूं  कि  ऐसे  इलाकों  पर
 अब  गवर्नमेंट  ज्यादा  तवज्जह  दे  जहां  पर
 कि  अब  तक  तवज्जह  नहीं  दी  गयी  है  |

 तीसरी  बात  जो  में  अच्  करना  थाहता
 हूं  वह  यह  है  कि  हमारे  मुल्क  में  बहुत  अर्सा

 हुआ  जब  कि  आल  इण्डिया  जेल  'इन्क्वायरी
 कमेटी  बनी  थी-।  उसी  की  सिफ़ारिशों  पर
 हमारा  सारा  जेल  का  निजाम  बना  था  ।
 लेकिन  इस  चीज  को  बहुत  अर्सा  हुआ  ।  उस
 वक्‍त  से  अब  पीनोलोजी  व  साइकोलोजी
 के  उसूल  बदल  गये  हैं  ।  इसलिये  अब  हम  को
 अपने  जेल  निजाम  को  बदलने  की  सख्त
 जरूरत  है  ।  में  ने  अभी  पिछले  दिनों  पंजाब
 की  सभी  जेलों  को  देखा  हैं  और  उनके  मसलों
 पर  गौर  किया  है  ।  में  ने  देखा  कि  जेलों  की
 हालत  निहायत  खराब  है  ।  बहुत  सी  जेलों
 में  एक  शख्स  से  जो  कि  वहां  रहता  हैं  साल  भर
 में  तीन  चार  रुपये  की  आमदनी  होती  है
 और  उस  पर  खर्च  होता  हैं  कई  सो  रुपया  |
 यह  हालत  ठीक  नहीं  हैं  ।  हमारा  यह  फर्ज
 हैं  कि  हम  जेलों  के  अन्दर  ऐसे  हालात  पैदा
 करें  कि  जो  आदमी  जेल  से  निकले  वह  एक
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 रिकार्ड  आदमी  हो  कर  निकले  ।  आज  वक्‍त
 आ  गया.  है  कि  गवर्नमेंट  एक  आल  इंडिया
 जेल  ऐन्‍न्क्वायरी  कमेटी  मुकरंर  करे  जो  सारे

 हिन्दुस्तान  के  हालात  का  जायजा  ले  कर
 अपनी  तज्वीज़ें  पेश  करें  और  उन  के  मुताबिक
 यहां  पर  जेल  रिफार्म  किया  जाय  |

 चौथी  बात  जो  में  जज  करना  चाहता
 हूं  वह  इनकमटैक्स  के  उसूल  के  बारे  में  है
 जिसके  बारे  में  पहले  बहुत  बार  मजे  कर

 चुका  हूं  a  आज  जब  कि  एस्टेट  ड्यूटी  बिल
 कमेटी  ने  अपनी  रिपोर्ट  पेश  कर  दी  हैं  में

 बहुत  अदब  से  फाइनेंस  मिनिस्टर  साहब  की
 खिदमत  में  मज  करना  चाहता  हूं  कि  अब
 वक्त  आ  गया  है  कि  उस  कमेटी  के  पीछे
 जो  असूल  की  सिफ़ारिश  हँ  उस  को  मंजूर
 किया  जाय  और  उसको  इनकमटैक्स  में

 इन्क्लूड  कर  दिया  जाय  ।  उसकी  सिफारिश
 है  कि  अगर  जाइण्ट  हिन्दू  फैमिली  का  कोई
 आदमी  मर  जाय  तो  उसको  उसी  जायदाद
 पर  टैक्स  लगाना  चाहिये  जो  उप्र  की  मौत
 पर  उस  के  पास  होती  हो  यानो  जैसा  कि
 खानदान  जुदा  हो  ।  अब  वह  उसूल  जो  पहले
 गवर्नमेंट  नहीं  मानती  थी  हिन्दू  जाइन्ट
 फैमिली  के  मुताल्लिक़,  अब  गवर्नमेंट  ने  उस
 पर  उबूर  हासिल  कर  लिया  हैं।  आज  जब
 कि  आपने  हिन्दू  जाइण्ट  फैमिली  को  खत्म
 कर  दिया  है  फिर  भी  एक  हिन्दू  पर  नाजायज़
 तौर  से  टैक्स  लिया  जाता  है।  में  नहीं  समझता
 कि  एक  हिन्दू  फैमिली  और  एक  नान-हिन्दू
 फैमिली  में  क्‍यों  डिस्करिमि)शन  किया  जाता
 हैं  ।  यह  डिस्क्रिमिनेशन  अब  बन्द  होना
 चाहिये  और  इन्सान  पर  टैक्स  लगाना  चाहिये
 न  कि  उसके  रिलीजन  पर  ।  इसके  अलावा
 आपने  फाइनेंस  बिल  में  १,५००  रुपये
 की  लिमिट  रखी  है  इंडिविजुअल  के  लिये  ।
 में  अदब  से  अर्ज़  करना  चाहता  हूं  कि  बहुत
 कम  फैमिली  दो  आदमियों  के  होते  हे
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 और  जो  फैमिली  दो  आदमियों  का  है  वह
 इंडीविजुअल  ही  सा  है।  इसलिये  में  अदब
 से  अर्ज़  करना  चाहता  हूं  कि  अगर  किसी

 फैमिली  में  दो  या  तीन  से  ज्यादा  आदमी

 हों  तो  इस  लिमिट  को  १,५००  से  बढ़ा  कर
 ३,०००  कर  देना  चाहिये।  इन्वेस्टीगेशन
 कमीशन  ने  पहले  सुझाव  दिया  था  कि  अगर
 खानदान  में  तीन  या  तीन  से  ज्यादा  मेम्बर

 हों  तो  एग्जाम  म्यान  की  लिमिट  तिगुनी  कर  दी
 जावे  ।  जहां  तीन  या  तीन  से  ज्यादा  आदमी

 हों  वहां  यह  लिमिट  बार  दी  जानी  चाहिये  ।
 लेकिन  इनकमटैक्स  वाले  तो  रुपये  के  पीछे

 पड़े  रहते  हें।  उनको  तो  न  लाजिक  से  मतलब

 हैं  और  न  इन्साफ  से  ।  और  आज  भी  बावजूद
 इन  रिकमेंडेशन्स  के  जाइंट  हिन्दू  फैमिली
 को  इसी  तरह  से  टैक्स  किया  जा  रहा  है  ny

 मुझे  खुशी  है  कि  हमारे  फाइनेन्स  मिनिस्टर

 साहब  की  तवज्जह  इस  तरफ  गयी  है।
 हमारे  फाइनेन्स  मिनिस्टर्स  यके  बाद  दीगरे,
 सर  जान  बूस्टर  से  ल ेकर  अब  तक  यह  कहते
 रहे  हैं  कि  टैक्सेशन  इन्क्वायरी  कमेटी  बिठाई
 जानी  चाहिये  ।  मुझें  खुशी  है  कि  अब  हमारे
 फाइनेंस  मिनिस्टर  साहब  समझते  हैं  कि
 अब  वक्‍त  आ  गया  है  कि  टेक्सेशन  कमेटी

 इस  सवाल  का  निर्णय  करे  7  लेकिन  जब  तक

 वह  कमेटी  इस  का  निर्णय  करे  में  अदब  से

 गुजारिश  करना  चाहता  हूं  कि  इस  १,५००
 की  लिमिट  को  बढ़ा  कर  ३,०००  कर  दिया
 जाय  |  यही  इन्साफ  का  तक़ाजा  हूँ

 अब  जो  इसके  अलावा  फाइनेंस  बिल

 में  और  सवालात  आये  हैं  उन  पर  मैं  ज्यादा

 कुछ  नहीं  कहना  चाहता  ।  जनरल  तौर  पर

 जो  ऐक्सप्लेनशन्स  हमारे  फाइनेन्स  मिनिस्टर

 साहब  ने  दिये  हैँ  वे  वाजिबी  हें  और  उनसे

 मुझे  कोई  शिकायत  नहीं  है  ।
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 अगली  रोज़  जो  में  इस  जीवन  में  अर्ज
 करना  चाहता  हूं  वह  एक  ऐसी  चीज़  है
 जिसका  ज़िक  में  जब  भी  मुझे  फाइनेन्स
 बिल  पर  बोलने  का  मौक़ा  मिलता  है  हमेशा
 करता  हूं।  मेरे  नज़दीक़  इस  देश  की  तरक्की
 का  एक  yardstick  (नाप)  हरिजन  है  |
 अगर  उसकी  हालत  बेहतर  होती  है  तो  में
 समझता  हूं  कि  हमको  स्वराज्य  मिला  है
 और  हम  तरक्‍क़ी  कर  रहे  हें।  लेकिन
 अगर  उसकी  हालत  में  कोई  तरक्की  नहीं
 होती  है  तो  में  नहीं  समझता  कि  हम  स्वराज्य
 से  फायदा  उठा  रहे  हें  और  तरक्की  कर  रहे
 हैं।  इस  वास्ते  में  अदब  से  यह  अर्ज  करना
 चाहता  हूं  कि  हम  को  यह  देखना  चाहिये  कि
 हरिजनों  की  तरक्की  के  वास्ते  हम  काफी
 रुपया  खर्च  कर  रहे  हैं  या  नहीं  a आया  हमने
 अपना  फर्ज़  अदा  किया  है  या  नहीं  1  हम  ने
 दस  बरस  में  हरिजनों  को  और  लोगों  के

 -  .  a बराबर  लाने  का  दावा  किया है  i  हम  को
 देखना  हैं  कि  हम  उनको  काफ़ी  तालीम
 दे  रहे  हैं  या और  तरह  से  उनके  साथ  ऐसा
 सलूक  कर  रहे  हें  या  नहीं  कि  उन  को  यह
 महसूस  हो  कि  हम  अपना  वायदा  पूरा  कर

 रहे  हें  7  में  अदब  से  अर्ज  करना  चाहता  हूं  कि
 हम  अपने  गरेबां  में  मुंह  डाल  कर  देखें  कि  इन
 तीन  चार  बरसों  में  हम  ने  अपना  वह  वायदा

 पूरा  किया  है  या  नहीं  ।  में  अदब  से  अज
 करना  चाहता  हूं  कि  हमारे  काम  की  पेस

 बहुत  कमज़ोर  रही  है  ।  में  मानता  हूं  कि
 कई  मामलों  में  उनकी  तरक्‍क़ी  हुई  है  और
 में  समझता  हूं  कि  हमने  किसी  हद  तक  अपना

 फ्लू  अदा  किया  हैं  लेकिन  काफी  तौर  पर

 हमने  यह  फटे  अदा  नहीं  किया  हूँ  ।  अब  भी
 में  कई  नौजवान  क्वालिफाइड  हरिजनों  को
 देखता  हूं  कि  जिनको  नौकरी  नहीं  मिल  रही
 है  |  अभी  भी  जपा  गवर्नमेंट  चाहता  है  वैसा

 सलूक  हरिजनों  के  साथ  नहीं  होता  ।  आज  भी
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 अनटचेबिलीटी  हमारे  यहां  किसी  न  किसी
 शवल  में  मौजूद  है  ।  में  अदब  से  अर्ज़  करना
 चाहता  हूं  अगर  हम  अपने  वायदों  को  पूरा
 करना  चाहते  हैं  तो  हम  को  काम  के  टैम्पो
 को  बढ़ा  देना  चाहिये  a और  हम  को  यह
 देखना  चाहिये  कि  हम  दस  बरस  बाद  अपने
 हरिजन  भाइयों  से  कह  सकें  कि  तुम्हारा
 रस्सा  अब  खत्म  हुआ  और  तुम  जनरल

 “बिरादरी  में  मिल  गये  और  जो  स्पेशल
 रिप्रेज़ेन्टेशन  उनको  मिला  हुआ  हैं  वह  उस
 वक्‍त  खत्म  किया  जा  सके  लेकिन  यह  तभी
 मुमकिन  हो  सकता  हैं  कि  जब  कि  सरकार
 इससे  कई  गुना'  ज्यादा  रुपया  ख़र्च  करे  |

 जनाब  वाला,  चूंकि  अब  घंटी  बज  चुकी
 है  इसलिये  में  इस  मज़मून  को  छोड़ता  हूं
 और  आपकी  इजाज़त  से  एक  छोटे  से  मन-

 मून  का  ज़िक्र  करता  हूं  जिसका  में  सब  से
 अव्वल  ज़िक्र  करना  चाहता  था  |

 जनाब  वाला,  यह  पुरानी  सरकार  २००
 वर्ष  तक  हिन्दुस्तान  पर  राज्य  कर  गयी  और
 इस  ने  ज्यूडिशियल  सिस्टम  क़ायम  किया,
 एक  शहादत  बनाया  ।  यह  ज्यूडिशियल
 सिस्टम  जो  हिन्दुस्तान  के  वास्ते  ऐसा  अच्छा
 नहीं  था,  क्‍योंकि  यहां  की  जीनियस  के  मुता-
 बीकन  था  वह  सब  का  सब  उस  ने  हमारे  इस
 मुल्क  में  रायज  किया  ।  कई  बातें  उन्होंने
 अच्छी  भी  की  हैं  ओर  हम  अंग्रेज़ों  के  बड़े
 शुक्रगुज़ार  हैं  कि  उन्होंने  बहुत  से  ऐसे  उसूल
 हमारे  मुल्क  में  क़ायम  किये  कि  जिन  पर  हम
 आज  भी  चल  रहे  हैं  और  जो  कि  यूनीवर्सल
 ऐप्लिकेशन  वाले  हें  ।  लेकिन  साथ  ही  साथ,
 जनाब  वाला,  जहां  तक  इन्साफ  का  ताल्लुक़
 है  हम  देखते  हें  कि  आज  दिन  दहाड़े  लोग
 कत्ल  करते  हैं  और  वे  सब  के  सब  अदालतों

 से  छुट  जाते  हैं  ।  हमारे  देश  में  कितने  ही
 ऐसे  बेगुनाह  लोग  हैं  जिन  को  आज  पुलिस
 पकड़  कर  ले  जाती  है  और  उन  पर  जबर  करती

 4  APRIL  953  Finance  Bill  4184

 है  ।  आज  में  देखता  हूं  कि  एक  बड़ी  भारी
 क्लास  सारे  हिन्दुस्तान  में  बार  रूम  में  बैठी
 बड़ी  मक्खियां  मारती  है  ।  आज  हजारों  वकील
 अदालतों  में  ऐसे  मौजूद  हें  जिनकी  आमदनी
 सिफ़र  के  बराबर  है  और  जिनका  गुजारा
 नहीं  हो  सकता  और  वह  वहां  अदालतों
 में  बैठे  हुए  सुबह  से  शाम  तक  गवर्नमेंट  को
 गालियां  देते  हें  ।

 बाबू  रामनारायण  सिह  (हज़ारी बा ग्र-
 पश्चिम)  :  अच्छा  काम  करते  हूँ  1

 पंडित  ठाकुर  दास  भागने  :  इतना  हमारी
 इंटेलिजेंसिया  का  वैस्ट  होता  है  ।  अदालत
 में  एक  मुकदमा  है,  आधे  घंटे  का  काम  है,
 लेकिन  छः  घंटे  तक  बार  ऐसोसियेशन  में  बैठे

 हुये  हें  और  गप्पें  मारते  हें  ।  इस  के  लिये  में
 अज  करना  चाहता  हूं  कि  में  गवर्नमेंट  का
 कोई  क़सूर  नहीं  देखता,  लेकिन  इस  खोज
 का  इलाज  गवर्नमेंट  करे  क्योंकि  देश  को  बहुत
 बड़ी  intelligence  की  दौलत  इस
 तरीक़े  से  पाया  जा  रही  है  a आज  की  दुनिया
 में  हमारी  अदालतों  में  क्या  हालत  है।  इन्कम-
 टैक्‍स  आफ़िसरज़  के  लिये  फौरी  इस  क़दर
 ज्यादा  बढ़  गयी  है  कि  जिसका  कोई
 अन्दाज़ा  आप  नहीं  लगा  सकते  पारी
 इस  क़दर  ज्यादा  बढ़  गयी  हैं  कि
 जिसका  आप  को  इल्म  नहीं  हो  सकता  |
 में  आप  को  बताना  चाहता  हूं  कि  यह  पुरानी
 २००  वर्ष  की  उस  गुलामी  की  वजह  से  ऐसी
 ख़राबियां  हो  गई  हैं,  हमारे  अन्दर  ऐसी
 खराब  आदात  आ  गई  हैं  कि  जिनकी  दुरुस्त
 करना  ज़रूरी  है।  में  जान॒ता  हूं  कि  इन  बातों
 को  एक  दम  से  हल  करना  मुश्किल
 है।  में  जानता  हूं  कि  गुनाह  गवर्न॑मेंट
 के  ज़िम्मे  नहीं  थोपा  जा  सकता  कि
 गवर्नमेंट  ने ऐसा  कर  दिया  ।  लेकिन  यह  चीज़
 मेरी  समझ  में  आती  है  कि  अब  वक्‍त  आ  गया
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 है  कि  गवर्नमेंट  एक  ज्यूडिशियल  रिफार्म
 कमेटी  बनाये  जिस  में  यह  सवाल,  इंडियन
 एविडेंस  ऐक्ट  के  उसूल  का  सवाल,  वकीलों
 का  जितना  काम  है,  उन  को  जो  काम  मिलता

 है,  उस  का  सवाल,  उन  की  ज़हनीयत  को
 तब्दील  करने  का  सवाल,  मुकदमे  करने  वालों
 की  ज़हनियत  को  तब्दील  करने  का  सवाल,
 पुलिस  का  पब्लिक  के  साथ  रवैये  का
 सवाल,  पब्लिक  का  पुलिस  के  साथ  डील
 करने  का  सवाल,  उस  कमेटी  के  सामने  ये
 सारे  सवाल  पेश  हों  ।  आज  हालत  क्या  है  ।
 आप  इनकमटैक्स  आफिस  में  जाइये  ।  एक
 इनकमटैक्स  आफिसर  असेसी  को  अपना

 दुश्मन  मालूम  होता  हैं  कि  यह  मेरी  जान
 मारेगा  ।  इनकमटैक्स  आफिसर  असेसी  को
 देखता  हैं  तो  समझता  है  कि  मेरे  सामने
 एक  दग़ाबाज़  आदमी  आया  है।  यह  अपनी
 सारी  इनकम  मुझे  नहीं  बतलायेगा।  मुझे  मालूम
 हैं  कि  हमारे  फायनेंस  मिनिस्टर  साहब  ने

 कुछ  अरसा  हुआ  चन्द  अफपरान  असंतोष  को

 सहूलियत  देने  के  लिये  मुक़र्रर  किये  थे।
 लेकिन  में  अदब  से  अज  करना  चाहता  हूं
 कि  सारी  चीज  को  देखते  हुए  हमें  इस  पर
 अच्छी  तरह  से  गौर  करने  की  ज़रूरत  है।
 हमारे  मुल्क  में  ऐसी  हालत  पैदा  करनी
 चाहिये  कि  इनकमटैक्स  आफिस  में  कोई
 असेसी  जाय  तो  वह  समझे  कि  जो  इन् करम-
 टैक्स  आफिसर  बैठा  हुआ  हैँ  वह  मेरा  दोस्त
 बैठा  हुआ  हैं  ।  वह  मुझ  को  तक़लीफ  नहीं
 होने  देगा  वह  असली  भी  समझे  कि  मुझे
 अपनी  इनकम  ठीक  बतानी  चाहिये  और  मुझे
 बेईमानी  नहीं  करनी  है  सो  तरह  से  कोई
 आदमी  अदालत  में  जाय,  जो  कि  एक  टेम्पल
 आफ़  जस्टिस  है,  तो  उस  को  सच  बोलना
 चाहिये  ।  आज  हालत  यह  हैं  कि  बह  समझना
 जाता  हैं  कि  जो  अदालत  में  सच  बोले  वह

 मा  न  है।  में  निहायत  अदब  से  मजु  करना
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 चाहता  हूं  कि  अब  वक्‍त  आ  गया  है  कि  इन
 सब  चीज़ों  की  जांच  हो  ।  अदालत  हो  या
 पंचायत,  उस  में  कोई  जाये  तो  सच  बोले  t
 इसलिये  इस  सब  में  किस  तरह  को  तब्दीली
 करनी  चाहिये,  इस  के  लिये  सरकार  को  खास
 तवज्जह  देनी  चाहिये  t

 सरकार  अब  तक  और  कामों  में  और
 और  तरह  की  मुश्किलात  में  कंपो  हुई  थी  ।
 लेकिन  अब  वक़्त  आ  गया  है ।  मत  हमारे
 देश  में  अमनो  अमान  का  वक़्त  है  ।  हमारी
 माली  ललित  भो  ऐसो  खराब  नहों  है  और
 हमारे  फ़ायथनेन्स  मिनिस्टर  साहब  का  भी
 रूप  कुछ  बदला  हुआ  है  ।  वह  जो  उत  की
 caution  “की  आदत  थी,  ओवर-
 काशसनेस  की,  उस  में  अब  उन्होंने
 जरा  सी  तब्दीली  की  है  और  डेली-
 सीट  फाइनेंसिंग  की  तरफ  क़ायम  उठाया  है  t
 में  इस  को  देश  के  वास्ते  एक  नेक  फेल
 समझता  हूं  कि  हमारे  काशी  फायनेंस
 मिनिस्टर  साहब  भी  थोड़ा  सा  क्रम  अब  आगे
 उठाने  लगे  हैं  1

 में  अदब  से  अर  करना  चाहता  हूं  कि
 यह  अरबों  रुपया  का  ग़ल्ला  जो  हम  लोग
 तमाम  मुल्कों  से  मांगते  हैँ,  अब  वक्‍त  ह 16
 गया  है  कि  हमारे  फायनेंस  मिनिस्टर  ज़रा
 हिम्मत  अपने  हाथ  में  लें  और  इस  सारी  चीज़
 को  स्टाप  कर  दिया  जाय  ।  इस  ग़ल्ले  के  आने
 से  गवर्नमेंट  फायनेंस  का  तो  कुछ  नहीं  बिगड़ता,
 आप  के  फायनेंसर  तो  ठीक  रहते  हैँ,  क्योंकि
 आप  तो  स्टेट्स  से  रुपये  वसूल  कर  लेते  हैं
 लेकिन  मेरी  अदब  से  गुजारिश  हैं  कि  इस  से
 देश  की  बड़ी  हानि  होती  है।  अब  ज़ाहिर  से
 गल्ले  मंगवाने  को  पालिसी  को  फोरन  बन्द
 किया  जाये  1
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 में  आप  का  मार  हूं  कि  आप ने  मुझे
 इतना  वक्‍त  दिया  ।  अब  मेरे  पाव  वक़्त  नहीं
 हैं  कि  और  बातों  की  ताकत  आप  की  तवज्जह
 दिला  सकूं  |  इसलिये  इतना  ही  कह  कर  में
 ख़त्म  करता  हूं  ।

 Shrimati  Tarkeshwari  Sinha  (Patna
 East):  I  congratulate  the  Finance  Min-
 ister  not  so  much  for  the  fact  that  he
 presented  a  brilliant  Bill  to  the  country, but  for  the  fact  that  he  made  the  best, out  of  a  difficult  job.  A  curssry  reading of  the  Bill  will  convince  us  that  he
 has,  with  one  wink  of  his  eye,  created
 a  psychological  atmosphere  of  jubilation in  the  whole  country.  His  Budget, without  being  extraordinary,  did  bring an  extraordinary  response.  It  has
 affected  even  the  lay  person  on  the
 street  so  much  so  that  he  cannot  soon
 forget  about  this  Budget  as  well  as
 this  Bill.  The  Finance  Minister  has
 obsessed  with  his  Budget  the  minds  of
 all  the  classes  of  people,  either  rich  or
 poor  with  his  special  trick,  because  he
 casted  his  Budget  proposals  in  such  a
 mould,  that  he  managed  to  put  his  visi-
 ble  and  inv’sible  audience  in  a  state
 of  semi-mesmerism.  It  has  always  been
 a  knack  with  him  that  he  takes  the
 individual  unawares,  and  by  the  time
 the  individual  wakes  up  and  takes  note
 of  a  bomb  ar  two  he  has  hurled  at  him, he  realises  that  he  has  got  over  the  ex
 plosive  third  of  his  peroration  and
 reached  the  soothing  finale,  and  only
 then  the  Finance  Minister  starts  pur-
 ring  again.  .

 Here  also  like  an  ace  businessman,
 every  word  of  his,  every  action  of  his, is  a  good  investment,  and  I  do  not  ex-
 aggerate  when  I  say  that  even  this  time
 he  has  presented  us  with  Re.  0/14/0  in
 expectation  of  getting  one  rupee  ‘n  re-
 turn.  I  think  the  Finance  Minister
 should  feel  flattered  by  this  remark
 because  this  is  the  highest  compliment
 that  anyone  can  pay  to  a  good  Finance
 Minister.

 For  example,  take  this  Bill.  By  rais-
 ing  the  exemption  limit  to  Rs.  4,200  for
 individuals,  and  Rs,  8,400  for  Hindu  un-
 divided  families,  he  has  played  the
 same  great  little  trick.  The  loss  of  re-
 venue  to  the  Government  is  not  much.
 It  is  only  Rs.  82  lakhs,  and  so  it  does
 not  mean  much,  to  the  Government.
 But  the  gains  in  the  shape  of  creating
 public  enthus‘asm  in  the  poorer  section
 and  increasing  business  activities,  have
 been  manifold.  And  even  this  loss.  in
 the  long  run.  in  the  words  of  the  Fin-
 ance  Minister  himself,  will  be  more
 than  made  good  by  the  improvement  in

 tax  collection,  as,  the  changed  propo-
 59  PSD
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 sals  will  give  some  relief  to  the  In- come-tax  Department,  so  as  to  enable  it to  devote-more  time  to  examine  the cases  of  bigger  assessees.

 Then,  secondly,  clause  2  of  the  Fin- ance  Act,  ‘1951,  which  has  been  slightly modified—and  that  is  that—the  super tax  rebate  admissible  to  a  public  com-
 pany,  which  dves  not  declare  and  dis- tribute  dividends  in  India,  has  been  re- tained  at  one  inna  in  the  rupee,  in  res-
 pect  of  dividends  received  by  it  from a  wholly  subsidiary  Indian  company and  nas  Leen  reduced  from  o:e  anna to  six  pies  in  the  rupee  on  any  other income.  This  is  a  welcome  change  to- the  business  world  because  it  reduces ine  disparity  between  a  foreign  com-
 pany  which  is  operating  through  In- dian  subsidiary  companie,  and  a  for-
 eign  company  which  is  operating  direct-
 ly  through  its  own  branches.

 Now  I  come  to  Section  3(d)  of  ihe  In- dian  Income-tax  Act  of  922  which  res- tricts  the  setting  off,  of  speculative losses  against  speculative  profits  only and  not  against  any  other  incomes.  It has  been  received  with  some  misgivings in  the  market  circles.  Because,  per- haps,  they  are  afraid  that  it  will  reduce the  already  limited  flow  of  funds  into the  market.  Their  argument  is  that
 people  will  not  be  inclined  to  come  to the  Stotk  Market  because  their  capital resources  will  be  ‘exhausted  if  the  loss
 they  suffer  is  not  allowed  to  be  set  off
 against  their  other  incomes,  and  se-
 condly,  it  will  affect  the  brokers’  busi-
 ness  because  the  freedom  of  their  doing business  whenever  and  wherever  profit exists  will  be  taken  away  from  them.
 But,  I  feel  that  this  proposal  is  rightly
 going  to  remedy  the  evil  of  buying  up
 speculative  losses.  frenuently  practised
 by  tax-dodgers.  Freedom  is  good,  but
 unrestricted  freedom  becomes  a  curse.
 So,  the  hon.  Minister  of  Finance  must
 deserve  praise  for  making  provision  in
 the  Bill  for  restricting  unchecked  acti-
 vity  in  the  speculative  business  world.
 But  I  think  there  are  certain  drafting
 irregularities  in  the  Bill.  For  instance,
 though  the  amendment  provides that  the  speculative  loss  can  be
 carried  forward  it  does  not  make  it
 clear  whether  such  loss  can  be  set  off
 against  the  profit  in  the  same  trade  only or  in  other  trades  as  well.  Then  I
 would  really  like  to  know  whether  the
 proviso  to  Explanation  2  on  page  3  will
 really  cover  all  bona  fide  hedge  con-
 tracts  or  not.  Another  notable  provi-
 sion  in  the  Bill  relates  to  the  increase  in
 import  duties  on  motor  cars,  to‘let  re-
 quisites  and  crockeries,  and  provides that  only  a  limited  quantity  will  he
 allowed  to  be  imported.  This  will  bene-
 fit  our  country  in  two  ways;  firstly  it
 will  bring  additional  revenue  to
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 public  exchequer,  and  secondly,  it  will
 raise  the  prices  so  much  that  it  will
 reduce  undue  expansion  of  its  con
 sumption.

 Now  I  come  to  the  duty  on  betel-
 nuts.  As  mentioned  by  the  hon.  Fin-
 ance  Minister  himself,  this  is  a  great solace  to  those  betel-nut  growers,  who
 are  indigenous  growers,  and  who  do  not
 find  remunerative  market  for  their
 crops.  The  raising  of  this  duty  will
 certainly  go  a  long  way  in  helping  these
 small  traders.

 But  the  most  welcoming  news  re
 garding  the  import  policy  of  the  Gov-
 ernment  is  that  they  have  decided  to
 reduce  the  import  duties  on  penicillin.
 anti-biotics,  sulpha  drugs,  milk  foods
 for  infants  and  invalids,  scientific  in-
 struments,  and  appliances  etc.  Really
 speaking,  these  are  the  little  tricks  that
 the  hon.  Finance  Minister  has  played,
 which  have  created  a  great  effect  in
 raising  the  morale  of  the  country.

 Then,  the  tax  relief  contemplated  in
 part  (f)  of  clause  3  will  benefit  a  num-
 ber  of  companies  engaged  in  the  manu-
 facture  of  vital  parts.  Some  difficulty
 has  been  experienced  by  those  com-
 panies  which  invest  their  surplus  funds
 in  another  company,  because  the  invest-
 ing  company  had  to  pay  corporation  tax
 on  those  investments.  The  proposal  in
 the  Bill  is  very  welcome,  because

 i seeks  to  give  relief  to  those  compani
 who  used  to  pay  corporation  tax.  Now
 they  will  not  be  required  to  pay  corpo-
 ration  tax.

 All  these  reductions  in  taxes  would
 involve  a  loss  of  Rs.  4°95  crores.  The
 income  from  the  import  duties  on  other
 things  will  no  doubt  compensate  this
 deficit  to  the  extent  of  Rs.  3°50  crores,
 but  still  there  remains  a  deficit-of  about
 Rs.  °45.  crores,  and  so  the  Finance
 Minister  was  compelled  to  increase  the
 postal  rates,  which  will  bring  in  an
 additional  revenue  of  Rs.  °90  crores,
 Jeaving  a  surplus  of  Rs.  45  lakhs  on  re-
 venue  account.  Strong  criticisms  have
 been  made  against  this  proposal  on  the
 ground  that  this  is  a  tax  on  the  know-
 ledge  of  the  common  man.  Though  I
 fee]  that  this  tax  is  going  to  affect  the
 common  man,  but  I  would  not  be  so  un-
 reasonable  as  to  go  to  the  extent  of  say-
 ing  that  the  hon.  Finance  Minister  was
 wholly  unjustified  in  increasing  these
 vate.  The  common  man  has  also  some
 Juties  towards  the  country,  and  so_  he
 should  not  grudge  against  these  little
 sacrifices  which  he  has  to  make  for  the
 gublic  exchequer.

 But  I  do  feel  that  this  increase  should
 not  have  been  applicable  to  those  essen-
 tial  things  such  as  books  etc.,  which  are
 a  necessity  to  the  life  of  the  country.
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 For  instance,  take  the  case  of  books.  It
 is  the  poor  students  who  are  really  go-
 ing  to  be  affected  by  it  because  by  far
 the  largest  consumer  of  books  are  the
 students  reading  in  different  schools,
 and  colleges,  and_  the  pity  is  that  they
 have  no  income  of  their  own,  and  yet
 they  will  be  liable  to  pay  these  taxes,
 because  the  publisher  will  charge  these
 postal  rates  from  the  students  them-
 selves.  Most  of  the  Members  of  this
 House  do  realise  the  hardship  the  stu-
 dents  in  general  have  to  undergo  iu
 these  hard  davs.  because  -they  them-
 selves  have  had  the  experience  of  being
 students  at  some  time  or  other,  and
 even  now  their  children  are  studying  in
 schools  and  colleges.  So  the  House  will
 certainly  sympathise  with  the  fate  of
 the  poor  students,  and  I  hope,  will  co-
 operate  with  me  in  my  appeal  to  the
 Finance  Minister,  for  abolishing  this
 tax  on  books,  by  deleting  part  (i)  in
 clause  9,  which  deals  with  books,  from
 this  Bill.  If  this  suggestion  will  mate-
 rialise,  I  am  sure  it  will  generate  a  new
 energy  and  a  new  inspiration  among
 the  students  because  they  are  the  most
 neglected  class,  and  in  general  they  feel
 that  the  Government  are  not  very
 sympathetic  to  them.  If  this  suggestion
 materialises.  it  will  generate  a  new  spi-
 rit  among  the  students.  whose  potential
 and  real  value  to  the  country’s  welfare
 cannot  be  denied.

 Now  I  come  to  that  point.  which  I
 think,  is  the  only  big  fly  in  the  ointment
 of  the  Finance  Minister’s  Budget,  and
 that  in  my  opinion  is  the  inclusion  of
 those  debts  of  doubtful  nature.  which
 he  is  hoping  to  ‘realise  from  Pakistan,
 in  the  surplus  revenue  accounts.  I  am
 definite  that  he  cannot  be  unaware  of
 this.  But  in  framing  the  Budget  he  has
 intentionally  made  up  his  mind  to
 make  this  provision  because  he  does  not
 want  to  scare  the  public  by  showing
 a  heavy  deficit.  But  I  must  say  that  in
 this  he  has  played  a  bad  game,  because
 we  are  not  living  in  day-dreams  as  to
 be  fooled  by  this  impression  of  surplus
 revenue.  The  Finance  Minister  says that  he  hopes  to  realise  Rs.  8  crores
 from  Pakistan  as  the  first  and  second
 instalments  of  her  pre-partition  debt
 to  India.  But  as  matters  stand,  it  is
 really  doubtful  whether  Pakistan  has
 either  the  intention  or  the  ability  to  pay this  sum  next  year.  Then  the  fact  that
 this  was  there  in  the  last  year’s  Budget is  no  argument  that  it  should  be  re-
 peated  this  year  also.  Here,  the  Fin-
 ance  Minister  is  sure  to  argue  that  if
 the  annual  instalments  due  from  Pak-
 istan  are  not  taken  into  account,  the
 Pakistan  Government  may  feel  that  the
 Government  of  India  are  not  keen  on
 recovering  this  debt.  But  I  would  sug-
 gest  to  the  Finance  Minister  that  the.
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 purpose  could  very  well  have  been  serv-
 ed  by  including  that  amount  in  the
 capital  account,  without  leaving  any
 loophole  in  the  Budget.

 Now,  Sir,  I  come  to  the  Report  of
 the  Finance  Commission  itself.  I  think I  shall  be  doing  an  injustice  to  myself as  well  as  to  the-House,  if  I  do  not  pay
 my  humble  tributes  to  the  members  of
 the  Commission  for  the  workmanlike
 job  they  have  done.  Their  recommend-
 ations  have  certainly  improved  the  iot
 of  the  States  which  were  in  dire  need of  funds,  and  secondly  they.  have  gone a  long  way  in  lessening  the  regional
 inequalities.  As  against  50  per  cent.
 receipts  of  the  income-tax  allotted  pre- viously.  it  has  now  been  raised  to  55
 per  cent..  In  this  way  we  5९९  that
 the  net  effect  of  their  recommendations
 requires  a  transfer  of  about  Rs.  20°8i
 lakhs  of  annual  revenue  from  the  Cen-
 tral  to  the  State  Governments.  With
 the  exception  of  Bombay,  every  other
 State  has  gained  to  a  larger  or  smaller
 extent,  thus  being  in  a  position  to  re-
 lieve  some  of  the  burdens  on  itself.
 But  the  highest  credit  must  go  to  the
 Finance  Commission  for  the  fact  that
 whereas  previously  the  collection  con-
 stituted  a  major  principle  of  allocation, the  principle  which  has  now  been
 adopted  by  them  is  that  only  20  per cent.  will  be  allotted  on  this  principle  of
 collection,  while  the  remaining  80  per cent.  will  be  allotted  on  the  basis  of
 population.  Thus  it  has  removed  the
 regional  inequalities  existing  between
 the  different  States.

 I  would  not  take  the  time  of  the
 House  any  more,  but  before  I  sit  down
 I_  would  wish  to  thank  the
 Finance  Minister,  who  is  in
 charge  of  the  oven,  the  fire
 and  fuel  of  the  country’s  bakery,  for
 nicely  baking  the  welfare  loaf,  and  I
 assure  yvou—the  baker  of  the  additional
 bread:  that  the  country  has  received
 you  as  well  as  your  Budget  with  open
 arms,  because  it  is  realised  that  an
 additional  loaf,  even  half-baked  is  bet-
 ter  than  no  loaf  at  all.

 Shri  Meghnad  Saba  (Calcutta—North-
 West):  My  fellow  parliamentarian
 Shri  Harihar  Nath  Shastri  spoke  of  the
 menace  of  growing  unemployment,  and
 Dr.  Lanka  Sundaram  of  the  mishand-
 ling  of  Government  enterprises.  It  ap-
 pears  to  me  that  both  evils  are  results
 of.  the  same  policy.  The  growing  un-
 employment  is  due  to  the  incapacity  of
 the  Government  in  providing  creative
 work.  and  whenever  they  start  a  pub-
 lic  enterprise  for  being  employment  to
 the  people,  it  is  being  mishandled  either
 financially  or  technically.

 We  cannot  agree  that  when  the  man-
 tle  of  favour  of  some  Minister  falls  up-
 on  a  certain  fortunate  person,  we  can
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 convert  him  from  a_  carpenter  to  a
 blacksmith,  or  a  blacksmith  to  a  gold-
 smith.  This  is  exactly  what  is  happen-
 ing  in  this‘country  in  Gevernment  enter-
 prises.  It  is  apparent  that  the  Gov-.
 ernment  finds  it  very  difficult  to  find
 out  sufficient  capital  for  creative  work.
 They  say  that  in  the  five  years  which
 started  from  1950,  we  Should  spend
 at  the  rate  of  400  crores  of.  rupees  per
 year  for  creative  work.  The  Central
 and  State  Budgets  are  expected  to  pro-
 vide  738  crores,  all  kinds  of  savings  520
 crores  and  foreign  loan  800  crores  (of
 which  they  have  already  got  58
 crores).

 Now,  opinions  ‘have  appeared  in  the
 papers  of  many  eminent  economists
 that  the  expected  Budget  surplus-  will
 not  materialise;  it  is  very  doubtful.
 And  many  friends  on  this  side  think
 that  the  expected  foreign  loan  is  prob- lematical  and  its  acceptance  is  highly controversial.  But  the  most  important
 point  is  that  the  amount  of  capital  in-
 vestment  which  is  proposed  to  be  made
 is  too  small  to  effect  any  change  in  the
 rate  of  industrialisation  of  India  or  for

 providing
 employment  to  the  people.

 It  is  barely  yas  per  cent.  of  our  nation-
 al  income.  Every  country  which  has
 been  forced  to  do  planning  for  one  rea-
 son  or  another  has  found  this  rate
 of  investment  to  be  too  small.

 Now,  let  us  take  the  country  with
 which  we  have  been  associated  in  the
 past,  Great  Britain.  Now,  Great  Bri-
 tain  was  a  country  with  a  very  high standard  of  living.  But  her  economy was  completely  shattered  in  course  of
 the  Second  World:  War.  Production
 fell,  many  of  the  industrial  concerns
 were  destroyed  and  she  lost  her.  most
 important  possession.  India.  which  has
 been  her  economic  shock-absorber,  and
 her  standard  of  living  fell  to  a  danger-
 ously  low  limit.  Now.  what  have  they
 done?  Of  course,  the  Conservative  Gov-
 ernment  which  was  in  power  in  944
 issued  an  election  manifesto  that  there
 should  not  be  much  public  spending  and
 all  tasks  of  industrial  reconstruction
 should  be  relegated  to  the  private  sec-
 tor.  Fortunately  they  were  not  re-
 turned  to  power,  but  Labour.  They embarked  on  a  scheme  of  reconstruction
 of  the  country.  I  have  just  got  a  book
 hy  A.  D.  Warswick  and  Ady  published
 by  the  Clarendon  Press.  which  gives the  amount  of  capital  investment  in
 Britain  during  the  six  years  of  Labour
 Government.  It  comes  on  the  average to  20  per  cent.  Britain’s  national  in-
 come  was  £7.900  million’  in  1947, but  it  was  found  to  be  too  small
 and  by  practising  austerity,  which
 meant  forcing  austerity  on  everybody,
 they  have  been  able  to  plough  back  on
 the  average  28  to  25  per  cent.  of  their
 national  earnings  into  productive  en-
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 terprises.  Well,  now  their  production has  risen  after  six  years,  in  1952-53  to
 -about  £3,500  million.  Of  course,  this
 is  in  devalued  pound,  but  even  if  you account  for  the  devaluation,  their  in-
 come  comes  to  £9,500  million  a  year  of
 pre-devaluation  pound.  It  means  a  30
 per  cent.  increase  in  the  national  in-
 come  in  the  course  of  six  years,  com-
 pared  to  the  30  per  cent.  increase
 which  is  contemplated  in  the  Plan  with-
 in  the  period  of  27  years.

 This  shows  that  if  we  want  to  in-
 crease  our  productivity,  the  Finance
 Minister  must  be  able  40  find  out  more
 money  than  this  meagre  sum  of  4°5
 per  cent.  for  capital  investment.  To
 give  you  one  example  of  how  Britain
 has  forced  up  production  in  Great  Bri-
 tain  in  1947.  the  production  of  steel
 fell  from  3  million  tons  during  the
 war  to  about  nine  mi!!ion  tons,  and  the
 Labour  Government  embarked  on  a  pro-
 posal  of  nationalisation  of  the  iron  and
 steel  industry.  And  they  have  been
 able,.  by  spending  about  £200  million
 on  the  steel  industry  to  force  up  the
 production  from  nine  million  tons  to
 about  sixteen  million  tons  last  year, which  means  an  addition  to  their  nation-
 al  income  of  about  £400  million  every
 year.

 Now.  France  also  has  been  very  badlv
 shattered  by  the  World  War  and  thev
 had  to  resort  to  planning.  Both  these
 countries—England  and  France—were
 highly  industrialised  with  a  very  h‘gh
 standard  of  living,  but  the  World  War
 lowered  the  standard  dangerously  Jow.
 Now.  France  did  not  resort  to  plan-
 ning  on  all  sides:  it  was  restricted
 planning.  They  wanted  to  force  up
 their  production  of  the  main  instru-
 ments  of  production—iron  and  steel
 coal,  power,  transport  and  heavy  che-
 micals—only  six  items  in  all.  The
 French  Plan  says  that  for  the  last

 six  years  they  have  been  spending  20
 to  25  per  cent.  of  _  their  income  on
 capital  investment.  If  we  take  that
 rate,  the  capital  investment  per  year
 in  this  country  ought  to  be  about  2000
 crores.  Now  it  is  only  400  crores.  The
 Planning  Commission  is  aware  of  this
 state  of  affairs,  but  they  say  that  on
 account  of  the  grinding  poverty  of
 India.  it  is  not  possible  to  plough  back
 more  of  our  national  earnings  to  pro-
 ductive  investment.  But  it  appears  to
 be  a  counsel  of  despair.  If  we  cannot
 invest  more  and  if  we  do  not  invest
 in  profitable  enterprises—but  in  wild-
 goose-chase  schemes—then  there  jis  no
 chance  of  our  ever  meeting  the  prob-
 lems  of  poverty,  unemployment,  mal-
 nutrition,  defence  and  others.  So  I
 think  there  must  be  a  radical  change
 from  the  point  of  view  of  accumula-
 tion  of  investment  finance—how  40
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 raise  more  finance  in  this  country?
 And  however  much  we  might  dislike
 the  comparison,  our  present  eco-
 nomic  position  is  quite  similar
 to  that  of  Russia  in  1927-28
 when  they  started  their  great  Five
 Year  Plans.  It  is  generally  thought
 that  that  Five  Year  Plan  sprang  from
 the  brain  of  Lenin  just  as  Minerva
 sprang  from  the  brain  of  Jupiter,  fully
 armed  and  fully  accoutred.  It  is  not
 so.  They  took  about  eleven  years  to
 find  out  what  should  be  the  proper
 pattern  of  Plan—from  97  to  1928.
 Now  here  a  Plan  has  been  compiled
 very  hastily  and  it  has  been  thrust
 down  our  throats  in  spite  of  protests
 on  this  side.  We  have  not  been  given
 sufficient  time  to  consider  its
 merits.  To  continue  the  story  of
 Russia—there  were  very  impor- tant  differences  even  within  the
 ranks  of  the  Bolshevists  them-
 selves  about  the  pattern  of  planning.
 As  a  matter  of  fact.  their  ‘State  Plan-
 ning  Commission  did  not  recommend
 planning  on  an  ambitiaus  scale.  They
 wanted  to  concentrate  their  attention

 .on  the  consumer  goods  industries,  as
 the  Government  plan  had  done  in  our
 country.  And  at  one  stage  the  Rus-
 sian  Govemmment  requested  their  pri-
 vate  capitalists  to  come  to  their  aid,
 because  on  account  of  hasty  nationalisa-
 tion.  and  expropriation  of  their  own-
 ers  of  industr’es,  they  could  not  run
 any  industry  on  account  of  want  of
 experience.  So  the  whole  economy
 eollapsed  in  1919.  Then  they  also
 tried  to  raise  foreign  loans.  When
 both  these  sources  failed,  they  were
 severely  thrown  back  on  their  own
 resources.  Apart  from  ideologies,  it  is
 very  important  to  know  how  the  Rus-
 sians  raised  huge  sums  of  money
 amounting  to  50,000  crores  of  rupees
 (in  our  pre-war  rupees)  during  a  pe-
 riod  of  twelve  years  for  financing  their
 great  schemes,  the  schemes  which  have
 raised  Russia  from  a  feudal  agricultu-
 ral  State  to  one  of  the  most  highly  de-
 veloped  industrial  States.  You  see
 that  in  the  fact  that  their  standard  of
 living,  which  was  no  better  than  that

 of  India  at  the-  present  time,  has  been
 raised,  according  to  their  claims,  to  that
 of  France.  and,  if  the  war  had  not  in-
 terfered,  they  say  it  would  have  been
 raised  to  the  standard  of  Great  Bri-
 tain.  More  than  that,  they  were  able
 to  meet  the  greatest  military  machine
 of  all  times  very  successfully  and  save
 themselves.

 Now,  we  require  planning  not  only
 to  raise  our  standard  of  living  but.  as
 the  Prime  Minister  sa'd  the  other  day,
 for  our  problems  of  Defence  also.  Prob-
 lems  of  Defence  require  that  the  coun-
 try  should  be  industrialised  at  a  very
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 rapid  rate.  But,  what  do  you  find  in
 the  Plan?  You  will  increase  your  pro- duction  of  iron  and  steel;  but  at  what
 rate?  You  will  double  it  in  about  ten
 years,  That  rate  of  enhancement  of
 production  is  very  small.  We  _  have
 been  producing  one  million  tons  of  iron
 and  steel  twelve  years  ago  and-are  still
 producing  one  million  tons.  We  must
 therefore  find  out  methods  by  which
 more  capita)  could  ne  raised.

 As  I  told  you,  in  Russia  there  was
 first  a  Plan  which  aimed  at  the  doubling
 of  the  income  in  45  years.  This  was
 discarded.  They  adopted  a  more  am-
 bitious  one  in  which  the  productivity
 was  to  be  increased  to  double  the
 amount  in  eight  and  a  half  years.  They
 successfully  achieved  it.  The  State
 Planning  Commission:  wanted  to  lay
 emphasis  on  consumer  goods  industries
 but  the  Supreme  Economic  Council  put
 emphasis  on  the  capital  goods;  iron  and
 steel  power,  heavy  chemicals  and  so
 forth.  It  was  the  supreme  Economic
 Council  whose  views  ultimately  pre-
 vailed.

 Now,  let  us  see  how  they  got  more
 capital.  In  our  country  we  want  to
 raise  our  capital—most  of  it—from  tax-
 ation  and  some  from  foreign  loans.  Now,
 it  is  found  on  analysis  that  taxation
 gave  only  a  very  small  part  of  the  capi-
 tal  which  the  Russians  invested.  It
 formed  only  eight  to  ten  per  cent.  But,
 there  are  several  other  sources  of  in-
 vestment  which  they  adopted  very  suc-
 cessfully.  One  was  savings  on  a  na-
 tional  scale.  In  this  country,  we  have
 got  post  office  savings,  we  have  savings
 like  National  Cash  Certificates  and  all
 that.  We  also  know  that  the  amount
 of  capital  that  we  obtain  from  _  these
 sources  is  very  small;  it  is  a  negligible
 amount.  In  Russia  also  it  was  so;  but
 the  Government  started  a  vigorous
 savings  campaign  on  a  nation-wide
 scale  and  they  were  able  to  find  about
 eight  to  ten  per  cent.  of  their  capital
 invested  from  these  savings.  There
 were  compulsory  savings;  there  were
 also  voluntary  savings  and  so  forth.
 In  our  country,  we  find—I  do  not  have
 the  actual  figures,  the  Finance  Minister
 may  be  able  to  tell  us—it  is  a  very
 small  amount.

 Shri  C.  D,  Deshmukh:  It  is  eight  to
 ten  per  cent.—45  to  50  crores  on  an  in-
 come  of  400  to  500  crores  a  year.

 Shri  Meghnad  Saha:  It  was  eight  to
 ten  per  cent.  of  their  total  national  in-
 come.  Our  national  income  _  is
 thousand  crores  and  a  saving  of  two
 per  cent.  gives  us  200  crores.

 Shri  C.  0.  Pande:  You  are  quoting
 national  wealth  and  not  national  in-
 come.
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 Shri  Meghnad  Saha:  Ten  thousand
 crores  is  the  total  national  income  of  this
 country  according  to  the  Planning  Re-
 port,  ana  two  per  cent.  of  that  is  200
 crores.

 In  the  Russian  Pian  a  great  deal  of
 their  resources  came  from  gold  °and
 jewellery  of  the  princes,  the  Czar  and
 others.  The  Bombay  Plan  also  said
 that  we  can  get  about  300  crores  of  the
 pre-war  money  from  these  hidden  sour-
 ces.  But,  no  steps  have  been  taken  to
 tap  these  hidden  sources.  We  find  that
 there  are  enormous  amounts  of  gold
 and  jewels  and  other  things  lying  with
 the  Indian  princes,  as  the  Bombay
 Plan  remarked.  What  is  going  to  hap-
 pen?  No  attempt  has  been  made  to
 tap  these  resources  and  turn  them  in-
 to  investment  capital.  After  all,  this
 is  people’s  money,  obtained  from  the
 people’s  sweatings.  If  you  do  not  tap
 them  now,  you  may  ffind  that  these
 princes  might  vanish  into  thin  air  some
 day  with  their  gold  and  jewellery  as
 did  Mir  Laik  Ali  a  few  years  ago.  I
 do  not  say  that  you  should  expropriate
 them.  They  should  be  invested  in  pro-
 fitable  capital  investmests,  for  they  are
 easily  negotiable.

 But  nearly  60  to  70  per  cent.  of  the
 capital  invested  in  Russia  came  from  a
 new  kind  of  taxation—it  is  not  entirely
 new—which  is  called  turnover  tax.  We
 find  that  this  turnover  tax  has  been  dis-
 missed  in  our  Planning  Commission’s
 Report  in  a  single  short  sentence.  They
 consider  that  this  turnover  tax  is  not
 applicable  to  this  country.  Now,  what
 is  turnover  tax?  I  find  that  later  on
 the  Planners  have  recommended  this
 turnover  tax  in  the  case  of  the  iron
 and  steel  industry,  in  a  very  peculiar
 way.  They  say  that  the  Central  Gov-
 ernment  have  increased  the  ceiling  price
 for  iron  and  steel,  as  a  result  of  which
 additional  funds  would  accrue_  every
 year  and  a  part  of  this  money  is  to  be
 paid  to  the  main  producers  as  payment
 for  increased  capital  costs  and  increas-
 ed  retention  prices.  It  is  recommend-
 ed  that  the  additional  resources  result-
 ing  from  the  increase  in  the  selling  price
 of  steel  should  be  utilised  for  assisting
 the  expansion  of  projects.  These,  ac-
 cording  to  their  calculation  will  amount
 to  20  crores.  This  is  turnover  tax  in  a
 way.  Our  cost  of  production  after  giv-
 ing  a  fair  retention  price  to  the  manu-
 facturers  is  Rs.  35).  The  price  of  for-
 eign  steel  is  Rs.  600  per  ton.  If  the
 price  of  Indian  steel  is  raised  to  Rs.  550.
 we  find  that  Rs.  200  per  ton  is  avail-
 able  for  further  investment  in  the  steel
 industry  and  a  production  of  one  mi-
 lion  ton  will  give  us  20  crores  and  that
 is  what  they  want  to  do.  But,  they

 have  made  a  strange  proposal  that  ali
 this  money  should  be  handed  over  to
 the  iron  and  steel  magnates  to  be  used
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 by~hem  for  expansion  of  their  steel  in-
 dustry.  But.  who  is  going  to  see  that
 they  spend  it  just  for  that  purpose  and
 do  not  throw  dust  into  the  eyes  of  the
 Government  as  they  have  been  doing
 for  the  last  25  years?  For  the  last  25
 years,  the  iron  and  steel  industry  mag-
 nates  in  this  country  have  been  mak-
 ing  enormous  profits  and  instead  of  in-
 vesting  all  that  money  in  expansion  of
 the  activities  of  their  own  industry,
 they  are  using  it  for  their  private  pur-
 poses.  They  are  buying’  estates  and
 luxury  goods.  Therefore,  I  think  that
 this  is  a  dangerous  proposal  to  hand
 over  all  this  money  to  the  iron  and
 steel  magnates.  I  think  the  Government

 should  devise  methods  to  give  effect  to
 the  resolution  of  the  Industries  Ministry
 in  1949,  which  recommended  that  two
 fron  and  steel  factories,  each  producing a  million  tons,  should  be  installed  with-
 in  a  year  or  so.  I  do  not  know  why
 this  resolution  was  not  given  effect  to.
 If,  instead  of  investing  the  money  on
 the  steel  companies,  we  had  installed
 the  iron  and  steel  factories,  at  least  one
 factory  producing  one  million  tons,  for
 the  last  four  years,  the  national  income
 of  this  country  would  have  gone  up
 by  00  crores  per  year.

 I  find  that  salt  tax,  with  which  we
 have  been  familiar  and  which  has  now
 been  abolished,  is  a  turnover  tax.
 Though  it  may  not  meet  with  the  ap-
 proval  of  all  sections  of  people,  I  think
 the  salt  tax  should  be  reintroduced.  It
 will  give  us  Rs.  nine  to  ten  crores,  and
 this  money  should  not  be  absorbed  in
 the  general  revenue,  but  should  be  ear-
 marked  for  the  establishment  of  heavy
 chemical  industries  in  this  country  for
 which  there  is  great  need  today.  On
 another  occasion,  I  told  this  House  that
 our  consumer  industries  like  the  glass
 industry,  the  soap  industry  and  a  lot
 of  others  are  in  a  state  of  collapse,  be-
 cause  we  have  to  buy  the  raw  material,
 viz.  soda  ash,  from  the  I.C.I.  and  other
 foreign  companies  at  exorbitant  prices. If  we  can  raise  Rs.  nine  or  ten  crores
 from  salt  tax  and  earmark  it  for  the
 establishment  of  a  number  of  soda  ash
 factories  and  so  on,  the  consumer  in-
 dustries  can  take  care  of  themselves.
 They  will  flourish  as  no  other  measure
 of  the  Government  can.  make  them
 flourish,  because  all  the  protective tariffs  which  we  have  been  imposing
 have  not  helped  these  industries.  As  a
 matter  of  fact,  the  sheet  glass  factory
 has  almost  stopped  production.  They
 were  producing  5000  tons  of  sheet  glass
 though  the  installed  capacity  is  12,000
 tons.  They  have  now  stopped  produc-
 tion  becatse  manufacturers  find  it  more
 profitable  to  get  permits  for  sheet  glass
 from  outside  and  sell  it  at  four  times
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 the  price  in  this  country.  I  think  the
 turnover  tax  is  an  important  item  to
 which  the  Finance  Minister  should  pay more  attention.  The  Russians  had  turn-
 over  tax  on  almost  every  item  of  con-
 sumption,  even  on  foodstuff?  (An  Hon.
 Member:  But  this  is  not  Russia.)  Of
 course,  this  will  impose  austerity  on
 everybody.  We  would  have  to  lead  very austere  lives  and  life  of  privation  for
 a  number  of  years,  but  it  will  accelerate
 the  industrialisation  of  the  country. Mind  you,  time  is  the  essence  of  every-
 thing  and  if  you  leave  everything  to
 eternity,  no  problem  can  be  solved.

 [Panpit  THakur  Das  Buarcava  in  the
 Chair]

 I  would  also  suggest  to  the  Finance
 Minister  another  important  item.  Our
 Budget  is  the  Finance  Minister’s  Bud-
 get.  It  is  an  orthodox  Budget  which
 we  have  inherited  from  the  British  days. But  in  all  other  countries  they  have
 found  it  advantageous  in  addition  to
 the  Finance  Minister’s  Budget  another
 kind  of  Budget  called  the  economic  Bud-
 get.  This  was  first  introduced  by  the
 Russians,  but  even  England  and  France found  it  profitable  to  introduce  what  is
 called  the  economic  Budget.  This  will
 give  the  whole  nation’s  earnings  under
 different  headings,  so  much  of  food-
 stuffs,  so  much  of  power  in  kilowatt
 hours,  so  much  of  iron  and  steel,  so
 much  of  soda  ash  and  so  on.  7६  will  tell
 us  in  quantity  and  also  in  money  value
 what  the  country  is  producing.  With-
 out  an  economic  Budget,  it  is  very  diffi-
 cult  to  form  a  Plan.  Planning  becomes
 planning  in  vacuum  as  our  planning has  been.

 If  you  want  to  draw  up  an  economic
 Budget,  the  labours  of  the  Economic
 Section  of  the  Finance  Ministry,  the
 Finance  Departments  of  the  different
 State  Governments,  the  Statistical  Insti-
 tute,  the  Tariff  Commission  etc.  have
 to  be  integrated,  and  I  think  that  that
 would  be  for  the  interest  of  the  coun-
 try,  because  economics  is  very  much
 like  the  science  of  Meteorology.  You
 cannot  make  long  term  predictions.  You
 have  to  depend  on  accurate  intelligence which  you  receive  from  all  parts  of  the
 country  as  well  as  from  other  countries
 and  make  day  to  day  decisions.  There-
 fore,  you  should  introduce  what  is  call-
 ed  a  supreme  economic  survey  just  as
 they  have  in  Russia  and  this  should  be
 managed  by  the  State  Planning
 Commissions.  You  should  have  a
 number  of  workers  all  over  the  coun-
 try,  giving  you  the  production  and  the
 imports  from  outside,  so  that  at  one
 place  you  can  find  out  what  is  happen- ing  in  this  country  and  in  other
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 countries  in  the  economic  sphere.
 Without  this  economic  Budget,  it  is  not
 possible  to  do  anything  in  the  nature
 of  proper  planning.
 ]  AM.

 I  have  read  the  Planning  Commis-
 sion’s  manifesto  very  carefully  from
 beginning  to  end.  -I  find  that  in
 many  of  its  opinions,  the  Pianning
 Commission  has  been  guided  by  and
 derived  its  inspiration  from  Mr.
 Winston  Churchill.  In  1944,  Mr.  Win-
 ston  Churchill  issued  a  party  mani-
 festo  in  which  he  discouraged  all
 kinds  of  public  spending.  He  _  said
 that  all  industrialisation  should  be
 left  to  the  private  sector.  I  do  not
 know  whether  our  Planners:  were
 guided  by  his  opinion,  for  I  find  that
 industries  have  not  only  not  been  neg-
 lected  but  have  almost  been  complete-
 ly  left  to  the  private  sector.  The
 amount  of  control  exercised  by  the
 Government  is  too  limited  and  ‘inefi-
 cient.  Either  the  Government  have  not
 got  the  machinery  to  exercise  the
 control.  or  they  do  not  want  to  do  so.
 Of  course,  I  do  not  suppose  that  our
 Government  will  travel  as  far  as
 Soviet  Russia.  but  at  least  I  did  not
 expect  that  they  would  be  fellow-
 travellers  with  Mr.  Winston  Churchill.
 They  should  travel  at  least  with  Mr.
 Attlee  or  Mr.  Bevan.  My  analysis
 shows  that  our  Plan  has  got  two  legs
 of  clay.  One  is  the  industrial  policy
 of  949—a  very  pernicious  policy  which
 is  responsible  for  the  retardation  of
 industries  in  thig  country.  This  should
 go.  The  other  is  the  mentality  which
 has  been  shown  in  the  formation  of
 capital.  That  should  be  entirely
 changed.  These  legs  of  clay  must  be
 substituted  by  solid  legs  if  we  do  not
 want  the  planning  colossus  to  col-
 lapse.

 Shri  T.  S.  A.  Chettiar  (Tiruppur):  I
 heard  with  great  interest  the  last
 speaker.  While  we  agree  with  many  of
 the  things  he  said,  I  was  amazed  when
 he  said  that  Russia  took  seventeen
 years  to  formulate  a  plan  and  we
 must  take  a  similar  number  of  years.
 My  own  belief  is  that  this  plan  has
 not  come  one  day  too  early.  We  are
 not  starting  with  a  clean  slate.  We
 had  a  policy  even  when  we  were  in
 the  opposition.  We  had  an  idealism
 and  this  is  the  time  that  we  should
 put  into  effect  that  idealism.  I  am
 glad  that  the  plan  has  come.  There
 may  be  mistakes,  but  we  shall  learn. and  improve  and  that  is  the  only  way
 we  can  do  it.

 If  there  is  any  failure  in  the  Plan,
 I  am  sure  that,  as  with  all  other  plans,
 it  will  be  due  to  the  lack  of  finan:e.
 As  we  know,  the  plan  contemplates
 an  expenditure  of  Rs.  2,069  crores,  of
 which  the  Government  of  India  have.
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 agreed  to  accept  responsibility  for
 only  Rs.  .400  crores  and  the  rest
 must  come  from  the  State  Govern-
 ments.  I  wonder  whether  the  Finan-
 ce  Minister  has  made  sure  that  that
 part  of  the  fund  is  coming.  I  hope
 he  has  read  the  Budget  speeches  of
 his  counterparts  in  the  States.  I
 would  like  to  quote  what  the  Minister
 of  Finance  in  my  province  has  said.
 What  he  has  said  is  very  revealing
 and  I  hope  the  Finance  Minister  will
 make  a  note  of  it.  if  he  has  not  al-
 ready  done  so.  I  quote:

 “The  Five  Year  National  Plan
 relating  to  this  State  envisages
 an  outlay  of  about  Rs.  4]  crores
 during  the  five  years.  Of  this
 sum.  Rs.  85  crores  cover  capital
 works  on  irrigation  and  electrie
 city,  such  as  the  Tungabhadra,
 the  Lower  Bhavani,  the  Mach-
 kund.  etc.  The  balance  of  Rs.  56
 crores  is  to  be  spent  on  social  ser-
 vices......  The  capital  expenditure
 of  Rs.  85  crores  was  expected  to
 be  met,  by  withdrawal  from  the
 reserves  to  the  extent  of  Rs.  30

 but  the  reserves  do  not  exist  any
 more—

 “by  Central  assistance  to  the
 extent  of  Rs.  30  crores,  by  open
 market  loans  to  the  extent  of  Rs.
 20  crores  and  by  the  surplus  from
 deposit  transactions  to  the  extent
 of  five  crores.  The  outlay  of  Rs.
 56  crores  on  social  and  _  other
 services  was  to  be  met  from  cur-
 rent  revenues.”
 Now  I  comc  to  the  actual  state  of

 things.
 “On  the  resources  side  of  the

 Plan,  the  Revenue  Budget  of  the
 State  for  that  year,  far  from  being
 balanced  showed  a  deficit  of  Rs.
 5  crores.  In  1952-53  the  figures
 are  Rs.  8  crores  on  _  irrigation
 and  power  and  Rs.  ll  crores  on
 other  schemes,  making  a  total  of
 Rs.  29  crores.  The  outlay  has
 thus  exceeded  the  average  by
 about  Rs.  l  crore  but  here
 again  the  Revenue  budget
 has  a  gap  of  about  Rs.  5%
 crores  and  that  too  after  taking
 into  consideration  the  additional
 receipt  of  about  Rs.  3  crores  from
 the  Centre.  on  the  award  of  the
 Finance  Commission.

 s  *  2  e
 The  Government  had  raided  the

 reserves  for  three  years  in  suc-
 cession,  to  balance  Revenue  bud-
 gets,  instead  of  balancing  them.
 with  additional  taxation.  The
 National  Plan  as  far  as  our  State
 is  concerned,  appears  to  be  break-
 ing  down  on  the  side  of  resources.



 4207  Finance  Bill

 {Shri  T.  S.  A.  Chettiar]
 But  it  is  largely  due  to  the  famine, wnich  has  deprived  our  _  reserves
 to  the  extent  of  about  Rs.  0
 crores.....  The  recent  pro- nouncement  made  bythe  Central
 Finance  Minister  on  deficit  finan-
 cing  gives  us  hope  that  further
 assistance  may  come  from.  the
 Centre.”
 These  are  extracts  from  the  Budget

 speech  of  the  Finance  Minister  of  the
 State  of  Madras.  I  believe  some  of
 the  other  States  would  be  in  the
 same  position.  I  would  like  the
 Finance  Minister  of  the  Government
 of  India  to  consider  this  situation  and
 see  how  best  these  States  can  be
 helped.

 Just  one  word  about  deficit  financing which  has  been  mentioned  by  the
 Finance  Minister  of  the  Government of  Madras.  This  has  raised  large
 hopes  where  they  should  not  have
 been  raised.  We  are  already  plan-
 ning  for  deficit  financing  of  Rs.  40
 crores  and  if  we  are  not  to  have  dele-
 terious  effect,  we  must  take  care  to
 limit  the  extent  of  deficit  financing.

 To  my  mind  even  the  income-tax
 receipts  which  the  Government  con-
 templates  for  this  year  will  not  be  as
 rosy  as  it  is  represented  in  the  Budget. With  a  66%  per  cent.  cut  of  electricity,
 production  in  South  India  has  been
 cut  down  by  two-thirds,  that  is  66%
 per  cent.  of  the  original  production.
 The  result  is  in  textiles  and  in  almost
 every  industry.  production  is  bound
 to  be  less  and  the  income-tax  that  the
 Government  of  India  will  be  getting will  be  correspondingly  less,  at  least
 from  that  area.  So.  I  do  not  think
 that  the  income-tax  which  the  Gov-
 ernment  of  India  expects  will  be  col-
 lected,  because  there  has  been  a  gener-
 al  fall  in  production  throughout South  India.

 To  this  ]  suggest  one  alternative.  I
 had  put  before  this  House  on  an  ear-
 lier  occasion  the  suggestion  of  levying labour  taxes.  In  this  country  we  are
 poor:  our  economic  resources  are  not
 very  high;  our  taxable  capacity  is  very low.  Considered  from  the  point  of
 view  of  money  our  resources  are  very limited.  But  labour  is  wealth.  We
 have  this  tremendous  humanity,  ever
 increasing,  with  no  employment.  They cannot  give  money;  but  they  can  cer-
 tainly  give  labour.  All  those  sche-
 mes  which  we  have  of  building  schools,
 building  roads  and  other  things  in
 our  villages  can.  be  implemented  by a  levy  of  labour  taxes.  For  one  week
 or  two  weeks  in  a  year  everybody should  work.  Graduates  before  they are  awarded  degrees  should  be  asked
 to  put  in  one  year’s  service.  This
 may  not  get  money;  but  this  will  cer-
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 tainly  medn  achievement  of  our  ob-
 jective.  T:.is  scheme  requires  to  be
 worked  out  in  detail.  I  know  and  it
 has  many  limitations.  But  in  the
 situauou  iu  ..nich  we  are  placed,  when
 we  are  not  able  to  raise  capital,  labour
 tax  is  one  which  we  can  resort  to.
 This  is  not  a  new  idea.  Big  tem-
 ples  in  South  India  have  been  cons-
 tructead  ty  labour  ‘tnx.  Even:  today
 canals  are  being  maintained  by  la-
 bour  tax  called  (Kudimarawath).  I
 hope  this  suggestion  of;  mine  will  be
 properly  examined.  Orthodox  econo-
 mists  may  not  accept  it.  I  do  not  know whether  we  have  examples  of  this  in other  countries.  But  the  special  condi- tions  of  our  ca:ntry  demand  special
 procedures  and  special  ways  of  life. This  is  a  matter  which  requires  detail-
 ed  examination  at  the  hands  of  the
 Government  of  India.

 Now  I  come  to  another  matter  of
 very  great  importance.  It  has  pain-
 ed,  as  it  would  have  pained  many
 others.  to  see  many  remarks  made  in
 the  reports  of  the  Public  Accounts
 Committee.  We  have  seen  examples
 of  corruption;  we  have  seen  cases  where
 some  people  who  are  responsible  for
 corruption  are  being  promoted.  This
 is  not  good  for  the  establishment  of
 sound  morale  in  this  country.  We
 have  seen  in  detail  cases.  against  cer-
 tain  civilians.  A  time  there  was
 when  we  could  never  think  of  corrup-
 tion,  particularly  in  the  higher  rungs
 of  the  Civil  Service.  But  certain
 things  coming.  in  the  newspapers  have
 made  me  ashamed,  I  come  from  a
 province  which  was  famous,  which
 ‘was  marked  for.  integrity  in  _  its
 Civil  Services.  I  am  ashamed  that
 same  of  them  should  now  be  corrupt and  dishonest.  But  the  point  is  how to  prevent  it.  As  to  the  necessity  of
 abolition  or  eradication  of  corruption
 there  are  no  two  opinions.  In  my
 opinion,  these  judicial  examinations,
 these  judicial  trials  in  matters  of  cor-
 tuption  are  not  quite  in  place.  Quick
 executive  actions,  strong  aetions,  im-
 mediately  taken  is  what  we  want,  and
 they  will  prove  to  be  a  deterrent.
 Judicial  tribunals  are  good  in  their
 own  way;  but  many  a  time  the  elabo-
 trate  procedure  involved  by  the  Evi-
 dence  Act  helps  the  accused.  What
 we  want  is  executive  action,  prompt
 action,  and  I  would  suggest  that  the
 Government  of  India  should  establish
 tribunals,  on  the  lines  of  my  own  pro-
 vince,  which  can  take  quick  and  im-
 mediate  action.  One  of  the  Ministers of  the  Madras  Government  told  me  that
 one  officer  who  was  _  suspended  was
 for  eleven  months  receiving  a  fat  salary without  any  case  being  put  up  against him.  These  delays  create  demoralisa-
 tion  which  is  not  good.  Previously when  the  British  Government  was  here
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 there  was  fear  of  the  Government  and
 neople  acted  out  of  fear.  But  togay at  fear  has  gone.  I  have  had  oc-
 casion  to  discuss  this  matter  with
 many  Officials.  The  fear  of  Govern-
 ment  has  disappeared.  but  the  devo-
 tion  which  is  necessary  to  keep  up  the
 tempo  of  work  has  not  come.  We
 Should  find  ways  and  means  to  see
 that  our  public  servants  are  really
 devoted  to  their  work—not  devotion
 out  of  fear.  but  devotion  out  of  love
 for  the  country.  But  these  things
 come  out  of  inspiration  from  a  higher
 level.

 Shri  S.  N.  Das  (Darbhanga  Cen-
 tral):  How  will  it  come?

 Shri  T.  S.  A.  Chettiar:  That  must
 come  from  out  of  inspiration  from

 Shri  S.  N.  Das:  From  heaven?
 Shri  T.  S.  A.  Chettiar:  From  you

 and  me
 IT  come  to  the  next  point.  My  part

 of  the  country  is  in  the  grips  of  a
 famine.  There  has  been  a  _  terrible
 famine  the  like  of  which  has  not  been
 seen  for  the  last  twenty-five  years.
 The  rains  have  failed  continuously
 and  the  conditions  of  the  people  are
 terrible)  We  do  not  know  the  rea-
 sons  for  the  failure  of  the  rains:  but
 one  of  the  reasons  undoubtedly  is  the
 cutting  down  of  trees  and  the  denu-
 -dation  of  the  forests.  Usually  we  are
 out  with  plans  the  results  of  which  we
 can  see  ourselves.  But  we  are  un-
 able  to  spend  money  for  things  the
 results  of  which  will  be  seen  in  the
 next  generation.  twenty  years  hence,
 or  thirty  years  hence.  Reafforesta-
 tion  of  the  areas  which  we  have  de
 nuded  of  trees  will  take  fifty  years  or
 more.  But  unless  we  do  it.  I  am
 afraid  the  rains  which  have  _  been
 Dpecoming  less  every  year  will  be-
 come  less  and  less,  and  large_areas will  become  a  desert.  as  the  Rajpu-
 tana  desert.  So  it  should  be  the
 policy  of  the  Government  to  replant
 forests  in  a  much  larger  measure
 than  we  have  done  up  till  now.  We
 must  algo  explore  the  possibilities  of
 artificial  rain  about  which  till  now
 not  much  has  been  done.

 l  do  not  want  to  take  much  more
 of  the  time  of  the  House  except  to
 say  a  word  about  education.  In  giv-
 ing  a  reply  on  the  Demands  of  Edu-
 cation  we  were  told  that  the  Govern-
 ment  of  India  did  not  take  article  45
 of  the  Constitution  seriously.  and
 since  it  was  not  tackled  seriously  in
 consultation  with  the  Provincial  Gov-
 ernments.  nothing  was  planned  to
 provide  compulsory  elementary  edu-
 cation  for  all  the  children  in  this
 country.  That  reply  was  far  from
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 satisfactory.  I  would  like  to  suggest to  the  Government  of  India  that  if we  want  permanently  to  increase  effi-
 ciency  of  production,  increase  the normal  efficiency  of  every  ordinary man  and  woman  in  this  country,  edu- cation  must  get  a  priority.  And  I hope  plans  will  be  made.  in  consul- tation  with  the  Provincial  Govern. ments  undoubtedly,  by  labour  taxes, by  requesting  and  persuading  and  by
 making  it  a  condition  that  everybody entering  government  service  must  give a  year  of  service  in  schools  and  col-
 leges  and  such  other  measures,  so  that
 this  article  will  not  remain  a  Pious
 wish  but  will  become  true.  And  that will  be  one  of  the  most  glorious  of our  achievements.

 Pandit  Lingaraj  Misra  (Khurda):  I
 would  like  to  take  this  opportunity  of olacing  and  pressing  hefore  this House  the  claims  of  Orissa  in  the matter  of  location  of  the-  proposed
 iron  and  steel  factory  at  a  convenient
 distance  from  the  Hirakud  power
 station.  an

 believe  the  calculated  fac- tual  findings  of  experts  carry  better Conviction  than  the  interested  plead- ings  of  a  layman.  So  let  me  quote
 some  facts  and  figures  from  the  offi- cial  reports  of  the  Geological  Survey of  India  to  prove  how  the  western region  of  the  Orissa  State  will  be  the Most  suitable  place  for-the  location of  the  iron  and  steel  plant.

 Mr.  J.  C.  Brown,  Superintendent— D.Sc.  of  the  Geological  Survey  of
 India,  writes  in  his  book  “India’s Mineral  Wealth,  1937":

 “Subsequent  —_  explorations  by
 various  geologists  led  to  the  rea-
 Msation  of  the  fact  that  in  parts of  Singbhum  district  and  in  the
 adjoining  States  of  Keonjhar,
 Bonai  and  Mayurbhanj,  a  region lying  some  50  to  200  miles  from
 Calcutta,  there  exists  one  of  the major  iron’  ore  fields  of  the
 world  in  which  enormous  tonnage of  rich  ore  are  readily  available. It  usually  occurs  at  or  near  the tops  of  hills  and  the  most  impor- tant  range  runs  from  near  Rothna in  Bonai  State  in  a  north  and
 north-easterly  direction  _rising
 1,500  ft.  above  the  surrounding
 country,  where  haematite  averag- ing  over  60  per  cent.  of  iron occurs  along  practically  the  whole
 length  with  a  few  negligible
 breaks.  Smaller  ranges  also  con- tain  good  ore  and  follow  a  direc- tion  roughly  parallel  to  the  main one,
 Again,  in  1934.  Mr.  8.  C.  Jones  es- timated  the  minimum  quantity  of  ore

 then  known  and  averaging  not  less
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 60  per  cent.  of  iron  as  follows:

 Sei  State  648  million  tons.  Keon-
 jhar  988  million  fons.

 Mr.  Fox  in  his  publication  “Re-
 cords  of  the  Geological  Survey  of
 India,  Volume  LXXVI.  No.  I,  Mineral
 Wealth  of  India”  published  in  1942,
 writes:

 “I  think  it  is  unnecessary  for  me
 to  say  that  the  iron  resources  of
 India  are  as  much  in  quantity  and
 superior  in  quality  to  even  those
 of  the  United  States  of  America.
 In  one  tract  alone,  comprising
 the  areas  of  Singbhum,  _Bonai,
 Keonjhar  and  Mayurbhanj,  the
 resources  of  iron  ore  with  up-
 wards  of  60  per  cent.  of  iron
 content  are  computed  at  not  less
 than  3,000  million  tons  by  one
 careful  geologist,  and  probably
 as  much  as  20,000  million  tons
 of  bigh  grade  iron  ore  by  an  ex-
 perienced  American  iron  master.
 When  supply  of  cheap  electrical
 power  is  made  available.  there
 will  come  a  great  era  in  steel  mak-
 ing  in  India.  But  there  is  no  reason
 why  India  cannot  now  become
 one  of  the  greatest  producers  of
 pig  iron  and  ferro  manganese.  :

 These  are  the  findings  from  official
 reports.  It  is  not  only  iron  ore  alone  but
 all  the  other  necessary  raw  materials. namely  manganese  ore,  limestone
 and  dolomite,  chromite,  fireclay,  quar-
 tzite  and  coal  are  also  available  in
 inexhaustible  quantities  within  a  dis-
 tance  varying  from  6  to  85  _  miles
 from  Borakote  in  the  ex-Bonai  State
 areas  of  the  Sundargarh  district.  This
 was  considered  to  be  the  most  suita-
 ble  site  for  the  proposed  iron  and
 steel  plant  by  the  Japanese  specia-
 lists  who  had  recently  visited  diffe-
 rent  parts  of  India  for  the  purpose.
 I  understand  that  the  Japanese  indus-
 trialists  had  been  so  much  enamoured
 of  this  particular  site  that  they  were
 even  prepared  to  build  a  port  and  har-
 bour  on  the  Orissa  coast  and  to  con-
 nect  it  by  railway  line  to  this  site
 as  a  part  of  this  iron  -and  steel  pro-
 ject  for  the  more  economical  export
 of  finished  products.

 But  I  must  confess  that  the  coal
 available  in  this  part  of  the  country
 is  of  a  lower  grade  and  is  not  at  pre
 sent  quite  suitable  for  metallurgical
 purposes.  But  even  in  this  respect
 there  is  no  cause  for  discouragement
 as  the  Council  of  Scientific  and  In-
 dustrial  Research  is  quite  alive  to  this
 position  and  has  been  exploring  ways
 and  means  for  the  utilisation  of  such
 low  grade  coal  for  the  purpose  of  the
 iron  and  steel  industry.  From  the
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 proceedings  of  the  meeting  of  the
 Council  held  at  New  Delhi  on  the  l2th
 of  March  last,  I  find  that  they  have
 taken  up  a  project  costing  over  Rs.
 5  lakhs  for  smelting  of  iron  ore  by
 low  shgft_  furnace  process  with  the
 use  of  coking  coal.  It  would  facilitate
 the  establishment  of  iron  and  steel
 industry  in  parts  of  the  country  where
 iron  ore  of  the  requisite  quantity  is.
 abundantly  available,  but  the  coking
 coal  resources  are  deficient.  Investi-
 gations  on  the  project  of  coal  blend-
 ing  now  under_  way  at  Jamshedpur
 have  shown  that  India’s  coking  coal
 resources  could  be  considerably  ex-
 tended  by  the  blending  of  non-coking
 coal.  The  Council  of  Scientific  and
 Industrial  Research  have  recommen-
 ded  that  in  the  projected  iron  and
 steel  works,  blending  facilities  should
 be  provided.  and  the  plant  designed
 for  the  use  of  blended  coal  and  rail-
 way  transport  arrangements  should
 be  made  on  an  adequate  scale  for  the
 blending  practice  to  be  introduced.

 From  these  facts  it  is  unquestionably
 established  that  Borakote  in  the  Sun-
 dargarh  district  of  Orissa  State  would
 be  the  most  suitable  site  so  far  as
 all  the  necessary  raw  materials  for  the
 industry  are  concerned.  As_  regards
 power.  that  also  will  be  adequately
 and  cheaply  available  from  the  Hira-
 kud  power  station.  Hirakud  is  ex-
 pected  to  produce  300,000  K.W.  of
 power  and  its  ready  utilisation  is  one
 of  the  main  problems  facing  the
 Governments  of  Orissa  as  well  as  of
 the  Centre.  Unless  the  power  produ- ced  at  Hirakud  is  readily  consumed
 by  such  big  industries,  the  Hirakud
 Project  will  not  immediately  pay  and so  the  Government  of  Orissa  will  not
 be  in  a  position  to  start  paying  back
 the  heavily  accumulating  loans  which
 are  accumulating  with  compound  in-
 terest  every  year.  Hence  it  is  in  the
 interest  of  the  creditor  as  well.  I
 mean,  the  Central  Government.  that  a
 big  project  like  an  Iron  and  Steel
 Factory  should  be  established  at  or
 near  Hirakud.

 One  more  point:  that  I  would  like to  urge  is  that  our  mineral  resources are  a  big  potential  source  of  wealth to  the  State.  Our  minerals  are  being sold  at  very  high  rates  in  the  mar- ket.  as  would  be  evident  from  one  il-
 lustration,  that  manganese  is  selling
 a

 Rs.  20  per  ton.  When  the  State overnment  gets  as  royalty  only  rupee one  to  rupees  two  per  ton.  the  mid- dieman  is  allowed  to  make  a  vrofit  of
 about  Rs.  80  to  Rs.  90  per  ton.  The State  is  not  allowed  to  levy  any  sales fax  nor  to  enhance  the  rate  of  royal- tv  which  is  fixed  by  the  Centre  in the  so-called  all-India  interest,  This
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 is  only  one  instance—I  can  multiply
 it.  Are  we  to  suffer  in  this  way  at
 the  cost  of  our  existence  and  at  the
 cost  of  peace,  tranquillity  and  de-
 velopment  of  the  country  as  a  whole?

 I  should  frankly  disclose  to  the
 hon.  Finance  Minister.  who  unfortu-
 nately  is  not  present  in  the  House.  that
 an  apprehension  is  growing  in  some
 quarters  that  he  is  no  longer  able  to
 maintain  that  attitude  of  disinterested-
 ness  and  impartiality  between  the  va-
 rious  States.  after  his  being  elected  to
 this  House  as  a_  representative  of  a
 particular  territorial  constituency.
 He  is  now  inclined  to  have  savings
 from  big  approved  projects.  so  that
 he  could  find  some  money  for  some
 projects  in  constituencies  or  States  in
 which  he  nas  become  interested.  At
 least  the  people  of

 Fir
 Ones  see  the

 hidden  hand  of  the  Finance  Minister  in
 the  slowing  down  of  the  execution  of
 the  Hirakud  Dam  Project.

 Although  some  classes  of  consumers
 like  the  pan  chewers  to  which  frater-
 nity  I  claim  my  own  _  allegiance,  have
 reason  to  be  sore  with  the
 Minister  for  having  further  raised  the
 already  high  price  of  betel  nut,
 I  must  unreservedly  congratulate
 him  for  the  successful  way  in  which
 he  has  adhered  to  the.  very  sound principle  and  policy  of  taxation  which
 he  had  himself  enunciated  last  year.
 namely:

 पुष्य॑  पृष् पं  विचिन्तित  मूलच्छेंदं  न  कार ये तू।
 मालाकार  इवारामें  न  कदाज्भारकारवत्‌  1६ ह
 Shri  Deogam  (Chaibassa—Reserved—

 Sch.  Tribes):  I  come  from  an  area
 mainly  inhabited  by  tribes,  the  most
 ancient  sons  and  daughters  of  mother
 India  and  whom  I  have  the  proud  pri-
 vilege  of  representing  in  this  august
 House.  I  consider  that  the  more
 backward  a  place  is,  the  more  is  the
 responsibility  of  the  Government  to
 help  it.  I,  therefore.  am  very  thank-

 -ful  to  you  Sir,  for  having  given  me  a
 chance  for  the  first  time  to  ventilate
 in  this  august  House  the  various  dis-
 advantages  and_  disabilities  under
 which  the  Scheduled  Tribes  of  Bihar
 and  Orissa  are  -smarting.  In  such  a
 short  time  I  will'have  to  be  very  brief.

 Education  is  the  most  urgent  need
 of  our  people  but  the  primary  educa-
 tion  is  not  given  through  the  medium of  the  mother  tongue  and  a  large  num- ber  of  students,  I  mean  the  tribal  stu-
 dents,  who  discontinuing  after  comple- ting  their  primary  education.  fall back  to  illiteracy.  Had  there  been
 teaching  in  tribal  languages  and  had
 there  been  books  and  literature  in tribal  languages,  there  would  have been  continuity  in  the  education  of these_tribal  students.  Our  President, the  Prime  Minister  and  the  Planning Commission  have  all  admitted  that
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 the  medium  of  instruction  should  be.
 the  mother  tongue  of  the  child  but
 there  is  a  great  dearth  of  textbooks  in
 tribal  languages  and  the  State  Gov-
 ernments  are  not  encouraging  publish-
 ing  literature  in  tribal  languages.  I
 should  not  be  misunderstood.  I  am
 not  against  Hindi  which  every  Indian must  learn  and  so  also  the  .  tribes. The  best  way  to  inculcate  education
 among  the  tribes  is  by  appointing  qua-
 lifled  tribal  people  to  posts  in  Edu-
 cational  Departments  such  as  Sub-Ins-
 pectors  of  Schools,  and  Superinten-
 dents  of  Hostels  in  which  mainly  tri-
 bal  students  live.  In  the  _  hostels
 special  coaching  classes  by  Superin-
 tendents  or  House-masters  will  be  ne-
 cessary  and  for  this  more  Superinten-
 dents  and  more  House-masters  should
 be  appointed  so  that  special  care  may
 be  taken  of  the  Scheduled  Tribes  child-
 ren  in  preparing  their  lessons.

 Reform  in  education  is  urgently
 needed.  We  should  not  continue  to
 impart  education  in  such  a  way  as
 can  only  turn  out  clerks.  Arts,  handi-
 crafts.  vocational  teaching  such  as
 carpentry,  agriculture,  nature  study
 etc.,  should  find  a  place  in  our  school
 curriculum.  Teachers  are  nation  buil- ders  and  as  such.  much  should  be
 done  to  ameliorate  their  conditions  by
 giving  them  adequate  salary.  I  visi-
 ted  several  schools  and  hostels  during
 January  last  and  I  found  that  every- where  the  teachers  were  1  ill-housed
 and  ill-paid.  We  cannot  expect  such
 a  big  task  of  nation  building  from
 such  a  class  of  people.  Health  is
 wealth.  This  applies  not  only  to  an
 individual  but  for.a  nation.  What  is
 the  real  wealth  of  a  nation?  A  na-
 tion  is  rich  if  her  people  and  child-
 ren  are  healthy.  To  gain  this  end  of
 national  health,  we  must  take  care  of
 our  children  who  will  be  the  future
 citizens  and  on  whom’  depend  _  our
 honour,  _  independence,  and  other
 things.  Hygiene  should  be  a  compul-
 sory  subject  at  least  upto  Matricula  Lon standard.  Doctors  and  nurses  should be  available  in  greater  numbers  but
 their  duty  should  not  be  confined  to medical  care  only;  in  addition  to  that
 they  should  teach  hygiene,  sanitation and  first  aid  to  our  illiterate  people.
 Homoeopathy  is  the  cheapest  and  best
 system  and  is  most  suited  to  a  poor country  like  India.  So,  homoeopathic colleges  and  doctors  should  receive  aid ‘and  encouragement.  On  account of  the  cheapness  of  the  medicine,  ho- moeopath‘c  doctors  have  better  chances of  serving  the  poor  people  even  gratis than  any  others.  The  Ministry.  of
 Health  should  give  equal  chances  to this  homoeopathic  system  as  no  one can  deny  the  great  truths  of  homaeo-
 pathy  which  are  confirmed  by  quite
 satisfactory  results.

 Our  health  depends  on  good  food. It  is  shameful  for  us  that  a  vast  land’
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 like  India  at  present  is  unable  to  feed
 its  people.  There  should  be  more
 out-door  field  work  for  the  Grow  More
 Food  officers  than  table  work.  I  am
 told  by  some  Grow  More  Food  officers
 that  they  are  required  to  do  more
 tabie  work  than  field  work.  Our  vast
 country  should  be  utilised  so  that  not
 an  inch  of  land  will  be  left  unused.
 All  the  useless  and  wild  growth  should
 be  removed  and  replaced  by  useful crops,  fruit-bearing  trees  and  timber.
 Even  very  small  countries  can  produce
 more  than  what  we  can  do.  If  we
 could  only  educate  our  masses  and
 get  their  co-operation  in  producing
 more  food,  then  only,  we  can  have
 enough  of  nutritious  food  for  a  strong
 and  healthy  nation.  The  cultivator
 should  not  only  depend  on  producing
 foodgrains.  Mixed  farming,  including
 sheep  and’  goat  farming,  dairy  farm-
 ing.  cattle  breeding,  pisiculture,  bee-
 keeping,  and  poultry  should  be  taught.
 We  cannot  think  of  the  Indian  nation
 without  our  cattle  wealth,  and  with-
 out  the  cow  which  gives  us  milk.  This
 work  should  not  be  left  to  illiterate
 poor  farmers  as  has  been  the  practice
 hitherto.  As  all  these  require  a  good
 deal  of  learning,  our  educated  youth
 must  take  to  farming  and  mixed  farm-
 ing.  For  village  uplift  work.  Govern-
 ment  pension-holders  should  be  en-
 couraged  to  live  among  the  villagers
 by  giving  them  an  extra  allowance  so
 that  they  may  use  their  ripe  store  of
 -knowledge  in  the  uplift  work,  and
 thus  serve  a  real  need.

 Once  again  I  would  remind  the
 House  that  I  come  from  a  hilly  rugged
 region  of  our  country,  covered  with
 hilly  vegetation.  We  cannot  produce
 ‘much  food  without  irrigation  facili-
 ties.  In  our  region,  our  good  old
 grandmother,  nature,  has  given  us  very
 deep  and  immense  wealth.  We,  by
 clearing  the  jungles,  made  it  habitable
 and  made  it  easy  of  access  to  other
 muck  organised  outside  forces  who
 are  daily  taking  our  iron,  copper,
 ™Manganese,  coal,  soap-stone,  lime-
 stone,  bauxite,  etc.  We  have  the  big-
 ‘gest  iron  and  steel  factory  in  Asia.
 We  have  the  only  copper  mine  in
 India,  a  very  big  cement  factory  in  the
 centre  of  a  vast  area  of  limestone.

 An  Hon.  Member:  What  is  your  re-
 gion  ?

 Shri  Deogam:  In  Singbhum.  But,
 we  the  children  of  the  soil,  the  real
 explorers  and  poineers,  are  the  poorest
 in  a  land  of  plenty,  amidst  hidden
 treasures  of  nature.  What  an  absur-
 dity?  What  a  big  paradox?  We  are
 mere..labourers  and  poor  cultivators
 of  tand.  By  our  toils  and  sweat.  we
 are  enriching  the  capitalists  and  or-
 fanised  external  forces.  We  are  losing
 eur  lands.  for.  unfortunately,  they
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 have  hidden  treasures
 arr

 We
 are  being  reduced  to  the  position  of
 landless  labourers,  to  live  in_cottages which  -are  over-crowded,  dirty

 ae
 ill-

 ventilated.  During  December-January
 last,  I  visited  Cheria  Duiya,  an  in-
 dustrial  area  of  my  constituency.  I
 found  that  cultivators  of  the  land  and
 the  labourers  are  not  taken  care  of  at
 all.  What  is  the  real  capital  of  an
 industry.  Not  money  indeed.  It  is
 the  man-power,  and  so  the  capitalists
 must  improve  their  conditions  imme-
 diately  and  bestow  on  them  more  care
 than  they  do  on  their  treasure.  The
 Damodar  Valley  Project  may  be  a
 wonderful  display  of  engineering  skill;
 the  Hirakud  Dam  area  may  be  turned
 into  the  Ontario  of  India;  Chota  Nag-
 pur  may  become  the  Switzerland  of
 India.  But,  these  big  industries  and
 big  schemes  have  deprived  the  poor
 Adivasis  of  their  land,  their  hearth
 and  home.  May  I  remind  the  House
 that  the  aboriginals  stand  or  fall  with
 their  land?  Once  you  displace  them
 from  their  land,  you  cannot  make
 good  the  loss  by  any  amount  of  mone-
 tary  compensation.  Here,  I  cannot
 check  the  temptation  to  qudte  the
 famous  lines  of  Oliver  Goldsmith:

 “Princes  may  flourish  or  may fade
 A  breath  can  make  them,  as  a

 breath  has  made.
 But  a  bold  peasantry,  their

 country’s  pride.
 Once  destroyed  can  never  be  sup-

 plied.”
 Do  not  bait  them  to  accept  money,  for
 money  is  volatile  and  trash  in  com-
 Parison  to  land.  With  all  the  emphasis
 at  my  command,  I  say,  land  for  land,
 house  for.  house  must  be  given  to  the
 displaced_persons  wherever  they  may

 in  India.  On  the  completion  of
 big  schemes.  these  poor  people  must
 not  be  lost  sight  of.  Proper  and  care-
 ful  attention  must  be  paid  to  their  all
 round  progress.

 I  could  not  complete  my  speech.  I
 shall  sum  up  in  a  few  minutes  what  I
 have  to  say.

 Mr.  Chairman:  The  second  bell  has
 been  rung.  The  hon.  Member  has
 been  reading  from  a  manuscript.  He
 has  already  taken  3  minutes.  If  he
 wants  a  few  more  minutes.  I  do  not
 know  how  long  he  will  take.  I  would
 request  the  hon.  Member  to  bring  his
 remarks  to  a  close.  ०

 Shri  Deogam:  To  sum  up,  I  would
 request  the  Central  Government  and
 through  it  the  State  Governments.  to
 Rive  svecial  attention  to  the  all  round
 development  of  the  Scheduled  Tribes,
 specially  on  the  subject  of  education
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 through  the  mother  tongue,  by  pro-
 viding  more  aid,  and  by  seeing  that
 land  does  not  pass  from  their  hands
 and  fall  into  the  clutches  of  the  ex-
 ploiters,  by  fighting  out  corruption
 which  is  rampant  in  the  tribal  areas,
 by  allowing  them  to  exploit  more  and
 more  the  industrial  and  forest  resour-
 ces,  and  by  appointing  them  to  im-
 portant  posts.

 Shri  S.  C.  Deb  (Cachar-Lushai  Hills):
 Sir,  I  am  very  thankful  to  you  for  giv-
 ing  me  this  opportunity  after  eleven
 months.

 I  welcome  the  policy  of  the  Govern-
 ment  for  a  higher  level  of  food  produc-
 tion  and  higher  production  in  the  in-
 dustrial  sector,  for  a  favourable  balan-
 ce  of  trade,  for  the  shaping of  the  in-
 dustrial  policy  and  supply  of  finished
 goods  to  the  consumers  at  reasonable
 prices,  and  also  for  the  special  at
 tention  to  tea  industries.  Our  finan-
 cial  proposals  are  based  on  planning
 and  are  for  planned  economy.  I  hum-
 bly  suggest  that  for  a  planned  economy
 to  bring  about  a  welfare  State.  the  eco-
 nomic  life  of  the  whole  people  should
 be  taken  into  consideration.  And  for
 that.  large-scale  industry,  either  in  the
 public  sector  or  private  sector,  should
 be  co-ordinated  with  small-scale  in-
 dustries  and  cottage  industries.  I  also
 suggest  in  this  connection  that  Gov-
 ernment  should  undertake  a  survey  of
 cottage  and  small-scale  industries  in
 the  whole  country  to  see  how  they
 can  be  developed,  so  that  the  standard
 of  our  people  in  general  can  be  raised.

 Many  hon.  Members  in  this  House
 raised  the  question  of  unemployment.
 I  join  hands  with  them  in  their  feel-
 ing  and  expression.  There  are  un-
 employed  youths,  landless  labourers,
 and  also  industrial  labourers  unem-
 ployed  about  whom  my  hon.  friend
 Shri  Shastri  spoke  in  a_  very  able
 manner.  I  think  we  should  have  a  de-
 finite  plan  of  employment.  We  are
 giving  special  attention  to  big  indus-
 tries.  but  small-scale  and  _  cottage  in-
 dustries  should  also  be  co-ordinated  in
 the  economic  life  of  our  country.

 Our  Prime  Minister,  in  welcoming
 the  Plan,  has  suggested  that  the  Gov-
 ernment  has  made  a  small  beginning.
 In  this  connection,  I  would  like  to
 suggest  that  it  should  not  be  a  small
 beginning.  It  should  be  a_  beginning
 for  planned  economy  of  the  whole
 country,  taking  its  whole  population
 and  the  unemployed  into  considera- tion.  It  is  our  primary  duty  to  see
 from  now  onwards  that  our  country’s
 economy  is  built  up  on  ४  sound  basis
 and  that  the  standard  of  life  of  our
 people  is  raised.  For  this,  planned
 economy  is  necessary.

 I  weleome  the  idea  of  the  Govern-
 ment  to  form  the  Bharat  Sevak
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 Samaj.  I  like  the  idea  very  much,  and
 I  urge  upon  the  Government  to  form
 such  units  in  every  part,  of  the  coun-
 try  to  foster  the  Plan  to  its  success.

 So  far  as  my  area  is  concerned,  |
 would  like  to  say  one  or  two  words
 about  planning.  It  is  the  Cachar  Dis-
 trict  in  the  State  of  Assam.  In  the
 post-war  plan,  there  was  a  proposal
 for  developing  a  Barak  hydro-electric
 project  to  control  floods  there  and  also
 for  feeding  the  small-scale  arid  large-
 scale  industries  in  that  area.  Along-
 side  of  Cachar  District.  there  is  Mani-
 pur  State,  and  its  neighbouring  dis-
 trict  is  Lushai  Hills.  And  it  is  almost
 cut  off  by  hills  from  the  other  parts
 of  the  State.  A  project  had  been  plan-
 ned  for  this  area.  Once  in  every  two
 years  or  so.  there  is  flood  in  this  area.
 Last  year,  we  had  two  consecutive
 floods.  The  crops  were  damaged.  Un-
 less  a  dam  is  constructed  there  and
 power  is  generated,  the  area  cannot
 be  made  economically.  sound,  because
 where  the  work  is  being  concentrated,
 there  is  every  chance  of  this  flood  in-
 undation  every  two  or  three  years,
 I  asked  the  people  who  are  in  charge
 of  planning  there  whether  there  was
 plan  to  absorb  the  refugees  their
 number  being  almost  two  lakhs  and
 labour  population  in  the  project,  but
 they  could  not  give  me  any  satisfac-
 tory  answer.  I  would  draw  the  at-
 tention  of  the  Government  to  the  need
 for  developing  industries  so  that  the
 unemployed  people  there  could  bene-
 fit.

 Now,  I  come  to  the  subject  of  the
 crisis  in  the  tea  industry  in  our  area.
 In  this  House,  on  several  occasions,
 our  Industries  Minister  has  made
 statements  regarding  unemployed
 labour  and  also  about  saving  the  in-
 dustry  as  a  whole.  and  many  hon.
 Members  also  raised  this  question  and
 expressed  their  concern  for  this  in-
 dustry  and  also  for  labour.  The
 labour  there  is  drawn  from  different.
 parts  of  India,  from  U.P.,  Bihar.  Mad-
 ras,  Orissa  and  Madhya  Pradesh.  For
 almost  three  generations  they  have
 been  there,  and  they  want  to  settle
 there.  The  labour  that  becomes  sur-
 plus  tries  to  settle  there  and  does  not
 want  to  move  away  from  there  to
 their  place  of  origin.  So,  this  crisis  Has
 created  a  problem  there.

 After  nearlv  ]  months.  I  have  got
 a  chance  to  speak.  and  may  I  crave
 your  indulgence  for  two  minutes
 more?

 Mr.  Chairman:  The  hon.  Member
 can  have  two  minutes  more.

 Shri  S.  0.  Deb:  In  this  connection, the  hon.  Minister  of  Commerce  and
 Industry  told  us  that  over-production,. and  the  consequent  adoption  of  bulk
 buying  and  the  reopening  of  London
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 auctions  have  been  responsible  for
 this  crisis.  If  only  our  Government
 chad  taken  a  longer  view  of  the  pro-
 blem,  this  situation  could  not  have

 -arisen  at  all.  While  the  price  in  the
 ‘wholesale  market  became  low,  the
 price  in  the  internal  market  remained
 the  same.  If  this  aspect  had  been
 considered  by  the  Government  in  a
 concrete  manner,  such  a  crisis  cculd
 mot  have  arisen.  However,  I  congra-
 tulate  the  Government  for  having
 taken  a  special  interest  in  the  matter.
 in  order  to  save  the  industry.  They
 have  already  given  some  benefit  to
 the  industry.  But  still  my  concern  is
 that  there  are  about  40,000  workers
 lying  unemployed,  and  some  of  the  tea
 gardens  are  closed.  When  the  market
 for  tea  is  growing  up.  why  should  these
 gardens  be  closed?  The  Government
 should  take  special  notice  of  this  and
 take  suitable  measures  to  keep  the
 tea  gardens  open  in  this  season  when
 plucking  activity  is  in  a  high  pitch.
 I  look  at  this  problem  not  only  from

 tthe  point  of  view  of  labour.  but  from
 the  point  of  view  that  the  tea  indus-
 try  is  a  very  essential  industry  for
 ‘earning  us  foreign  exchange  next  to
 the  jute  industry.  The  Tea  Bill  which
 -will  be  coming  up  before  the  House
 very  soon,  does  not  give  adequate
 protection  for  the  industry.  There  are

 ‘some  lucunae  there,  and  something
 is  wanting.  which  makes  the  industry
 depend  upon  the  mercy  of  the  em-
 ployers.

 There  is  one  other  point  which  I
 would  like  to  emphasize  here.  Our
 internal  market  in  tea  should  be
 created  on  a  sound  basis.  The  usage
 of  waste  tea  should  be  penalised,  for.
 it  is  prevalent  at  present  in  the
 market.  and  it  is  detrimental  to  the
 health  of  the  country  as  a  whole.  If
 all  these  problems  can  be  properly
 gauged  by  the  expert  committee  that
 ‘will  come  into  being.  and  a  proper
 legislation  is  undertaken,  I  hope  this
 industry  can  be  saved.

 42  Noon.
 Shri  Siddananjappa  (Hassan-Chik-

 magalur):  Sir.  I  thank  you  _  for
 the  opportunity  you  have  given
 Me  to  participate  in  this  debate.
 At  the  outset.  I  straightaway
 ‘congratulate  the  Finance  Minister  for
 ‘the  marvellous  way  in  which  he  has
 handled  the  finances  of  the  country
 and  has  taken  us  these  two  years  to-

 “wards  the  fulfilment  of  the  Five  Year
 Plan,  and  we  have  stepped  into  the
 third  year  of  the  Ptan.  It  is  only
 recently  that  this  Five  Year  Plan  has
 been  finalised.  and  the  country  is
 proud  of  it.  But  there  is  one  differ-
 ence  between  the  Pian  we  have  before
 us,  and  the  Plans  that  other  countries
 fhave  adopted  and  executed,  and  that
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 is,  that  this  is  a  Plan  which  has  to  be
 executed  in  a  democratic  country  in
 the  most  democratic  manner  possible.
 That  is  not  an  easy  thing.  But  I  am
 sure  the  country  is  determined  to
 make  it  a  success,  and  I  hope  it  will
 prove  a  success.

 I  welcome  the  Finance  Bill,  and  the
 various  proposals  embodied  in  it.  This
 Bill  has  inevitably  to  fit  itself  into
 the  background  of  the  Five  Year  Plan.
 and  I  am  sure  that  our  Plan,  being
 piloted  by  so  able  a  person  as  our  pre-
 sent  Finance  Minister,  is  sure  to  take
 us  to  the  desired  end.

 I  particularly  welcome  the  increase
 in  the  import  duty  on  _  betel-nut—I
 come  from  a  State  where  a  large  area
 is  under  betel-nut  cultivation.  No
 doubt,  it  means  an  increase  in  the
 burden  on  the  consumer.  But  J  am
 sure  the  consumer  will  bear  it  in  the
 interests  of  the  development  of  this
 indigenous  industry.

 In  the  Five  Year  Pian,  the  first
 priority  has  been  given  to  the  im-
 provement  of  agriculture,  and  rightly
 so.  But  all  the  time  we  talk  of  im-
 provement  of  agriculture.  we  neglect
 the  interests  of  the  person  who  has
 to  produce  the  food  requirements  of
 the  country—I  am  referring  to  the
 agriculturist.  The  majority  of  the
 population,  nearly  70  per  cent.  of  the
 population  of  the  country  consists  of
 agriculturists  who  reside  in  the  rural
 parts.  It  is  common  knowledge  that
 the  Indian  agriculturist  is  proverbial-
 ly  poor.  And  what  is  it  that  the  Go-
 vernment  of  India  are  doing  to  am-
 eliorate  his  condition?  We  talk  of
 making  India  self-sufficient  in  agricul- ture  and  it  is  this  poor  agriculturist
 whom  we  hold  responsible  for  achie-
 ving  that  object.  But  have  we  tried
 to  improve  his  condition?  Whenever
 Government  tries  to  make  the  food-
 grains  he  produces  available  to  the
 public  at  large,  it  comes  forward  with
 the  control  of  prices.  In  doing  so, I  am  sorry  to  say,  it  is  only  the
 interest  of  the  consumer  that  is
 paid  heed  to,  neglecting  the  in-
 terest  of  the  agriculturist.  We  have
 not  at  present  got  reliable  statistics
 Telating  to  the  actual  condition—the
 economic  condition—of  the  agricul- turist.  and  also  relating  to  the  cost  of
 production  of  the  foodgrains.  It  is  of
 Paramount  importance  that  we  should
 try  to  have  these  statistics.  Without
 these.  it  is  not  possible  to  assess  what
 return  the  agriculturist  should  reason-
 ably  get  for  the  produce  for  which  he is  responsible:  I,  therefore.  urge  upon the  Government  while  determining  the
 price  of  the  agricultural  produre  to
 have  the  interest  of  this  agriculturist foremost,  and  to  see  that  he  gets  ‘pro-
 pe

 return  for  the  foodgrains  he  pro-
 uces,
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 Now  I  come  to  some  problems  which
 affect  my  State.  There  is  a  persistent
 feeling  in  the  South  that  the  South  has
 been  neglected  in  many  respects.  and
 this  reminds  me  of  the  common  say-
 ing  that  whatever  is  out  of  sight  is
 out  of  mind  also.  Probably  the  dis-
 tance  is  responsible  for  the  compara-
 tive  neglect  of  the  South  at  the  hands
 of  the  Central  Government.  As  every-
 body  is  aware,  the  Mysore  State  is
 reputed  to  be  a  model  State  and  it
 has  been  so  for  the  last  several  years.
 The  State  is  fortunate  in  having  a  suc-
 cession  of  enlightened  rulers  with
 broad  outlook  and  democratic  tradi-
 tions.  The  Mysore  State  before  it
 was  integrated  with  the  Centre  had
 Many  sources  of  revenue  and  it  had
 embarked  upon  very  ambitious  pro-
 grammes.  After  its  financial  integra-
 tion  with  the  Centre,  it  lost  a  greater
 portion  of  its  revenue  and  now  the
 programmes  that  are  embarked.  upon and  which  had  been  executed  in  part are  held  up  for  want  of  sufficient  fin-
 ances.

 In  this  connection,  I  would  like  to
 refer  to  one  particular  project  which
 is  included,  no  doubt.  in  the  Five  Year
 Plan,  but  which  the  local  Government
 is  finding  it  not  possible  to  proceed with—the  Bhadra  Reservoir  Project. It  is  a  very  important  project  for  the
 State.  It  is  a  multi-purpose  project and  it  is  estimated  to  irrigate  2.24.000
 acres  of  land  and  to  generate  3.500
 kilowatts  of  electrical  power.  This
 electrical  power  is  very  important from  this  point  of  view.  that  it  is  very near  the  wel!  known  Bhadravatj  Iron
 Works.  If  this  electrical  power  is
 made  available  to  those  Works,  the
 production  of  steel  and  iron  can  be
 speeded  up.  So,  I  urge  upon  the  Go- vernment  to  come  forward  liberally  to
 help  this  project  to  be  executed  and
 completed.

 Then.  there  is  another  peculiar  prb- blem  of  Mysore,  that  is,  the  problem
 relating  to  certain  hill  tracts  called Malnad.  A  few  years  back  the  Central
 Government  recognised  the  importance and  urgency  of  improving  those  parts and  it  set  up  a  Committee.  That
 Committee  worked  for  sometime,  and
 I  reliably  understand  it  submitted  an interim  report.  But  after  a  few
 months  that  was  shelved—I  do  not know  for  what  reasons.  But  the  pro-
 blem  is  there  staring  us  in  the  face.
 It  is  a  very  backward  area  but  rich in  forest  and  minera]  wealth.  I  re- quest  the’  Central  Government  to  take up  this  question,  pursue  it.  and  to  see that  necessary  arrangements  are  made or  a  scheme  is  evolved  to  improve the  condition  of  those  parts.

 One  minute,  more.  Sir.  I  come  to the  reorganisation  of  States.  We  wel- come  the  idea  of  the  formation  of
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 Andhra  State.  That  satisfies  a  natu-
 ral  and  legitimate  desire  on  the  part
 of  those  people  to  have  a  State  of
 their  own,  and  we  are  glad  that  the
 Government  has  announced  the  forma-
 tion  of  the  Andhra  State.  But  the
 formation  of  the  Andhra  State  has
 encouraged  the  other  parts  of  the
 country  which  are  likewise  agitating
 for  the  formation  of ‘a

 their  pro- vinces,  and  the  agitation  has  in- creased.  In  this  connection,  parti-
 cularly,  I  would  like  to  ‘mention  the
 injustice  that  is  being  done  to  Bel-
 lary  taluk.  According  to  the  latest
 census  enumeration,  Bellary  taluk  has
 a  greater  number  of  Kannadigas  and
 it  must  rightly  be  joined  to  the  My- sore  State  along  with  the  other  six
 taluks  of  Bellary  district  and  there  is  a
 arene

 agitation  going  on  in  that
 taluk.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  What
 is  the  difference  between  the  two?

 Shri  Siddananjappa:  I  hope  the  Go- vernment  will  soon  come  forward  with
 the  statement  joining  the  Bellary  taluk
 with  Mysore  along  with  other  six
 taluks.

 Shri  V.  G.  Deshpande  (Guna):  I
 must  express  my  inability  to  join  my
 hon.  friends  in  congratulating  our
 worthy  Finance  Minister  for  little  con-
 cessions  here  and  small  relief  there,
 particularly  when  the  night-mare  of
 deficit  financing  is  confronting  us  cons-
 tantly.  I  will  draw  the  attention  of  the
 House  to  one  particular  clause,  I  mean,
 the  amendment  to  section  5-B,  where
 exemptions  to  the  assessment  are  given,
 and  our  Finance  Minister  has  amended
 his  own  amendment,  where  he  says,
 ‘which  is  not  expressed  to  be  for  the
 benefit  of  any  particular  religious  com-
 munity’.  I  never  knew  that,  just  like
 his  other  colleagues.  our  Finance
 Minister  is  also  obsessed  with  the  idea
 of  secularism.  In  this.  our  nationai
 Government.  everything  that  pertains to  a  community  is  taboo,  and,  on  ac-
 count  of  this  compiex,  I  am  sometimes
 afraid  they  may  drop  the  Community
 Projects  also  and  might  undertake
 some  non-communal  projects.  Our
 object  in  establishing  a  secular  State
 was  never  to  discourage  any  religious
 activities  or  religious  charities.  What
 we  meant  by  secularism  or  non-com-
 munal  State  was  that  we  shall  not  dis-
 criminate  against  any  community.  But, in  this  country,  we  are  finding  that
 in  charities  also  our  Government  has
 got  the  courage  to  come  forward  and
 say  that  any  charity  done  for  any  re-
 ligious  purpose  or  for  a  religious  com-
 munity  may  not  be  encouraged  and  it would  be  an  offence.  I  was  really  very much  shocked  at  this  suggestion. From  times  immemorial  we  have  been
 devoting  large  portions  of  our  wealth
 for  religious  purposes.  It  may  be  said
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 that  we  are  not  opposing  religion  but
 only  anything  done  for  religious  com-
 munities.  I  feel  that  this  is  even  more
 objectionable.  Suppose,  I  construct  a
 temple,  say  at  Somnath,  it  will  be  a
 charity  for  a  particular  religious
 community.  If  I  construct  a
 or  if  I  devote  a  certain  sum  for
 having  Ved  paths  at  certain  temples  or
 shrines,  that  would  be  discarded  and
 that  would  never  be  included  in  the.
 list  of  exemptions.  I  find  that  its  im-
 plications  are  even  more  serious.  No-
 where  have  they  defined  what  is  a  reli-
 gious  community.  According  to  me,  the
 depressed  classes  are  a  religious  com-
 munity.  Any  Christian  or  Sikh  can  be a  Harijan.  A  donation  given  to  the
 Harijan  Sewak  Sangh  would  be  exclud-
 ed  and  would  not  be  included  in  the  list
 of  exemptions.  Still.  if  I  start  a  school
 for  Anglo-Indians  that  would  be  ex-
 empt  because  that  is  not  a  religious
 community  but  a  racial  community  and
 Mr.  Anthony  may  be  perhaps  pleased
 ty  this.  Suppose  the  Princes  start  a
 school  for  giving  special  education  for
 the  sons  of  ex-Rulers  and  maintaining
 good  accounts,  any  donation  given  to
 that  school  will  be  exempt.  The  mill-
 owners’  sons,  if  they  start  a  school
 for  giving  training  in  Managing  Agency,
 that  will  also  be  exempt.  But,  if  T
 start  a  school.  specially  for  Harijans,
 that  would  not  be  exempt.  I  feel  all
 this  is  being  done  on  account  of  tne
 complex  regarding  secularism  from
 which  our  country  is  suffering  and  we
 find  that  this  complex  is  leading  to
 such  disastrous  results  that  unless  the
 House  rises  in  protest  against  this
 policy,  the  country  would  be  ruined  to
 a  great  extent.

 Every  Member  is  doing  his  duty
 while  speaking  on  the  Finance  Bill.
 My  hon.  friend,  Mr.  Shastri  did  his
 duty  of  paying  a  giowing  tribute  to  our
 Prime  Minister  for  his  imagination.
 Our  Prime  Minister  is  really  a  man  of
 imagination.  but  sometimes  his  ima-
 gination  ruris  riot.  I  found  that  yes-
 terday.  our  Prime  Minister  while  speak-
 ing  on  communalism,  said  that  “the
 Hindu  Mahasabha  and  the  Jan  Sangh and  others  are  conducting  their  agita-
 tion  and  I  know  from  where  they  get
 the  money!”
 knows.  If  he  has  got  any  evidence,  he
 should  come  forward.  By  making
 these  suggestions  and  insinuations,  |
 do  not  know  what  he  means.  If  he
 says  that  he  knows  from  where  we  are
 getting  the  money,  we  know  where  the
 money  for  the  Congress  comes  from.
 I  know  that  the  Rajpramukh  of
 Madhya  Bharat,  the  Maharaja  of
 Indore  donated  Rs.  10,000  for  the  hol-
 ding  of  the  All  India  Congress  Com-
 mittee  session  at  Indore.  The  Maha-
 raja  himself  admitted  it  to  me.  If  we

 ee
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 go  on  with  this  controversy  regarding
 the  sources  of  money,  I  think  it  will
 have  no  end.

 I  really  admit  it  and  I  really  plead
 guilty  to  the  charge  of  communalism.
 But  our  friends  and  our  opponents,  in
 saying  that  they  are  above  communa-
 lism  and  nationalism,  they  have  left
 even  humanity  and  the  human  touch.
 This  morning  we  had  asked  certain
 questions  about  the  treatment  to  the
 prisoners.  I  found  those  answers  given
 which  we  could  contradict  with  the
 greatest  authority.  I  asked  a  question
 whether  trials  are  held  in  jails  and
 police  stations.  The  answer  was,  ‘No
 complaints  were  being  received’.  I
 couid  not  understand  that.  He  should
 have  said  that  the  trials  are  held  in
 open  courts.  Now,  I  do  challenge  any
 hon.  Minister  who  says  that  the  trials
 are  not  being  he!d  either  in  police  sta-
 tions  or  in  jails.  Very  respectable  per-
 sons  are  handcuffed.  Persons,  after
 they  are  arrested.  are  beaten  and  man-
 handled.  Complaints  in  writing  have
 been  made  and  with  all  this  the  mighty
 show  of  great  strength  and  the  mighty
 power  of  the  Congress  Government  is
 being  displayed  in  this  capital  city  of
 Delhi.........

 Shri  S.  V.  Ramaswamy  (Salem):  On
 a  point  of  order.  Sir.  is  all  this  rele-
 vant  to  the  Finance  Bill?

 Shri  V.  6.  Deshpande:  when
 Members  of  Parliament  are  not  being
 allowed  to  visit  Jammu  and  Kashmir
 under  the  pretext  that  it  will  affect  the
 security  of  Jammu  and  Kashmir.  I
 want  to  ask  what  is  the  law  and  order
 situation  in  the  country.  I  represent
 Madhya  Bharat.  The  other  day  I  re
 ceived  an  urgent  wire  from  my  con-
 stituency.  I  visited  that  place.  Re-
 ports  have  come  and  I  have  seen  with
 my  own  eyes  that  the  dacoits’  menace
 has  increased  very  much  in  Madhya
 Bharat,  that  the  dacoits  had  the  cour-
 age  to  attack  a  police  station  at  a
 tahsil  headquarters  in  open  day  and
 aiter  looting  the  armoury,  they  took
 away  six  rifles  and  a  large  quantity  of
 ammunition  after  having  shot  down

 two  police  constables.  The  atrocities
 have  not  ended  there.  The  other  day
 we  were  receiving  reports  that  two
 miles  from  Gwalior,  near  Moti  Jhara,
 there  was  a  big  case  of  dacoity.  Not
 only  that.  From  Morena  also  six
 rifles  were  sto‘en.  I  went  to  my
 constituency  because  I  received  a
 complaint  that  in  the  distant  part
 of  the  border  of  Rajasthan  and
 Madhya  Bharat  in  the  village  of  Lap- chora  near  Bamori,  one  man  was  burnt
 at  20  places,  property  worth  32,000
 rupees  in  Victorian  coins  and  10,009
 rupees  in  currency  notes  and  80  tolas
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 of  gold  were  stolen  and  the  man  from
 whom  this  property  was  stolen  went  to
 the  Superintendent  of  Police  and  other
 officials  and  complained  to  them,  that
 these  dacoits  were  not  big  men  like
 Man  Singh  or  Amrit  Lal.  They  say
 that  these  big  persons  do  not  attack small  people.  They  said  that  the  Police
 Inspector  of  thana  Bamori  was  himself
 involved  in  that  dacoity  and  was  pre-
 sent  there.  The  man  who  made  this
 complaint  came  to  Delhi  and  had  a  seat
 in  the  gallery.  I  took  him  ६०
 Dr.  Katju,  our  Home  Minister  and  this
 matter  was  brought  to  his  notice
 not  only  by  me  but  by  other  Con-
 gress  Members  also,  I  have  to  point
 out  that  I  made  a  representation  to
 the  Home  Minister  of  Madhya  Bharat
 and  you  may  be  surprised  to  hear  that
 he  has  given  the  names  of  eleven  per-
 sons  whom  he  identified  but  not  gne of  them  has  been  arrested  as  yet.  This
 is  the  law  and  order  situation  in  this
 country  and  we  are  being  told  that  we
 are  in  this  wonderful  Raj  where  a  man,
 because  he  utters  a  slogan.  because  he
 is  suspect  of  being  a  communalist,  is
 given  the  harshest  treatment  and  an
 inhuman  treatment.  You  are  neither
 communal,  nor  national,  nor  even
 human.  This  is  the  position  of  law  and
 order.  While  lawlessness  prevails,  you
 have  not  got  the  resources  to  arrest
 even  one  man.  That  is  the  position
 we  are  finding  ourselves  in.

 Sir,  you  yourself  congratulated  the
 Congress  Government  for  its  progres-
 sive  policy  in  regard  to  protection  of
 cattle  wealth.  I  do  not  know  what
 guarantee  our  Constitution  has  given,
 but  only  two  days  ago  the  ex-Congress
 President,  Babu  Purshottamdas  Tandon,
 accused  the  Congress  of  not  fulfilling  its
 pledges  solemnly  given  to  the  country
 that  cow-slaughter  will  be  stopped  com-
 pletely.  No  legislation.  has  been
 brought  forward,  and  the  argument  is
 put  forward  that  unless  you  give  more
 attention  to  the  breeding  and  main-
 tenance  of  the  cow,  what  is  the  use  of
 stopping  cow  slaughter?  This  argu-
 ment  is  fallacious.  Supposing  there
 is  no  food-.and  our  Government  is  un-
 able  to  supply  food—and  this  has  hap-
 pened  in  Shivpuri  where  although
 there  is  plenty  of  wheat  crop,  no  wheat
 is  available  in  the  open  market,  be-
 cause  the  contract  has  been  given  to
 one  Congressman  for  supplying  wheat
 —supposing  you  cannot  feed  the  people,
 would  you  allow  murders?  Would
 you  remove  section  302  from  the  Indian
 Penal  Code  because  people  are  not
 properly  fed?  In  the  same  way,  if  you
 cannot  feed  the  cow  and  cannot  im-
 prove  its  breed,  should  you  allow  cow
 slaughter  to  go  on?  I  want  to  ask  a
 straight  question.  Is  Government  not
 maintaining  slaughter  houses  where
 cows  are  slaughtered?  Have  you  stop-
 59  PSD
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 ‘ped  the  slaughter  houses  owned  by  Cor-
 porations.  Beef  is  being  sold  in  the
 city  of  Delhi.  You  may  condemn  me
 as  a  communal  man.  To  be  religious is  a  crime  in  this  country.  My  point is  that  our  Government  has  miserably failed  in  fulfilling  its  promises.  35
 such,  I  am  not  in  a  mood  to  congratu-
 iate  the  Finance  Minister  for  the  won-
 derful  prosperity  he  has  brought  to
 this  country.

 Dr.  M.  M.  Das  (Burdwan—Reserved
 —Sch.  Castes):  One  of  the  previous
 speakers,  Mr.  Chettiar.  suggested  that
 a  labour  tax  should  be  imposed.  I  am
 sorry  I  cannot  even  entertain  the  idea
 of  such  a  tax.  It  is  nothing  new.  In
 U.P.,  East  Punjab  and  Madras,  you

 find  that  a  labour  tax  has  been  impos- ed  on  scheduled  caste  workers  engag- ed  in  digging  canals  etc.  The  way  in
 which  legislation  for  the  levy  of  labour
 tax  is  implemented  speaks  glaringly
 of  the  oppressions  and_  exploitations
 to  which,  under  its  garb,  the  poor  and
 helpless  scheduled  castes  and  tribes
 are  subjected.  If  my  hon.  friend  goes
 through  the  Scheduled  Castes  Com-
 missioner’s  Report,  he  will  find  many
 examples  which  will  prove  how  sucb
 laws  have  been  implemented.  This

 is  the  reason  why  the  very  idea  of  a
 labour  tax  is  repugnant  to  me.

 Now,  I  would  like  once  again  to
 place  before  the  House  the  desirability
 of  revising  our  present  jute  policy.
 My  province.  West  Bengal,  is  vitally
 interested  in  the  jute  trade.  The
 economy  of  my  State  is  ‘intimately
 connected  with  the  jute  industry
 Whenever  something  goes  wrong  witl
 this  industry,  we  feel  perturbed.  The
 present  condition  of  the  jute  industry
 is  as  follows.

 Firstly,  the  price  of  raw  jute  conti-
 nues  to  remain  below  the  production
 cost.

 Secondly,  Government  refuses  to
 accept  any  proposal  for  the  fixation

 of  minimum  price  of  jute.  The  recom-
 mendation  of  the  Agriculture  Minis-
 try  to  this  effect  has  been  turned  down
 hy  the  Commerce  and  Industry  Minis-
 try.

 Thirdly,  the  removal  of  ban  upon
 export  of  jute  has  not  been  effected
 and  in  Government’s  own  words  it  is
 considered  “unthinkable”.

 Fourthly,  Indian  jute  mills  are  pur-
 chasing  Pakistan  jute  in  preference  to
 Indian  jute  because  of  the  superior
 quality  of  Pakistan  jute  and  for  some
 other  unknown  reasons.

 Fifthly,  the  jute  mills  propose  to
 reduce  their  production  by  the  ceiling
 of  a  further  percentage  of  jute  looms.
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 Sixthly,  both  the  West  Bengal  and

 the  Central  Government  have  emphau-
 cally  turned  down  this  proposal  of  the
 jute  milis

 Seventhly,  the  proposal  of  the  Com-
 merce  and  Industry  Ministry  to  set
 up  a  Committee  which  will  investigate into  all  the  different  facets  of  the  jute
 industry  has  not  materialised.

 Eighthly,  an  Expert  Committee  has
 been  set  up  py  the  Central  Govern-
 ment  to  suggest  measures  to.  improve the  quality  of  jute  grown  in  India.

 The  most  important  consideration
 before  our  Government  is  how  to  give relief  to  the  growers  of  raw  jute  and
 nere  suggestions  have  come  from

 many  quarters.  I  claim  no  originality
 for  my  suggestion,  but  it  is  that  Gov-
 ernment  should  remove  the  ban  on  raw
 jute  and  at  the  same  time  keep  a  keen
 watch  on  subseauent  developments.
 Whenever  the  necessity  arises,  they
 can  Freimpose  the  Dan.

 Secondly,  I  suggest  the  setting  up
 of  a  Board  in  consultation  with  the
 Indian  Jute  Millg  Association.  This
 Board  shou'd  ensure  the  absorption  of
 Indian  grown  jute  and  it  should  also
 distribute  Pakistani  jute  imported  into
 this  country.

 Thirdly,  a  publicity  campaign  should
 be  arranged  in  all  the  consumer  coun-
 tries  on  similar  lines  to  what  we  have
 done  in  the  case  of  Indian  tea.  in  con-
 junction  with  the  dealers  of  Indian
 jute  goods  in  those  consumer  countries.
 Such  a  campaign  should  be  financed
 both  by  the  Central  Government  and
 by  the  Jute  Mills  Association.

 Lastly,  the  proposed  Enquiry  Com-
 mittee  to  investigate  into  the  different
 facets  of  the  jute  industry  should  be
 set  up  immediately.  Further  delay
 is  dangerous.  No  national  Govern-

 ment  worth  the  name  can  sit  tight  and
 be  a  silent  spectator  when  a  substan-
 tial  portion  of  the  agricultural  com-
 munity  is  facing  ruin  and  disaster.  as
 the  jute  growers  are  doing  today.

 Now,  Icome  to  the  proposed  changes in  some  of  the  postal  rates.  ‘Frankly
 speaking,  I  do  not  like  the  changes

 proposed  in  the  Finance  Bill.  but  consi-
 dering  the  difficulties  of  our  Finance
 Minister  in  balancing  his  Budget  and
 considering  the  huge  losses  suffered

 by  the  Postal  Department  in  postcards.
 registered  letters  and  letters.  we  have
 no  other  alternative  but  to  support the  enhancement  of  the  rates.  Before
 T  do  so,  I  would  like  to  point  out  the
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 partiality  shown  to  the  newspapers. ‘The  same  old  rate  or  three  pies  per ten  tolas  for  the  newspaper  is  conti-
 nuing  since  1937.  Meantime,  postal
 rates  on  letters  have  doubled;  from
 cne  anna,  the  cost  has  gone  up  to  two
 annas.  Post  cards  have  increased  one
 and  a  half  times,  i.e.  from  six  pies  to
 nine  pies.  Even  the  prices  of  news-
 papers  have  increased.  English  dailies
 which  were  being  sold  at  one  anna
 now  cost  two  and  a  half  annas.  J
 know  that  probably  I  am  disturbing the  hornets’  nest  by  my  suggestion.
 Aliso,  I  know  that  this  matter  has
 not  escaped  the  discerning

 Pile
 of  our Finance  Minister.  But  regar  this

 particular  matter  about  rates  of  news-
 papers  our  Finance  Minister  has  been
 guided  more  by  prudence  than  by  a
 sensc  of  justice.  I  appreciate  the
 great  necessity  for  a  democratic  Gov-
 ernment  and  for  a  democratic  party
 to  please  and  satisfy  the  Press  of  the
 land.  But  will  it  be  too  much  for  us
 to  expect  that  the  Press  of  our  land
 should  also  be  reasonable?

 Regarding  income-tax  I  beg  to  say
 that  many  welcome  changes  have  been
 proposed  in  the  Finance  Bill  and  _  in the  Income-Tax  (Amendment)  Bill
 that  is  pending  before  the  House  But
 I  must  admit  that  I  am  greatly  dis-
 appointed  not  to  find  either  in  the
 Finance  Bill  or  in  the  Income-tax
 (Amendment)  Bill  that  is  pending  be-
 fore  the  House  some  amendment
 which  will  permit  the  disclosure  of
 names  of  the  tax-evaders.  The  House
 will  remember  that  the  Income-tax
 Investigation  Commission  recom-
 mended  the  disclosure  of  the  names
 of  the  tax-dodgergs  in  their  report,
 probably  of  the  year  1949,

 Now,  I  come  to  a  strongly  felt  grie- vance  of  some  of  the  people  of  this
 country  and  the  great  injustice  that
 has  been  done  to  them  by  the  action
 of  our  Defence  Department..  My  hon.
 friend  the  Deputy  Defence  Minister  is
 sitting  in  front  of  me  and  I  would  in-
 vite  his  attention  to  the  following
 points.  The  House  knows  that  during the  last  war  huge  areas  of  land,  some-
 times  comprising  a  large  number  of
 villages  were  requisitioned  ang  taken
 possession  of  by  the  then  Defence  De-
 partment.  In  a  large  number  of  such
 cases,  about  nine  to  ten  years  have
 passed  and  yet  no  compensation  has
 been  paid  to  the  unfortunate  owners
 of  these  lands.  I  can  speak  with  au-
 thority  about  a  number  of  such  cases of  my  own  province  of  West  Bengal. You  can  easily  imagine  the  condition
 af  these  unfortunate  people  whose
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 lands  and  houses  were  requisitioned
 and  taken  possession  of  by  Govern-
 ment  ten  years  ago.  They  are  now
 a  floating  population—well-to-do  culti-
 vators  have  been  turned  into  landless
 labourers.  Personally  I  know  a  large number  of  such  people  within  my
 constituency  and  outside  my  consti-
 tuency  also.  They  have  become  bitter
 by  the  sufferings  and  poverty  that
 have  been  imposed  upon  them  by  the
 action  of  our  Government.  These
 people,  most  of  them  illiterate.  do  not
 understand  the  intricacies  of  the  files
 of  our  Government  officials  in  offices.
 The  only  thing  they  know  is  that  Gov-
 ernment  has  taken  from  them  their
 houses  and  their  lands  and  they  are
 not  being  paid  for  them  during  the
 last  ten  years.  Some  amount  of
 compensation  for  their  property  has
 been  given  to  them.  but  that  is  very
 meagre  and  not  at  all  sufficient.

 Now,  I  come  to  another  important matter  which  concerns  my  own  State
 of  West  Bengal.  This  is  the  inclusion
 of  the  Ganga  Barrage  Scheme  in  our
 First  Five  Year  Plan.  The  rivers  of
 Bengal  have  been  a  matter  of  great concern  to  the  West  Bengal  Govern-
 ment  for  the  last  few  years.  A  great deal  of  silting  up  of  the  river-beds
 of  these  rivers  has  been  responsible for  the  woes  and  sufferings  of  these
 parts  of  our  State.  They  have  been
 mainly  responsible  for  lack  of  irriga-
 tion,  for  malaria.  chronic  ill-health
 and  also  for  decline  in  food  produc- tion  and  consequent  poverty  of  the
 people.  Considering  all  these  different
 questions  the  West  Bengal  Govern-
 ment  asked  the  Central  Govern-
 ment  to  investigate  into  the  construc-
 tion  of  a  barrage  over  the  Ganges which  will  supply  sufficient  amount
 ef  rain-water  both  to  the  river  Hoogh-
 Iv  and  the  other  system  of  rivers.
 After  four  years  of  hard  labour.  the
 Central  Water  and  Power  Commission
 gave  the  opinion  that  this  project  of
 Ganga  Barrage  is.  both  financially
 sound  and  technically  feasible.  The
 veople  of  West  Bengal  entertained
 high  hopes  in  their  minds  of  this  pro-
 ject  of  Ganga  Barrage  being  in-
 cluded  in  the  First  Five  Year  Plan.
 But'  to  our  utter  disappointment.  we
 find  that  this  project  has  not  been
 included  in  the  First  Five  Year  Plan.
 Our  earnest  appeal  to  the  hon.  Minis- ter  of  Finance  and  to  our  Government is  that  this  very  important  project which  will  save  West  Bengal  or  at
 least  part  of  it  from  ruin  and  destruc-
 tion  should  be  included  in  the  First Five  Year  Plan.

 शी  ए०  एन०  विद्यालंकार  (जालन्धर)  :
 उपसभापति  जी,  किसी  देश  के  बजट  या
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 किसी  देश  के  फाइनेन्सेज़  के  लिए  यह  जरूरी

 है  कि  हम  देखें  कि  देश  के  घन  का  विभाजन
 किस  श्रमिक  नीति  के  अन्दर  कते  हो  रहा  है  |

 (Mr.  Deputy-SpeaKer  in  the  Chair]

 हमारे  देश  के  लिए  इस  वक्‍त  यह  जरूरी

 है  कि  हमारा  फाइवेन्स  की  पालिसो  इस  तरह
 की  हो  कि  पहले  तो  हमारे  देश  के  घन  का
 नये  प्रोडक्शन  के  लिये,  ज्यादा  पैदावार  के

 लिए,  इस्तेमाल  हो  सके  ।  दूसरी  बात  यह  कि
 उस  घन  का  विभाजन  ठीक  हो  ।  अगर  हमारे
 देश  के  अन्दर  धन  ज्यादा  उत्पन्न  होगा  तभी

 हम  उसका  ठीक  विभाजन  भी  कर  सकेंगे  ।
 अभी  मुझ  से  पहले  डा०  मेघताद  साहा  साहब
 ने  इस  बात  पर  विचार  किया  था  कि  हमारे
 देश  के  अन्दर  कितना  सरमाया  उत्पन्न  हो  रहा
 है  और  कहां  तक  हमारे  देश  की  फाइनेन्स  की
 पालिसी  इस  बात  में  मदद  देती  है  कि  हमारे
 देश  के  अन्दर  सरमाया  ज्यादा  पैदा  हो  ।
 फाइनेंस  मिनिस्टर  साहब  ने  पिछली  मतबा
 अपने  भाषण  के  अन्दर  एक  संस्कृत  का  इलोक

 पढ़ा  था  जिस  में  उन्होंने  कहा  था  :  “पुष्पं  पुष्पं
 विचिन्तित”  यानी  फूल  फूल  को  ही  चुनना
 चाहिये,  लेकिन  “मूलच्छेद॑  न  कारयेत्‌”  ऐसा
 न  हो  कि  पौधा  जड़  से  उखड़  जाये  ।  यह  तो
 ठीक  है  कि  पौधा  जड़  से  न  उखड़ना  चाहिये,
 लेकिन  अगर  आप  दरख्त  के  सब  फूलों  को
 तोड़  ले  जायं  तो  उस  में  फल  न  लगेंगे  ।  इ  लिये
 आपको  कुछ  फूल  भी  छोड़ने  होंगे  ।  ऐसा  न  हो
 कि  आप  सारे  फूल  चुन  लें  और  फल  के  लिए
 बिल्कुल  न  छोड़  झगर  बाप  इस  तरह  से
 विचार  करें  तो  हमारा  जो  भी  बजट  है  उस  में
 नेशनल  इनकम  भ्रर्थात्‌  देश  की  राष्ट्रीय  आमदनी
 का  बहुत  बड़ा  हिस्सा  गवर्नमेंट  के  पास  चला
 जाता  है  शौर  वह  सब  हिस्सा  झगर  'दर
 प्रोडक्शन!  के  लिए,  और  अधिक  पैदावार
 बढ़ाने  के  काम  में  आता  है,  'प्रोडक् टिव””  कामों
 में  खर्च  होता  है,  तो  हम  उसका  स्वागत
 करेंगे  ।  हम  कहेंगे  कि  यह  धन  ठीक  से  खर्च
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 [  श्री  ए०  एन०  विद्यालंकार  |
 हुआ  ।  हमारे  देश  में  गरीबी  बहुत  है,  लोगों
 की  जरूरतें  पूरी  नहीं  होतीं,  देश  की  राष्ट्रीय
 आय  का  बहुत-सा  हिस्सा  “कंजम्पशन”  में
 जाता  है,  लेकिन  जो  धन  बाकी  बचता  है  जिस
 को  सरमाये  के  रूप  में  बदलना  चाहिये  था,
 और  उस  का  फर्दर  डिस्ट्रिब्यूशन  होना  चाहिये
 था,  वह  धन  फादर  प्रोडक्शन  के  लिये  नहीं
 बचता,  बल्कि  सरकार  के  पास  आता  है  और
 अगर  सरकार  के  बजट  को  आप  देखें,  तो  हमारे
 बजर  का  बहुत  बड़ा  हिस्सा,  हमारी  सरकार
 की  आमदनी  का  कोई  चालीस  या  पैंतालीस
 प्रतिशत  हिस्सा,  सरकारी  नौकरों  और  भ्र फसरों
 की  तन्ख्वाहें  में  खच॑  हो  जाता  है  ।

 जहां  में  यह  कहता  हूं  वहां  मुझे  इस  बात

 की  शिकायत  है  कि  सरकार  के  जो  अदना

 मुलाज़िम  हैं  उनके  पास  काफी  रुपया  नहीं
 जाता  ।  उनको  गुजारे  के  लिए  काफी  नहीं
 मिलता  ।  लेकिन  मेरा  एक  यह  जनरल  ऐतराज
 हैकि  जो  भी  गवनंमेन्ट  के  खर्चे  हें
 ह  इतने  ज्यादा  हें  ओर  हमारी  मशीनरी
 इतनी  खर्चीली  है  कि  देश  का  ज्यादातर
 रुपया  कंजम्पशन  में  खर्च  हो  जाता

 है  भर  बहुत  सारे  रुपये  का  “कैपीटल
 फाउडेशन”  नहीं  हो  पाता  ।  हमारी  पालिसी
 का  पहला  उद्देश्य  यह  होना  चाहिए  कि  जितना
 रुपया  हम  इकट्ठा  करें  उसका  बहुत  बड़ा  हिस्सा
 प्रोडक् टिव  कामों  में  लगना  चाहिए  और  इस
 वक्त  जिस  तरह  से  गवर्नमेंट  का  घन  खर्च  हो
 रहा  है  उस  तरह  से  नहीं  होना  चाहिए।  इस

 वक्‍त  अनेक  महकमे  लगातार  बढ़ते  चले  जा  रहे
 हैं  ।  एक  रिवाज-सा  बन  गया  है  कि  जब  एक
 महकमा  बनता  है  तो  उसके  लिए  बहुत  से
 अफसर  और  कलक  रखे  जाते  हें  और  वह  एक
 लम्बा  चौंका  महकमा  बन  जाता  है  जिस  पर
 ट्राफ़ी  रुपया  खर्च  होता  ह ैऔर  जब  आम  लोग
 यह  देखते  हें  तो  वह  हैरान  होते हें  कि किस  तरह
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 से  हमारा  रुपया  दूसरी  तरफ  जाता  है।  आप

 कह  सकते  हें  कि  एक  तरफ  तो  हम  कहते  हें
 कि  अदना  मुलाजिमों  को  ज्यादा  रुपया  मिलता

 चाहिए  क्योंकि  उनका  गुजारा  नहीं  चलता  और

 दूसरी  तरफ  हम  कहते  हें  कि  खर्च  कम  होना
 चाहिए  a  मेरा  अभिप्राय  है,.  कि  अगर  झरना

 मुलाजिम  को  यह  यकीन  हो  जाये  कि  जो
 ऊपर  के  आदमी  हें  मिनिस्टरों  स ेलेकर  तमाम
 अफसरों  तक,  वह  बहुत  कम  में  गुजारा  करते
 हैं  और  वह  “आस्टेरिटी”  के  उसूल  पर  चलते
 हे  और  देश  के  घन  को  कम  से  कम
 निजी  इस्तेमाल  में  लाते  हे  तो  वह  झरना  मुला-
 जिम  भी  कम  लेने  को  तैयार  हो  सकते  हे  t
 wat  तो  छोटे  मुलाजिमों  को  यह  शिकायत

 है  कि  जब  वह  दो  चार  पांच  रुपये  की  वेतन

 वृद्धि  चाहते  हें  तो  उनसे  कह  दिया  जाता  है
 कि  रुपये  की  कमी  है  1  लेकिन  जब  वह  देखता

 है  कि  बड़ी  बड़ी  तनख्वाहें  मिल  रही  हें,  दो
 दो  तीन  तीन  हज़ार  रुपया  लोगों  को  मिल  रहा
 है,  बड़ी  बड़ी  कोठियों  में  बड़े  बड़े  भ्रफ़सरान
 ख़स  की  टट्टियों  में  रह  रहे  हे  और  आसानी
 से  जिन्दगी  बसर  कर  रहे  हे  तो  उन  लोगों  के
 दिलों  में  भी  बजा  तौर  पर  यह  शिकायत
 पैदा  होती  है  कि  जब  ये  लोग  काफ़ी  आराम
 के  साथ  ज़िन्दगी  बनाकर  रहे  हे  तो  हमें  भी
 कपों  न  इतना  आराम  मिले  ।  इसलिये  उनकी
 मांग  बढ़ती  ही  जाती  है  श्लोक  उसको  आप

 “सैटिसूफ़ाई”  नहीं  कर  सकते।  वह  लोग
 जो  कि  देश  के  नेता  हैं  और  देश  को
 भागे  बढ़ाने  वाले  हें  उनको  सबसे  कम
 फ़ायदा  उठाना  चाहिये  और  सब  से  ज्यादा
 त्याग  करना  चाहिये  ।  और  हम  अपना
 “  स्टैंडों  आफ़  लिविंग  ”

 बढ़ाते  हें  और
 जनता  का  “  स्टैंडों  श्राफ़लिविग”  नहीं

 बढ़ा  सकते  हँ  तो  हमको  कोई  हक़  ऐसा  करने

 का  नहीं  है  -  इसलिये  म॑  समझता  हूं  कि

 हमारी  यह  फाइनैंशल  पालिसी  “
 होनी
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 चाहिये  कि  आम  तौर  पर  हम  तनख्वाहें  कम
 करें  कौर  थोड़  में  गुज़ारा  करें,  ज्यादा  मेहनत
 करें  कौर  ज्यादा  काम  करें।  अगर  हम  उम्मीद
 करते  हें  कि  आज  हमारे-मज़दूर  कम  वेतन
 ले  कर  ज्यादा  से  ज्यादा  समय  देकर

 मेहनत  से  काम  करें,  जैसा  कि  दूसरे  देशों  में
 होता  है,  जिसकी  मिसाल  हमारे  माननीय
 सदस्य  मेघनाथ  साहा  ने  दी,  तो  वह  तभी  हो
 सकता  है  जब  कि  हमारे  मजदूर  को  यक़ीन  हो
 जाय  कि  संभी  लोग,  अर्थात्‌  ऊपर  के  अफ़सर
 और  देश  के  नेतागण  वैसा  करनेको  तैयार
 हैं।  रूस  में  लोगों  से  अपील  की  गई  कि
 ज्यादा  काम  करो  और  इस  तरह  से  वहां
 मूवमेंट  चलाया  गया  -  हमारे  देश  का  काम
 करने  वाला  भी  काफी  काम  करता  है  लेकिन
 उस  के  दिल  में  उत्साह  नहीं  है  ।  जब  वह
 दो  चार  रुपये  की  तरक्की  के  लिये  मांग  करता
 हूँ  तो  उसे  जवाब  मिल  जाता  है,  लेकिन  दूसरी
 तरफ़  दूसरे  बड़े  बड़े  अफ़सर  काफ़ी  काफ़ी
 तनख्वाह  ले  रहे  है,  तो  उसके  दिमाग  में  यह  बात
 नहीं  जाती  है  कि  यह  कैसा  “लाजिक”  है  ।
 जब  तक  हम  इस

 “  लाजिक  ”  को  ठीक  नहीं
 करेंगे  तब  तक  हमारे  देश  का  बहुत  ज्‌  यदा.  रुपया
 खच  होगा  और  ज्यादातर  रुपया  a  कंजम्पशन”
 में  चला  जायगा,  और  बहुत  कम  ru  कैपिटल
 फारमेशन  ”

 होगा  ।  अगर  मेरे  अंक
 ग़लत  हों  तो  फाइनेंस  मिनिस्टर  साहब
 मुझे

 a  कलेक्टर”  कर  दें,  लेकिन  मेरा  यह
 भ्रन्दाजा  हँ  कि  हमारी  गवर्नमेंट  के  सालाना
 तनख़्वाहों  में  हमारी  नेशनल  इनकम  का
 €  परसेंट  रुपया  चला  जाता  है  ।

 दूसरी  बात  जो  में  ज  करना  चाहता
 हूं  वह  यह  है  कि  हमारे  कम्युनिटी  प्रोजेक्ट्स
 हैं  कौर  जिन्हें  इस  वक्‍त  एक  तरह  से  हम
 भ्र पनी  पंचसाला  योजना  की  मिसाल  के
 तौर  पर  रख  रहे  हे,  उसके  सम्बन्ध  में  मेरा
 निवेदन  यह  है  कि  जहां  तक  जनता  का  ताल्लुक
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 है  उसके  अन्दर  काफी  उत्साह  है  और  वह
 काफी  उत्साह  के  साथ  काम  कर  रही  हैं
 और  काफी  सहयोग  देने  को  तैयार  है  1  लेकिन
 जिस  तरह  से  हमने  आफिस सं  रखें  हें  और
 जिस  तरह  से  हमने  उनकी  लम्बी  चौड़ी  तनख्वाहें
 रखी  हें  उससे  लोगों  में  असंतोष  है  मुझे
 देहातों  के  अन्दर  जाने  का  मौका  होता  है  ।
 लोग  कहते  हूँ  कि  हम  से  तो  फ्री  काम  करने
 को  कहा  जाता  है  लेकिन  आपने  इतनी  बड़ी
 बड़ी  तनख्वाहें  देकर  लोगों  को  रखा  है  ।
 ये  दोनों  चीज़ें  साथ  नहीं  बैठती  है  अगर
 हमको  अपनी  उंच साला  प्लान  को  पूरा  करना
 है  तो  हम  को  उनके  लिए  एक  'स्पिरिट'  पैदा
 करनी  चाहिए  ।  उसके  लिए  जो  “साइकोलोजी”
 हम  जैदा  करेंगे  उसी  पर  बहुत  कुछ  निर्भर
 होगा  ।  अगर  वह  साइकोलोजी  पैदा
 न  हुई  तो  और  बाकी  तमाम  बातें  रह  जायेंगी  ।

 एक  और  बात  मुझे  कहनी  है  वह  पाकिस्तान
 की  जो  सिक्‍योरिटीज़  हमारे  यहां  हें  उनके
 बारे  में  है।  मे ंने  फाइनेन्स  मिनिस्टर  साहब
 से  इस  सम्बन्ध  में  निवेदन  किया  था  और

 मुझे  इस  बात  को  खुशी  है  कि  उन्होंने  काफी
 बातों  का  बहुत  संतोषजनक  जवाब  दिया  ।

 मुझे  अब  जो  कहना  है  वह  सिर्फ  यह  है  कि

 वह  एक  बात  को  भी  ख्याल  में  रखें  कि  हमारे
 जो  भाई  पाकिस्तान  से  आये  हैं  उनमें  से  कुछ
 के  पास  ऐसी  सिक्‍योरिटीज़  थीं  और  कुछ
 ने  रसी  सिक्योरिटीज़  को  खरीदा  था।  उन
 सब  को  इस  बात  का  इत्मीनान  होना
 चाहिए  कि  अगर  वह  उनको  बेचना  या

 हिन्दुस्तानी  सिक्योरिटीज़  के  साथ  बदलना

 चाहें  तो  वैसा  कर  सकते  हें  -  उनको  इस
 बात  की  फ़िक्र  नहीं  होनी  चाहिए
 कि  वह  १७  सितम्बर  १६४६  की  तारीख
 से  पहले  वाली  सिक्‍योरिटीज़  तो  बेची  या
 बदली  जा  सके  लेकिन  उसके  बाद  की  नहीं  tv

 खुद  तो  बहुत  कम  लोग  इन  सिक्‍योरिटीज़
 को  एक्सचेंज  कर  पाते  हें  ज्यादातर  दलालों
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 [  श्री  ए०  एन०  विद्यालंकार  ]
 के  ज़रिये  करते  हें।  इस  वजह  से  अगर  कोई
 आज  ट्रांसफर  करेगा  किसी  दलाल  को  तो
 वह  १७  सितम्बर  १६४६  तारीख  के  बाद  की

 ट्रांसफर'  गिनी  जायगी  ।  इसलिए  उनको
 यह  सुविधा  भी  देनी  चाहिए  कि  वे  १७
 सितम्बर  के  बाद  हासल  की  हुई  सिक्योरिटीज़
 का  भी  तबादला  कर  सकें  |  अगर  ऐसा  नहीं
 होगा  तो  बहुत  ज्यादा  केसेज  में  ट्रांसफर  नहीं
 हो  सकेगा  जिस  की  कि  आप  उनको  सुविधा
 देना  चाहते  हें  ।  इसलिए  में  अर्ज  करना
 चाहता  हूं  कि आप  इस  सम्बन्ध  में  विचार
 करें  और  इस  बात  की  पूरी  सुविधा  दें  कि  जहां
 भी  ऐसी  सिक्‍योरिटीज़  हों  उनके  डिस्पोज़ल
 पर  पाबन्दी  नहीं  होती  चाहिए  1  हां  अगर
 कोई  इनको  नाजायज़  तरीके  से  हासिल
 करता  है  तो.  आप  उस  पर  विचार  करें,
 उसकी  जांच  करें  और  जो  कोई  ऐसा  काम
 करे  उसे  सज़ा  दें  लेकिन  इनके  एक्सचेंज  में
 किसी  तरह  की  रुकावट  न  डालें  1

 अगली  चीज़  जो  मुझे  कहनी  है  वह
 गवर्नमेंट  के  मुलाजिमों  के  रिटद्रेंचमेंट  के

 मुताल्लिक  कहनी  है  ।  मेरी  इत्तला  है  कि

 बहुत  से  डिपार्टमेंट्स  मे ंऔर  खास  तौर  से  डिफेंस
 डिपार्टमेंट  में  बहुत  से  मुलाज़िमों  को  जवाब
 दिया  जा  रहा  है।  आज  देश  के  अन्दर
 इंडस्ट्रियल  हालत  यह  है  कि  बेकारी  फैली

 हुई  है  और  ऐसी  हालत  में  जब  आप  लोगों  को
 जवाब  देते  है  तो  देश  के  अन्दर  और  भी  दिक्कत
 पैदा  हो  जाती  है  7  जो  लोग  काफी  इसे
 से  गवर्नमेंट  के  यहां  काम  करते  रहे  हैं  जब
 उनको  जवाब  दिया  जाता  है  तो  उनको
 बड़ी  दिक्कत  हो  जाती  है  ।  में  चाहता
 हूं  कि  आप  इस  विषय  पर  विचार  करें।
 आज  कल  बहुत  से  नये  नये  डिपार्टमेंट्स  खोले
 जा  रहे  हे  शौर  हमारी  कम्युनिटी  प्रोजेक्ट्स
 शुरू  की  जा  रही  हें  जहां  पर  वह  आदमी
 काम  कर  सकते  हें।  क्या  वजह  है  कि  हम
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 अपने  पुराने  आदमियों  को  निकालते  जाय॑
 कौर  जो  नये  आदमी  हें  उनको  भरती  करते
 जायं।  आज  हो  यह  रहा  है  कि  हम  पुराने
 आदमियों  को  निकालते  जाते  हें  लेकिन

 दूसरे  नये  डिपार्टमेंट्स  में  नये  आदमी  भरती
 करते  जाते  हें  ।  इसके  अन्दर  प्लानिंग

 होना  चाहिए  7  हमको  तमाम  मैन-पावर
 का  प्लानिंग  करना  चाहिए  शौर  देश  के  अन्दर
 जितनी  भी  मैन-पावर  है  उप्तको  हमें  पूरे
 तौर  से  इस्तेमाल  करना  चाहिए।  उसमें
 से  ज़रा  भी  शक्ति  का  अपव्यय  नहीं  करना

 चाहिए  ।  गवर्नमेंट  को  यह  प्लानिंग  न
 सिर्फ  अपने  यहां  करना  चाहिए  बल्कि  प्राइवेट
 इंडस्ट्रीज  में  भी  करना  चाहिए  |  जो

 मुलाज़िम  हें  उनका  प्लानिंग  हो  शौर  जिस
 वक्‍त  नये  डिपार्टमेंट्स  खुलें  तो  उनमें

 पहले  उन  आदमियों  को  ऐबज़ार्ब  किया
 जाय  जिनको  जवाब  दिया  जा  चुका  है
 उसके  बाद  फिर  नये  आदमियों  को  भरती
 किया  जाय  ।  में  समझता  हूं  कि  अगर
 बाकायदा  प्लानिंग  करेंगे  तो  हमारा  काम
 भी  ठीक  हो  सकेगा  और  लोगों  को  जी  हम
 राहत  पहुंचा  सकेंगे  ।

 अगली  चीज़  जो  मुझे  भ्रमण  करनी  है  वह
 यह  है  कि  जो  हमारे  रिसोर्सेज़  हें  उनका

 हमको  प्लानिंग  करना  चाहिए  |  हमारे
 यहां  काफी  (वेस्ट  होता  है।  हम
 यह  नहीं  कह  सकते  कि  हमारी  कितना  दौलत

 है  और  देहातों  के  इन्दर,  शहरों  के  ग्रन्दर
 और  दूसरी  जगह  हमारी  कितनी  दौलत
 वेस्ट  जाती  है  और  हमें  बाहर  से  कितना
 मंगाना  पड़ता  है  ।  उसके  लिए  हमारे
 पास  स्टेटिस्टिक्स  होने  चाहिए  ।  हम
 एक  ग़रीब  मुक्त  के  रहने  वाले  हें  शौर

 हमारे  रिसोर्सेज़  कम  हें  ।  हमारी  मैन-पावर

 बहुत  ज्यादा  है  लेकिन  रिसोर्सेज़  बहुत  कम

 है।  तो  हमें  झपने  तमाम  रिर्सोस  को
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 देखना  है  7  हमारा  काफ़ी  अनाज  आज
 भी,  जब  कि  हम  बाहर  से  भ्ननाज  मंगाते
 है,  वेस्ट  जाता  है।  लेकिन  हमने  जनता
 के  उग्रन्दर  कोई  ऐसी  साइकोलोजी  पैदा  नहीं
 की  कि  हम  एक  एक  दाना  बचायें,  जैसे
 कि  वह  देश  करते  हे  जहां  कि  कमी  है  ।  इस
 बात  की  हम  ने  साइकोलोजी  पैदा  नहीं  की
 कि  हम  हर  चीज़  को  कम  से  कम  इस्तेमाल
 करें  शौर  बचा  कर  ज्यादा  से  ज्यादा  रुपया
 प्रोडक्शन  के  लिये  लगावें  ।  तो  हमारे
 जो  'रिसोर्सेज  हें,  उन  को  ठीक  तरह  से
 मोबिलाइज  करने  के  लिये  और  उन.  की
 रक्षा  करने  के  लिये  आवश्यक  है  कि  हम
 को  पता  हो,  हम  को  अन्दाजा  हो  कि  हमारे
 क्या  क्‍या  'रिसोर्सेज  हें,  क्‍या  क्‍या  हमारे
 पास  रा  मैटीरियल्स  हे  1  कई  चीजें  ऐसी  हें
 कि  जो  वेस्ट  जाती  हैँ  और  श्राम  तौर  पर
 लोगों  को  उनका  पता  नहीं  है।  हम  देहातों
 में  जाते  हैं  और  भर  जगहों  पर  जाते  हे,
 लेकिन  लोगों  को  बतला  नहीं  सकते  कि
 या  क्‍या  दोलत  है  जो  वहां  बहुत  अच्छी
 तरह  से  काम  में  श्री  सकती  है।  वह
 दस्तकारी  के  कामों  में  कौर  दूसरी  चीज़ों
 के  इस्तेमाल  में  जरा  सकती  है  ।  हमारी
 प्लानिंग  तो  है,  लेकिन  अभी  तक  हमारे
 प्लानिंग  के  बीच  में  बहुत  सारे  गैप्स  है।  उन
 गैप्स  को  हमें  पूरा  करना  है  ।

 प्राचीन  में  में  यह  कहना  चाहता  हूं
 कि  दरभ्रस्ल  हमें  दो  चीज़ों  का  ख्याल  रखना
 चाहिये  ।  हम  प्रोग्रेस  कर  रहे  हैं  -  बहुत
 से  फैक्टर्स  ऐसे  हैं  कि  जहां  हम  प्रोग्रेस  कर  रहे
 हैं।  लेकिन  सोसायटी  की  प्रोग्रेस  इकट्ठी
 होती  है।  ऐसा  नहीं  हो  सकता  कि  साइकल
 का  एक  हिस्सा  आगे  बढ़  जाय  कौर  दूसरा
 हिस्सा  पीछे  रह  जाय  ।  इसी  तरह  ऐसा
 नहीं  हो  सकता  कि  सोसाइटी  एक  क्षेत्र  में
 भागे  बढ़े  कौर  दूसरे  क्षेत्रों  मे ंसोसाइटी  पिछड़ी
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 रहे।  बहुत  सारे  क्षेत्र  ऐसे  हे  कि  जिन  में

 हम  प्रोग्रेस  कर  रहे  हें  ।  हमारी  मौजूदा
 प्लानिंग  के  अनुसार  कौर  जिस  स्पिरिट  से
 गवर्नमेंट  चलना  चाहती  है  उस  से  बहुत
 सारे  सेक्टर्स  में  हम  काफी  तेजी  से  आगे
 बढ़  रहें  हे  और  आगे  बढ़ने  की  उम्मीद  है  1
 लेकिन  साथ  ही  बहुत से  क्षेत्र  ऐसे  भी  हें  कि
 जिन  में  हम  स्टेट  हैं,  स्टेट  ही  नहीं,
 बल्कि  हम  काफी  कंजवेंटिव हे  ।  आज

 सुबह  श्री  हरिहर  नाथ  शास्त्री  जी  ने  मज़दूरों
 का  जिक्र  किया  ।  मजदूरों  के  बारे  में
 दौर  किसानों  के  सम्बन्ध  में  जो  पालिसी

 है,  अपने  रुपये  कै  इस्तेमाल  के  सम्बन्ध  में
 जो  पालिसी  है,  गवर्नमेंट  सर्वेट्स  के
 ट्रीटमेंट  के  बारे  में  जो  पालिसी  है,  ऐसी
 चीज़ों  के  मुताल्लिक  हम  बहुत  स्टेट

 हैं  और  बहुत  कम  प्रोग्रेसिव  हें।
 a.

 में  समझता  हूं  कि  अगर  तमाम  क्षेत्रों
 में  हम  आगे  नहीं  बढ़ेंगे  तो  जिन  क्षेत्रों  में
 भागे  नहीं  बढ़ेंगे,  जहां  पर  स्फटिक  रहेंगे,
 वहां  सोसाइटी  का  ढांचा  हमारे  लिये  रुकावट
 बन  जायगी  'चेक'  बनकर  हमारी  उन्नति
 को  रोक  लेगा  ।  इसलिये  हम  कोशिश
 करें  कि  तमाम  क्षेत्रों  में  आगे  बढ़ें  और  जिन
 में  राज  तरक्क़ी  नहीं  कर  रहे  हें  उन  में  भी
 आगे  बढ़ने  के  लिये  और  प्रोग्रेसिव  पालिसीज़  .
 को  भ्रपनाने  की  कोशिश  करें  1

 Shri  Vallatharas  (Pudukkottai):  So
 far  as  this  occasion  is  concerned.  I
 should  like  to  confine  myself  to  a
 particular  topic  which  is  very  rele-
 vant  gs  regards  Food  and  Agriculture
 and  the  general  stability  of  the  Gov-
 ernment  of  Madras  State.  Quite  re
 cently,  on  the  20th  March  1953,  the
 hon.  the  Chief  Minister  of  Madras
 State  made  a  statement  in  the  Legis- lative  Assembly  there.  He  referred
 to  the  conditiong  of  famine  and  scar-
 city  in  that  State  and  made  certain
 statements  I  am_  giving  an  actual
 version  of  the  relevant  sentences
 which  he  had  spoken:

 “Large  tracts  in  the  Madras
 State  are  now  affected  seriously
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 by  continuous  drought  and  famine.
 All  sections  of  the  society  are
 affected  by  this  condition.  The
 problem  has  assumed  such  a
 dimension  that  the  Madras  State
 nM

 this  juncture  cannot  cope  with
 it.”

 And  he  further  went  on  to  say  thai
 “he,  single-handed  cannot  convince
 the  Central  Government  of  the  neces-
 sity  for  immediate  help  to  the  Madras
 State”.  He  spoke  some  other  sen-
 tences,  and  one_  serious  sentence  is
 this,  that  “National  Plan  has
 absolutely  failed  so  far  ag  the  State
 was  concerned  because  the  resources
 side  was  dry”.

 I  would  submit  to  this  House  that
 these  sentences  are  very  prave.  It
 is  nearly  twenty  days  since  these
 sentences  had  come  in  the  papers  and
 gained  publicity  throughout  the  coun-
 try.  I  am  at  a  loss  to  understand  as
 to  what  the  Central  Government's
 view  about  it  is  and  as  to  what  notice
 they  have  been  pleased  to  take  of  it.
 l  PM.

 Coming  to  my  subject.  my  consti-
 tuency  consists  of  nearly  ten  lakhs  of
 people.  It  is  what  is  called  the  Puduk-
 kottai  constituency.  In  this  country.
 not  one  single  man  can  die  of  starva-
 tion

 2
 or  famine.  That  is  a_  principle.

 Whether  they  die  or  not  is  a  different
 question  altogether.  For  the  last  five
 years.  a  grave  situation  had  arisen:
 it  had.  gradually  developed:  it  was
 allowed  to  grow;  it  assumed  serious
 proportions  in  the  last  two  years:  and
 a  critical  situation  has  arisen  now
 If  the  present  crisis  is  not  averted.
 then,  you  will  have  a  repetition  of  the
 Bengal  famine  of  943  in  the  southern
 part  of  the  Madras  State.  I  am  not
 referring  to  the  Ravalaseema  about
 which  we  have  heard  too  much.  J
 will  confine  myself  to  mv  parts  of  the
 territory.  The  thirteen  districts  of
 Tamilnad,  constituting  nearly  a  half
 of  the  Madras  State  with  a  population
 of  nearly  two  and  a  half  crores,  are
 now  in  the  grip  of  death.  I  am  not
 exaggerating  things.  I  only  request
 you  to  refer  to  the  words  of  the  Chief
 Minister.  He  is  a  very  experienced
 and  mature  politician.  He  need  not
 have  chosen  this  opportunity  to  cry
 aloud  without  reservation  that  the
 Madras  State  Government  is  not  in  a
 position  to  cope  up  with  the  present
 situation,  that  large  tracts  of  areas
 are  affected.  and  that  all  sections  of
 people  are  affected.  There  is  not  so
 much  the  question  of  scarcity  of  food
 Food  is  there  in  some  quantity  and
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 can  be  rushed  to  places  of  scarcity.
 But,  there  is  no  purchasing  capacity
 with  the  people.  Who  is  to  give  that
 purchasing  capacity?  I  would  like
 to  give  a  historical  version  of  the
 last  three  years,  during  which  the
 President  of  the  Indian  Union,  the
 Governor  of  Madras  and  some  im-
 portant  people  have  given  out  their
 views.  I  wish  to  state  in  mild  langu-
 age  because  I  want  a_  considerate
 awakening  in  the  hearts  of  the  Finance
 Minister.  the  Minister  of  Food  and
 Agriculture  and  the  Minister  of  Plaa-
 ning.  When  I  want  a  favourable  consi-
 deration.  I  cannot  afford  to  be  harsh.
 Harsh  words  can  be  indulged  in;  but
 this  is  not  the  time  because  J  want
 their  sympathetic  consideration.  They
 must  rush  to  the  rescue  of  that  State
 or  they  must  say  openly  in  thig  House
 that  the  cry  of  the  Chief  Minister  has
 no  foundation  at  all  and  that  the  at-
 titude  of  the  State  Government  is  un-
 warranted.

 Now,  the  position  is  this.  I  am
 conversant  with  the  state  of  things  in
 about  seven  districts  of  Tamilnad
 Tinnevelly,  Madura,  Ramnad,  Trichino-
 poly.  South  Arcot,  North  Arcot,  Salem
 and  Coimbatore,  Leaving  aside  the
 other  six  districts  about  which  I  have
 no  personal  knowledge,  in  all  these
 seven  districts.  a  major  portion  is
 affected  with  famine.  Two  or  three
 leading  Congress  members,  with  whom
 I  had  been  working  and  whom  I  had
 zonsidered  ag  leaders  when  I  was  a
 Congressman.  had  admitted  that  there
 were  starvation  deaths  and  I  expected
 that  they  will  give  expression  to  this
 in  this  House  openly.  But,  they  did
 not  come  forward;  I  am  not  dragging
 in  their  names.  Let  us  hold  _  that
 there  is  no  death.  But,  why  has  that
 situation  been  allowed  to  be  develop- ed?  Importance  of  the  agricultural
 masses  of  our  country,  importance  of
 the  food  question,  importance  of  the
 economic  stability  of  the  rural  popula-
 tion  are  all  fundamental  factors  which
 go  to  the  successful  working  of  the
 Plan.  The  Finance  Minister  is  definite
 in  hig  position—let  that  be  criticised
 or  not.  that  is  a  different  matter—  that
 the  national  progress  lies  in  the  fulfil-
 ment  of  the  Plan.  and  that  on  the
 Plan  the  future  of  the  country  de-
 pends.  Let  us  take  that  and  start  from
 that  voint.  What  does  the  Plan  say?
 The  Plan  savs  that  its  chief  objective
 is  the  raising  of  the  standard  of  liv-
 ing  and  for  that  there  must  be  larger
 production  and  removal  of  ineauali-
 ties.  [  do  not  speak  about  the  re-
 moval  of  inequalities  now.  About
 larger  production.  the  position  ig  this.
 About  75  million  top;  of  foodgrains
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 must  be  grown  in  this  country  so  that
 this  country  may  be  self-sufficient.
 After  20  or  25.  years,  whatever  may
 take  place,  we  do  not  take  cognisance.
 At  present,  are  i  able  to  suggest  a

 policy
 for  immediate  ,  adoption  amit. which  the  grave  conditiong  in

 pat nad  can  be  prevented?  These  condi-
 tions  existed  in  Saurashtra,  in  Maha-
 rashtra,  in  Mysore,  in  Kerala  and  many
 other  areas.  I  have  been

 rerio.
 in

 the  papers  of  the  various
 ae  ita  tae But,  unfortunately,  in  T  the

 situation  has  been  allowed  to  grow
 and  the  situation  ig  such  that  the
 Madras  Government  is  incapable  of
 facing  it.  I  shall  refer  only  to  a  few
 Passages,  in  which  the  greatest  officers
 and  national  representatives  who  are
 responsible  for  the  welfare  of  the country  have  given  expression  to  their
 views.

 I  start  from  the  year  95l.  Dr.
 Shetty,  who  was  then  the  care-taker
 Finance  Minister  of  Madras,  just  be-
 fore  the  elections,  in  presenting  the
 Budget  for  1952-53,  said,  that  in  Tamil-
 nad  for  the  last  five  yearg  there  has
 been  a  continuous  pb

 oa}
 it  and  scar-

 eity  and  to  prevent  mortality,  Govern-
 ment  were  forced  to  open  gruel  cen-
 tres.  This  was  the  serious  position.
 Then,  there  is  an  important.

 expression by  the  Governor  of  Madras.  He  said
 that  nature  had  denied  rain  to  this
 part  of  the  country.  He  said,  it  is
 true  that  the  Madras  State  had  been
 suffering  from  drought  for  the  last  so
 many  years,  but  the  most  important
 and  critical  factor  is  the  absence  of
 water  for  irrigation  and  domestic
 purposes.  I  then  take  the  House  to
 the  recent  instance  in  which  the  most
 influential  Members  of  the  Tamilnad
 Congress  party  had  submitted  a
 memorandum  to  the  Government
 wherein  they  said  that  the  Govern-
 ment  had  under-estimated  the  exist-
 ing  state  of  things  and  that  they  had
 not  come  forward  to  rush  any  help. Then,  the  President,  who  had  gone  on
 a  tour  to  the  south  up  to  Rameswaram.
 on  his  return  journey,  said  in  Madras
 as  follows.  Of  course,  he  is  a  highly
 cultured  gentleman  and  we  cannot
 expect  harsh  words  from  him.  But.  the
 very  little  he  says  is  worse  enough
 and  we  will  have  to  multiply  the
 seFiousness  several  times.  He  said that  the  Madrag  State  had  been  real-
 ly  affected  as  also  other  partys  of  India: but  the  condition  im  some  parts  of this  country  had  grown  better  and  it
 was  good  that  Government’s  atten- tion  which  would  have  been  diverted to  other  parts  of  the  country,  would
 ded  be  gr  inate  ap

 the  Madras tate.  n  y,  he  gave  cansola- tion  to  the  people.
 .
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 Above  all  these  things,  our  Finance
 Minister  characteristically  stated  in
 the  beginning  of  March

 ag  is
 that  it

 is
 opt

 humiliation  for  coun-
 try  wherein  people  are  intelligent  aad
 hardworking,  that  we  are  deficit  in
 foodgrains.  I  really  take  it  that  he
 has  mae

 this  statement  knowing  how
 this  humiliation  had

 happened:
 Why

 are  several  lakhs  of  acres  of  cultivated
 land  lying  waste  for  the  last  five
 years  in  the  six  or  seven  districte
 which  I  have  mentioned?  Why  have
 several  lakhs  of  agriculturists  beem
 thrown  out  of  employment?  Two
 factors  stand  out  just  like  the  Himal-
 ayas  to  anybody’s  eyes.  There  is  no
 gainsaying  this  statement.  The  facts
 are  there.  If  the  Government  want
 the  confidence  of  the  villagers  to  be
 created,  certainly,  they  must  take  this
 as  a  serious  statement.  Now,  who  is
 responsible  for  this  humiliation?  The
 question  is  this.  It  igs  not  a  question
 of  the  absence  of  foodgrains.  It  is
 the  absence  of  purchasing  capacity  in
 the  people.  There  igs  no  water  te
 drink:  the  foodgraing  are  somewhere;
 people  have  no  purchasing  power.  In
 this  way,  the  last  five  or  six  yeara
 have  been  going  on  and  the  present
 year  is  also  passing.  In  April,  1952,
 one  Mr.  Ghosh,  a  leading  authority
 on  Economics,  had  warned  the  Madras
 Government  that  the  famine  condi-
 tions  in  the  Madras  State  were  like
 those  in  870  when  the  Madras  State
 had  a  serious  experience:  and  that  if
 they  were  not  able  to  prevent  the
 famine  or  scarcity,  at  least  they  must
 see  that  an  aggravation  of  the  situa-
 tion  was  prevented.  What  have  the
 Madras  Government  donesofar  from
 April,  952  up  to  this  day?  What  has  the
 Central  Government  done  during  the
 last  year,  1952-53?  Even  after  the
 President  had  made  the  utterancs,
 quite  recently,  what  hag  the  Centra}
 Government  done?

 There  is  no  use  of  mincing  the  facts.
 They  must  change  the  agricultural
 policy.  There  ig  a  fundamental  mis-
 take.  About  ‘the  bona  fides,  I  am  not
 attributing  motives.  You  turn  to  page eleven  of  the  Bharat  Sevak  Samaj publication  of  the  Planning  Commis-
 sion.  You  have  got  scriptural  words,
 unconsciously  embodied  therein.  with-
 out  their  knowing  that  they  will  be
 quoted  agaist  them.  What  you  say are  al]  national  spices;  but  what  we find  are  administrative  vices.  What
 you  say  fs  very  good;  but  what  you de  is  very  bad.  You  say,  I  have  given Toans,  I  have  given  advances  for
 fertilisers,  for  seeds,  for  ploughing,  for
 cattle,  etc.  But.  what  is  the  use?

 agricul.
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 added  it  to  the  pittance  that  he  got
 by  way  of  loan  from  you,  duly  conced-
 ing  whatever  was  necessary  for  lubri-
 cating  the  corrupt  machinery  which
 grants  the  loans.  He  put  everything in  the  land.  At  the  sight  of  a  shower, he  put  in  the  seeds.  After  one  or  two
 months,  with  rain  failing,  with  water
 in  the  well  drying,  with  tears  shroud-
 ‘aug  his  eyes,  the  whole  cultivation
 withered  and  died.  This  is  the  case
 for  the  last  five  years.  The  Govern-
 ment  of  Madras  end  the  Central  Gov-
 ernment  have  absolutely  failed  to  see
 the  growing  menace  in  these  seven  or
 eight  districts  and  in  many  other  dis-
 tricts.  I  am  confining  myself  to  these
 particular  districts.  What  does  the
 Bharat  Sevak  Samaj  say?  It  says, what  the  people  really  want  is  never
 ascertained,  and  the  bona  fide  activities
 of  the  Government  had  _  resulted  in
 waste  of  money  and  energy.  This  is
 the  case  there.  Whatever  you  have
 been  doling  out  as  agricultural  loans
 or  Grow  More  Food  loans  or  any
 other  loans,  there  was  no  rain  and
 the  whole  thing  was  fruitless.  Of
 course,  the  Finance  Minister  is  fond
 of  Tamil  saythings  and  Tiruvalluvar.  I
 can  quote  one  more  saying  for  him:
 Neerindri  ulaham  amaiyathu.  With-
 out  water,  the  world  cannot  settle
 down.  Did  you  supply  water?  I  ask.
 When  there  is  scarcity  of  water.  vou
 advance  loans.  The  I.C.S.  _  officers,
 Collectors  etc..  say,  “I  have  toured
 this  district,  I  have  seen  the  people,  and
 I  have  opened  so  many  gruel  centres.”
 But.  what  is  the  effect?  If  I  were
 a  Minister,  my  word  would  be  res-
 pected.  If  IT  am  not  a  Minister,  my
 words  will  be  subjected  to  the  greatest
 scrutiny  and  I  will  evenbe  charged
 with  exaggerating  so  many  things.
 What  action  have  the  Collectors  taken?
 What  safeguards  had  been’  taken
 against  this  growing  menace.  What
 is,the  significance  in  our  Chief  Minis-
 ter  crying?  One  hon.  Member  of  the
 Madras  Legislature  said  that,  we  Mem-
 bers  of  the  South  in  this  House  are
 not  so  vociferous  as  to  attract  vour
 attention.  Your  eyes  are  here.  your
 sou]  is  here  and  vour  body  is  here.
 What  else  can  be  done?  We  are  cry-
 ing  day  in  and  day  out  through  ques-
 tions  and  in  so  many  other  ways.  I
 know  the  difficulties  of  the  Centre:  I
 know  the  difficulties  of  the  Cabinet  in
 this  period  of  transition;  I  know  their
 commitments  in  the  Plan;  I  know  their
 prestige  in  the  eyes  of  .the  world;  J
 know  the  difficult  strain  that  they  or
 at  least  some  of  the  Members  of  the
 group  are  undergoing  on  questions  of
 policy.  I  am  not  blaming  the  Govern-
 ment  that  they  are  dull.  But  on  the
 other  hand.  when  you  have  allowed
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 nearly  ten  to  thirty  lakhs  of  the  agri-
 cultural  population  to  drift  into  isola-
 tion.  to  face  want  and  scarcity  bring-
 ing  death  and  serious  famine  condi-
 tions,  J  think  that  is  a  deplorable  fac-
 tor.

 Now  if  you  come  to  these  Com-
 munity  projects,  you  have  got  these
 irrigation  facilities.  With  whom  _  did
 you  consult  on  those  things?  With
 your  time-honoured  Collector,  Deputy
 Collector,  Sub-Collector  and_  others!
 Did  they  give  you  the  real  informa-
 tion?  In  my  area,  down  from  Salem
 district  on  to  Ramnad,  what  is  the
 need  of  the  people?  It  is  not  even
 4027  or  even  fertiliser?  What  is  the
 use  of  putting  up  the  Sindri  factory
 and  what  is  the  use  of  its  production
 when  there  is  no  rain?  All  the  land
 has  been  acidified.  It  is  undergoing
 erosion.  because  of  the  manner  in
 which  it  is  allowed  to  lie  in  waste  for
 the  last  so  many  years.  It  is  not  a
 question  of  reclaming  new  lands  by
 means  of  mechanical  tractors—it  is
 like  allowing  the  born  children  to  die
 and  then  marrying  again  to  produce
 more  children!  We  have  got  several
 lakhs  of  acres  of  cultivated  land  lying
 fallow.  They  are  not  cared  for.  But
 you  produce  statistics  saying:  ‘Last
 year  it  was  40,000  acres.  I  have  re-
 claimed  about  80,000  acres  this  year’.
 But  who  is  going  to  wipe  out  the
 tears  of  these  poor  men?  There  is
 not  even  sufficient  blood  and  energy
 in  the  body  to  produce  the  tears  and
 to  get  on.....

 Mr.  Deputy-Speaker:  What  is  the
 suggestion  of  the  hon.  Member?

 Shri  Vallatharas:  I  am  putting  it.  Sir.
 Now,  if  you  had  asked  me,  if  really
 the  Collector  or  any:  other  authority
 had  asked  the  people,  we  would  have
 given  our.  suggestion.  Ever  since
 1857,  in  my  area—I  cannot  speak  of
 other  constituencies—the  native  State
 of  Pudukottsah  which  igs  now  part  of
 my  constituency  and  part  of  the
 Tiruchirapally  district,  the  State  Gov-
 ernment  had  thought  of  a_  channel
 from  the  Cauveri  river  near  Mayanur across  Manaparai  taluk.  In_  those
 days,  they  had  seen  the  necessity  for
 providing  permanent  irrigation  facili-
 ties  to  that  territory.  which  is  known
 by  the  names  of  Kulathur,  Thiru-
 mayam  and  Alanguditaluks  and  from
 there  up  to  the  Ramnad  district.  But, somehow  or  other,  the  channel  ..was
 not  taken.  It  was  abandoned.  After-
 wards  a  series  of  correspondence  took
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 Jace  between  the  British  Indian  Gov-
 cenment  and  the  Pudukottah  Gov-
 ernment  to  the  eifect  that  the  water
 ‘must  be  taken.  But  on  the  question
 of  the  management  of  the  water,  the
 entire  proposal  did  not.  fructify.  That
 -was  the  pitiable  part  of  it.  In  948  we
 fought—I  fought  my  own  relative,  the
 Raja  who  was  there—and  wanted 4  the
 State  to  merge  with  the  Union.  ‘hen
 we  were  given  an  assurance  that
 :permanent  irrigation  facilities  would

 be  given  through  a  channel.  Of
 course,  now,  you  may  reply;  ‘Where
 js  the  record?’  Because  there  are  no
 records,  and  of  the  people  who  were
 “then  there,  some  had  gone  out  of  Office,
 and  some  had  died.  But  that  is  the

 ‘position.  There  are  3,500  tanks  which
 can  be  filled  with  water  in  the  month

 -of  August  with  the  Cauveri  river
 -water  which  now  flows  into  the  sea
 without  a  drop  of  it  being  used  in
 any  part  of  this  area  in  that  month.
 If  water  were  available,  we  could
 raise  a  crop  throughout  the  year  and
 pearly  ten  lakhs  of  people  would  live
 upen  that  water.

 Now,  what  I  submit  to  the  Govern-
 ment  is  this:  they  must  immediately
 ‘nominate  or  depute  the  Deputy  Minis-
 ‘ter  of  Food  -and  Agriculture  to  go  to
 ‘that  place  personally  and  see  what  the
 position  is.  If  he  is  convinced  in  any
 manner,  then  Government  may  be
 ‘pleased  to  act.  There  is  ne  use  of
 -depending  upon  the  Madras  _  State.
 ‘There  is  no  money  whatever  with
 them.  Whatever  you  have  given  them,
 they  have  spent.  I  am  not  here  to
 submit  that  they  have  spent  every-
 thing.  If  I  go  back  home,  I
 do  not  want  to  be  charged  that  I
 said  that  the  State  of  Madras  had  got
 lots  of  money  from  you  and  spent
 them.  My  emphasis  is  that  you
 must  have  a  national  policy  of  irriga-
 tion,  for  minor  irrigation  as  well  as
 major  irrigation  works.  The  Centre
 ‘must  have  the  responsibility  and  not
 the  States  because  you  are  taking  half
 of  the  revenue  fromthe  country  and
 ‘the  States  are  allowed  half.  Between
 the  two  there  is  a  wrong  adjustment. Of  course,  the  Taxation  Commission
 would  go  into  the  question.  I  am  not
 ‘worried  about  it.  I  know  of  several
 orders  passed  by  the  Finance  Ministry in  respect  of  the  investigation  charges to  be  borne  by  the  State  or  by  the
 Centre.  Leave  aside  these  technicali-
 ties.  In  the  name  of  30  lakhs  of  peo- ple.  I  make  this  serious  submission
 that  you  better  order  an  investigation of  that  area.  I  can  hold  myself  res-
 ponsible  even  to  carry  out  the  main
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 excavation  work  for  the  new  channel.
 I  take  it  upon  myself  and  the  peo-
 ple  will  do  it.  This  is  the  Community
 Project  that  they  want.  A  Community
 Project  in  tbat  area  should  be
 established  at  Tiruvarambur  or  Kula-
 thur  in  my  constituency.  So,  all  these
 matters  may  be  gone  into.  In  Madras
 State,  though  Andhra  has  gone,  we
 have  Kerala  there  and  we  are
 friendly  with  each  other.  The  bulk
 of  our  population,  (90  per  cent.  of
 them  reside  in  the  thirteen  districts),
 is  there  and  unless  the  Centre  comes
 to  their  help  and  does  something  they
 cannot  thrive.  Their  lot  wil]  be  very
 bad.  They  are  simply  swayed  between
 feelings  of  hope  and  despair;  feelings
 of  hope  when  they  hear  that  some-
 thing  will  be  done  and  _  feel-
 ings  of  despair  when  they  5९९
 nothing  is  being  done.  The  life  of  the
 people  is  full  of  turmoils.  There  is  no
 purchasing  power.  Every  man_  has
 lost  everything  he  had.  What  is  the
 future?  I  leave  it  to  the  House  to
 judge.  India  is  a  backward  and  un-
 developed  country:  and  Madras  State
 is  still  worse:  and  Tamil  Nad—the
 extreme  end—still  more  so,  so  much
 so  that  one  of  the  best  patriots  and
 the  greatest  of  Congress  administra-
 tors  of  the  country  raises  a  cry  from
 that  distance.  He  says  I  am  single handed  and  I  cannet  convince’  the
 Centre.  So  every  one  of  us  has  to  do
 something.  This  is  all  that  I  want  to
 say.

 CENTRAL  _EXCISES  AND  SALT
 (AMENDMENT)  BILL

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend.
 the  Central  Excises  and  Salt  Act,
 1944,

 Mr.  Deputy-Speaker:  The  question
 Is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 ce

 Excises  and  Salt  Act.
 944.”

 The  motion  was  adopted.
 Shri  C.  0,  Deshmukh:  I  *int:  ce

 the  Bill.
 rodu

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock.  on
 Wednesday,  the  l5th  April,  1953.

 *Introduced  with  the  recommen-
 dation  of  the  President.


